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DIRECTION BY THE SPEAKER
UNDER THE RULES OF
PROCEDUREL

SECRETARY : 1 beg to lay on the
Table a copy of Direction 115C issued by
the Speaker under the Rules of producre
and Cooduct of Business in Lok Sabha.

COMMITTEE ON PRIVATE
MEMBERS® BILLS AND
RESOLUTIONS

SIXTY FOURTH REPORT

SHRI G. G. SWELL : (Autonomous
districts) : 1 beg to present the Sixty-
fourth Report of the Committee on Private
Members' Bills and Resolutions,
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STATEMENT Re. STRIKE ON THE
ECUTH EASTERN AND NORTH
EASTERN RAILWAYS

MR. SPEAKER : There is a statement
By Shri Nanda, the Railway Minister., He
can lay it on the Table.

SHR{ K. LAKKAPPA (Tumker) :
The railway men are on strike

SHRI J. M. BISWAS (Bankura) : In
the South Eastern Railways lakhs of workers
are on strike. .,

THE MINISTER OF RAILWAYS
(SHRI NANDA) : | beg to lay on the
Table a statement regarding the strike of
certain staff on the South Eastern and
North-East Frontier Railways. [Placed In
Library, See No. LT-37C0,70]

13,67 hre,

BUSINESS ADVISORY
COMMITTEE
FIFTY FIRST REPORT

THE MINISTIR OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
& TRANSPORT (SHRI RAGHU
RAMAIAH) : I beg to move :

*“That this House do agrce with the
Fifty-first Report of the Business
Advisory Committee presented to
the House on the 28h July, 1970.*

MR SPEAKER : The question is :
“That this House do agree with the
Fifiy-first Recport of the Tusipess

Advisory Commillee presented 10
the House on the 28th July, 1970

The motion was adopied

MOTION OF NO— CONFIDENCE IN
THE COUNCIL ON MINISTERS Comd.

MR. SPEAKER : The Prime Minister will
speak at about 5 O'Clock and after that
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Mr. Speaker] 14,05 hrs,
Shri Madu Limaye will reply. 1 think we MOTION OF NO-CONFIDENCE IN

should finish it in another 3} hours.

13.08 hrs,

The Lok Sabha adjourned for lunch
till Fourieen of the Clock.

The Lok Sabha re-assembled after
Lunch at four minutes past
Fourteen of the Clock.

[MR. DEPUTY SPBAKER in the Chair)

St TRTRATT RN (TTAT) - ITNEAH
7w, & ¥ gra g ¥ oF -
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THE COUNCIL OF MINISTERS—

(Contd.)
SHRI M. MUHAMMAD ISMAIL
(Manjeri) : Mr. Deputy Speaker, Sir, 1

spoke a few words yesterday regarding the
time-table of the Kerala Assembly elections.
Tbe people speak of the Election Commis-
sion being hasty in fixing the election date
and the time-table for it. Kerala Legisla-
tive Assembly was dissolved on the 26th June
and it is only the other day that the Election
Commission bhas fixed the date for polling.
In the meantime, the Election Commission
consulted all the parties concerned, the
Kerala Government and others and they
took one month to fix the date afier the
dissolution of the Assembly. Even afier fix-
ing the date, they have formulated their
programme in a spirit of accommodation
providing facilities for the voters as well as
the pariies concerned,

The elecioral rolls were brought up-to-
date by the end of November in Kerala as
well as in other parts of the country. DBut
there were complaints abcut certain thiogs.
They were also taken into consideration by
the Election Commission though those com-
plaints were not justified according to most
of the people. Originally, for any correc-
tion or insertion or deletion, they had fixed
29th August. But they have now extended
the date by two or three days and fixed 2nd
September, Even after 2nd September, the
people can cnroll themselves as volers on
payment of Rs. 1.50 p. This is what has
been done. What is the rcality about the
electoral rolls and how there can be anything
wrong passes our understandiog, It is on
the basis of these electoral rolls that three
by-elections were beld in Kerala recenily,
in Kottarakara, Nilalamdur and M dayi.
All those by-clections were held on the basis
of the electoral rolls that had been brought
up-to-date by the Election Commission upto
that time. There was no complaint whatso-
ever regardiog the electoral rolls when those
by-elections took place,

Sir, the rainy season in Kerala is from
15th Juoe to I6th Apgust and mid-September
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is, usually, a bright period and, I think, the
Onam festival also takes place in the middle
of August. Therefore, there is nothing to
prevent the elections taking place in mid-
September, on the date fixed for it ; and. I
think, no elections will hinder any festival,
por any festival will hinder the election
then. Our Marxist friends are objecting to
the elections being fixed on that day. They
inight bave their own reasons ([Inrer. uptions)

MR. DEPUTY-SPEAKER: Order please.
Every Party will have its chance. You can
put your points of view at that time.

SHRI P. P. ESTIIOSE (Muvattupuzha) :
He 15 misleading the House. That is oot
proper,

SHRI M. MOHAMMAD ISMAIL : I am
stating only the tacis, If tney have got
anytning to controvert what I am saying,
they are frce to say that,  These
are mere facts. | have been giving, only
dates and nothiog more and what the
Election Commission has done. And
what has the Central Government got to
do with this, so to bring it under the no-
confidence motion is another question, a
common man caonot undersiand. The
leading article of a paper has in a way ref-
lected the opinion of the general public on
this question. With your permission 1 will
just read a portion of it :

“By fixing September 17 as the date
for Kerala’s next election, the Chief
Election Commissioner has conded un-
pecessary and avoidable uncertainty.
Since thc Achutha Menon Ministry
has been pressing for an even earlier
poll, and Mr. 5. P, Secn-Verma's
eonsultations with political parties in
Trivandrum concluded some time ago,
the election time-table could bave
been announced sooner. But then
Mr. Sen-Verma and his establishment
are hardly known for speed and
dispatch,

Significantly, the CPI (M) and its
nondeacript allies in Kerala are alone
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in deploring an early Roll, which is,
as it should be, welcome to almost
everyone else. lIsclated and demo-
ralised, the Marxisis in Kerala are
apparently afraid of faciog the
clectorate. But their plea for a post-
ponement  of the Kerala election
becomes ludicrous because of their
simultancous demand, backed by a
recent bandh, for almost instant
elections in West Bengal, in spite of
widespread and still unchecked law-
lessness . . . "'

In Kecrala too erruption of violence is
taking place. In Madayi where one of the
by-elections took place, more than the usual
pumber of people voied against the Marxisis
and even then they won the clectjon. But
even that they could not pcar, There has
been violeoce in that place. Lo that town
coconut trecs were cut, Properties bave been
destroyed. People bave been injured and
murdered and this has spread uneasiness even
among the people of the towns in other
panis of the couniry. 1 bave received a
ielegram from Bombay requesting that |
siwould press the Government for proper
protection.

SHRI P. GOPALAN (Tellicherry) : The
hon. Member is deliberately misleading the
House.

SHR1 PILOO MODY (Godhra): He
is entitled 1o do that.

SHRI A. SREEDHARAN (Badagara):
He says that he is only misleading the
House, The Deputy-Speaker is there to
find out wheiner he is misleading the House
or npot. He is looking at the fucts from his
own angle. (Interruptions)

MR. DEPUTY-SPEAKER ; [ would
appeal to the Membeérs Lo mainlain order.

SHRI MUHAMMAD ISMAIL j It
am obply relaiinpg some facts that bave
occurred. Why should people feel touchy
when 1 am nparratiog those incideots and
facts,
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MR. DEPUTY-SPEAKER: When
there is a point of order, it is my duty 1o
hear it and after that to rule whether it i; a
point of order or mot. Kindly make 1
brief submission,

SHRI P. GOPALAN (Tellicherry):
In the Madayi constitueucy there is an is-
land called Matioo which is predominently
a Muslim league area in that constituency
and Hindus are in a minority. And re-
cently ...

MR. DEPUTY-SPEAKER : What is the
point of order ?

SHR1 P, GOPALAN : 140 Hindu fami-
lies were driven out of that area by the
Muslim League goondas. He is attributing
violence on our part. But this is the real
situation there, 140 families were thrown
out of the constituency by the Muslim
league gocndas.

SHRI A, SREEDHARAN : Mr. Gopa-
lan has placed misleading information before

the House. 1 have visiied Madayi consti-
tuency and I know about the position
there.

MR. DEPU1Y-SPEAKER: 1 am

sorry, there is no point of order. Mr. Ismail.
please try to conclude,

SHRI M. MUHAMMAD ISMAIL :
That is the position, Sir, in Kerala, What |
bave stated are only facts which are happen-
ing there and can be seen in Kerala and 1
do not think that anybody can dispute those
facts, But they may have their own view
of things.

Now, with regard to the electoral roll,
they speak of the increase in the percentage.
Sir, the people of Kerala are spread all over
the country in their search for employment,
They keep coming home in bundreds and
thousands in a scason and go out. 1 do
not see any reason for any special treatment
in this regurd and there is nothing to wonder
with regard v the percentage of increase in
population or increase ia the matter of the
elegtoral roll. Actually there is not much

JULY 29, 1970

Motion 252

difference between incrcase in the electorate
of Kerala and of any other States in the
country,

Speaking on the No-confidence Motion,
1 want to touch upon one or two more
points, apart from the Kerala elections,

Sir, the Leader of the Opposition is a
likeable person so far as I know,

But, now. when I saw his performance
yesterday and also one or two performances
of his previously 1oo,—and the performance
of the Mover of the Motion,—I was very
much distressed to note that the level of the
Debate had gone down very very much below
the standard.

Instead of speaking on the policy, on
the contents of the policy, they have put
their case on a point of concentration
of power in a single hand and in
doing so they have indu'ged in person-
al atiacks. That is something that
does not at all carry conviclion to the
people and 1o the Members of the House.
We must keep up the siandard of debate
at a high level and we must criticise on'y
the policy, the method and action of the
Governmeant.

This does not mean that we oursclves
have no differences with the policy of the
Government. We have got our own com-
plaints. But the manner in which they are be-
ing attacked by the friends mentioned is not
proper. Reshuffling is not peculiar to the
Central Government. Reshufiling of port-
folios is taking place in the Government of
the various States in India and elsewhere as
well. Therefore, itis a matter between the
Prime Minister and the Cabinet. The way
in which they have been atiacking that
action of the Prime Minister only makes
pedple to think that they want to drive a
wedge between the Prime Minister and the
other members of the Cabinet,

MR. DEPUTY-SPEAKER : The hon.
Members should try to conclude now, Dr.
Govind Das.

SHRI EBRAHIM SULAIMAN SAIT
(Kozhikode) : A lot of time was taken up
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in the points of order. So, some more time
may be given to him,

MR. DEPUTY-SPEAKER : He has
already exceeded the time. He should iry 10
conclude now.

SHRI M. MUHAMMAD ISMAIL : 1
have 10 omit many points | which wanted
to touch, because of lack of time.

Shri Bal Raj Madhok does not lose any
oppurtinity of bringing Muslim League and
the Muslims and indulging in attacking
them. He said that the Muslim League
was raising its ugly head once again. 1 fiod
he does ot know the real facis about the
Muslim League. The Muslim League has
been existing even before he came to this
part of the country. The Muslim League
was represcnted by its representatives in the
Constituent Assembly and ihey took aclive
part in the framing of the Conslitution ;
and from that day until today they are
represented in both Houses of Parliament
without any break. And yet he says that it
is coming up only now somehow or other,
What is it that he is objecling to in the
actions of the Muslim League ?

MR. DEPUTY-SPEAKER : The hon.
Member may kindly co-operate with the
Chair. He should conclude now.

SHRI M. MUHAMMAD ISMAIL :
What is it that he is objecting to in the
constitution of the Muslim League or its
activities 7 Let him cite one instance in
which the Muslim League was responsible
for provoking any action of ill-will amongst
the people. Let him cite one instance in
which he can prove that the Muslim League
was engaged in that kind of thing A mino-
rity community canoot be communal. It is
an axions of truth. What they do is in self-
defence. What they want is equality of
treatment which has been provided for them
under the Constitution.

MR. DEPUTY-SPEAKER : The hon,
Member shoutd conclude pnew, Dr. Goviod
Das.

SRAVANA 7, 1892 (SAKA)

Motion 254

wro Mferx 1w (FAAYT) @ IureqN
o, 39 ST FT AAQEG FT DG A
agt sy o @ 37 § vaeifas mfqw-
It Fga g O WA H S wmw
gu & ¥ 9w wifowarst 71 gerwfeat &
&5 ¥ gy & o wfavw & weanEd
F1 3GT &, T 9T FqT Fg @7 97 TAHT
madEa P Aesw & ww a5 &
WYEE F W F wmw g7 w g
7% #rf af am wgw A9 g€ w wha-
@ F YA A qd gwy gy %
wfqwra & yearal & £t 4f w0
7 &gy ad fee d zufar W &

dradr gfea mdr #7 FrAmg )
guifa &t af & | & wgar wvger § @z
gfrar ot ¥ 5 g wrawy 1€ 7€ Ioify
7&Y faelt @ 1 mroF fomr A qfeq TR
T AT FT A TH AT A AAAET A
gurfuat & v 4f | a5 gHE TN w=h
g & WT & | FAT AW § € ATATATEY
&, 0 7% ¥ 7 war | gar ghEr
St a2t 9T 59 §%9 F agHa ¥ g9 AAY
A g’

£ AT §TEq ; AdY

o witfara a : Fav gt wgt efwa
ot & Sy gar g, feeer oF W, agt
Figl A 36 g4 & fag ag wy ?
ST U 89 @9 § o |r g 9 a o
Ffz sy &5y mqmg &7 4
gaw # arg wid 44 f& gaw aarg
fem T wgr AT § 7 97w FqEA FT
TPAT ITH WY §, X AW ®T IPHT I
® AT § @ #¥ ITH qATME WP N
FEaT & | woTEY ¥ gy ¥ gur arq fow
afasc T g ag agma § &
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fam 2=t 7 fawr F7 77 9@ 9O-
feqa fFaT & 99 2= T oF Fg W1 E oY
A WTIF! FIAW T Fgar g | 7 a1 IF
T FHG FT 9 HFAT ALY | FAT T
ag & faad sigEarfzal @1 agaa g
T § 1 o wigw § e g AR
ooy GOy 7 A FHEAE FE2d g,
T Segi agAd A1 mARAA AL AR
qaY T AEEA AT wARSAr A TEH &
1 &\ 9@ agea T g9 A A9 a7
o I ¥ wOF At 9 fAuE w9
4 Tq WFIT F gTAC AG g5 &
Furaey faadem @@ T Fig # 7O A
#azt W W IR A@H LA AT
q7 | I+ 99 gar fF agwa A% 6
T8 Ty @@ 1922 & 1923 H A
g 2 fzar | 9aF @i fAagd 7 1939
§ FiA@ F1 HOGAGA gHI | AAAT AT
7 G IEF TeAd T | Th IAWT €I
Tateaer 1 FT AT 97 | TG AGT A A
yar fF 3@ agma AN q@ TR
gedaT & faar | W= FIATH FHE F
mﬂﬁ‘gvaﬁ\ﬁﬁ'&mﬁa'w
agwd A4 T A1 g e &
WY qeeTeH q@ €9 7 a4 Zar fw
g% @gad g W @ A W
e & fear | agwa S sarEA § 93
# gedl & 3@ TGHT F HAgAAT A T
AR A F N FAG Y AG ART T
qu & st mit W RAT AT wwEard

Fga & |

v wra 2fgy fF f@1 g reEA
geawe e fagst § s
Tg TeRE @ W, RO aww # Al
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fif qg GregaTfedl § TeAE S E )
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RN Y w1E Towraw Ad fRAT ) W
"rEaaTfedl §1 OF qq AT a9dT wAr
g ot foet moavaa & Frow A waT |
afF fom zat 7 faw # @ wfawam
F geqrd FY agi Aw faar § 9w @
TS Y § TEarEA 21 TET £ A WA
¥ fog mearam Fr A W ww @ E

fagral & ggid W @@t & S @
g fegr & Amd ¥ & o esaA
1 ¢ smde &1 oF fagra & fF fedr
T AT AT | SHET & FT GRA HeqeT
| 9% §, WNIF A, T IAET A
AMT HAA H ogAr WX wAF IAR
WIOW HHS H T § 1 98 719 & fagia-
formar & ¢ ot Wt 34T fard & aga
a9 qugF g | 7 397 6 aF  qAr W
39 9uTA 7A@ 1 AfEw dw owwr H
ar USAEAT F IEH AET TF AW
ot et & 4@ femr ) @z Fegrafwaar
g &% 9g g zafaw fxar fv ag
74 g faug § /1 & wrar & faow w1
g9y Rg@qy fawg wwar g1 &€ ag
fagrafwaar &, ast = 3T |

qUW HAT St & FIC WA fwar
@T & f 921X wiades # T fvm
# wgar g & werdT w1 ag fagra g
f& ot sa #ft AT & SEw g
Hfrat 1 A FT gF AT §, IEH W
T F1 Afaw< grar § @ ag faam 9
a1 fawa ¥ W) w@ @w forg 9E B
s gar g fex afs sfa s a
o= femr @t wgt fegafadmar gt
Ia¥ amaE #1 q@ &gt § 9w, g
70 g H A war)
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To TW g fag it 7 &7 woyaw
s fFar | gaEr gw @@ ¥ ogaf @
gui frarf &) ST s fraa @
wfa® gareat ¢t < A § 1 Iomeaw o,
MEAFHEAEA TR ¥ G @ W ¥
T 741 9% 9T AT o | 79 IR A%
g 1 e Wt R & gen &
arz IR 7 gy gugat frerd o3 @
2 uh gww F @ W A v gy
AEA qEN aF ar F1% g€ AG A1 W
o W9 w9 ¥ g€ ¢ A W
gt & qu fradt 1 e forwr ag-
A7 gggay g 9T wWh @WgR
ftag femar & fF famsr agae A4 &
I AT Y A 91 & fog zaw §
fEiF g AN AT E Iy A
wifeas &, g9 @1 mifeas & afea agt
a% 9ei &1 qraer g agt w9 Afeas
ad 2 oft orfes ok fraa Q@

g1

F7fig GTFIT A AAGH d FAC AW
#1 ufger faic @ 1 &7 g@IT % @9
qoAgA FIAT TAF AT FT FA AT
anfze s agh g2 <t FrEad @ W
ag 9 ¥ 99 T GFR ¥ FGAE) ¢
T GLET T FANC 91T | THY 79
W FT ATH A qiAT A &1 ug F wiw
¥ HZ W E, 9N @A T GEAfE
e & wgwa & WA T FF QT §,
WA A BT AR AT g7 a@
) qifzal #1 agt av F@r § o A oag
fafeaa wa & & za 3@ &1 @r wias
F T G A qogdr ) fnivd s
gt a% FEg gL o1 A g &
Fga1 w1gan § & o gfw st &1 9
faseq 7 &1 iU ot & g9 AwE
O AT FEH Y AAqT FAT
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2| TE% FuT ga 2w &7 wiesy fnic &
& #1§ wfacgaw sfadt 7 1 afew
T T grEafw ol & e ¥
s 9T & oF  wireramt w@r g
Uy gy amar @ e Afeqr wrar, Jfear
VAT | ®F QA0 g aTET §, qIE)
QAR g arer § 1 9g wgAT =rgar
g & 72 % oz 5 a1 & oo @
T A E Wi 1972 ¥ wmig ¥,
2 fr sf=u o @ &tw T § s
TguT & WY WG | I fedY g &
HEANT F AravEFaT g |

T Wkl & 419 9% W g wigw
AT WIAT R, TEHT H 7§ ¥ ¥F W) A
fadw sar g1

SHRI SEZHIYAN (Kumbakonam) :
Yesterday when the no-confidence motion
waa admitted, the Speaker told the House
that he had received three no-confidence
motions, one by Mr. A. K, Gopalan, an-
other by Mr. P. Ramamurti and a third by
Mr. Madhu Limaye. If the chances bad
favoured the CPM  motion it would have
been better, because in the problems of
Kerala and West Bengal it is the CPM
which is most ioterested, and this House
and the country are entitled to hear what
they want to say on the subject. Every-
body wants 10 know what their approhen-
siops are in this matter,

when 8 member of the Communist
Party told me that they were going to bring
this motion, | said it was their internecine
war, what we call pangali chandal in Tamil
which was being brought here because the
partoers of a Hindu family, after partition,
quarrel more, and so do the CPI and CPM,
the ruling Congress and opposition Cone
gress, and probably PSP and SSP.

SHRI VISWANATHA MENON (Eroa-
kulam) : DMK and DK.
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SHR1 SEZHIYAN :
one.

Now they are

lTam more iolcresied in hearing Mr.
Gopalan as to the exact apprehension of
theirs in Kerala and the other point of view
may protably be explained by Mr. Dange.
Now we are concerned with the no-confi-
dence motion of Mr, Limaye,

Though it is a one line motion saying that
this House expresses its want of confiden:e
in the Council of Ministers, there are three
points ino support of it, wz., the reporied
mainpulation of the elecioral rolls in Kerala
aod the impositon of a minority Govern-
ment there ; excessive concentration of power
in the hands of the Prime Minister, Cabinet
Secretariat and the Prime Minister’s Secre-
triat ; and dilution of the priociple of
Ministerial control and general bureaucra-
tisation. All these things by themselves are
matters of academic interest and siudy and
deserve the attention not only of this House
but all those who believe in democracy in the
country.

We are mainly concerned with this form
of the no confidence motion. In that thing
they say that there has been rigging of the
eloctoral rolls. If so, it is a serious charge
and the Llection Commission should be
scized of it. 1 do not want this Goveramznt,
whether it is headed by the Prime Minister
Indira Gandhi or anybody else, 10 give any
direction what so ever to the Eleciion Commi-
ssion this way or that way' It may or may
pot be true--this charge. If we are convinced
that the Eleciion Commission is in the
wrong, there is a remedy in the Constitution:,
we can express our want of confidence in
the Chief Election Commissioner just as we
can express our want of confidence in the
judges. Both Houses can send an address
1o the president asking him to take action.
1 do not want the motion of no confidence
against the Election Commission to be
turped into a motion of no-confidence
against the Ministry ; it is pot procedurally
correct. Impressive figures are given that
in Kerala electoral rolls there have been 31
lakhs of inclusions and 17 lakhs of dsle-
tions and Dr. Ram Subhag Singh asks :
what kind of family plaoniog is this. But

JULY 29, 1970

Motion 260
is that conclusion correct ? Mere quoting
of figures does not prove the conclusion,
Whether and how they arive at this conclu-
sion—the CP (M) will say afier going
through the list 1 know the figures for
Tanul Nadu, During the last four year
there have been 63 lakhs inclusion and 45
lakhs deletions. Aoyone can ask : how has
this happcod T can assure you thit there
aay been no complaiat that the electoral
rolls had been rigged in Tamil Nadu.

SHRI NAMBIAR  (Tiruchitappali) :
There is no el:ciion in Tamil Nadu in the
next few weeks; there is ample tims. In
Kerala the elections are to bz he'd withio a
few weeks. There is no comparison,

SHRI SEZHIYAN : I am dealing with
figures only. The daleiions or iuclusions
are not the results of deaths or Lirths during
the last three or four years; childiren of
two and three years of age arc not regs-
tered as voters, uniess Dr. Ram Subhag
Singh occupies that side and changes the
law. One should be 21 years 10 get ioto
volers’ list.  This proliferation, if any
shold have happend so rewhere in 1947 and
1948 and Keralities were perhaps more
jubilant afier Independence. (An hon. Mem-
be: . In Tamil Nadu ?) .. .In Tamil Nadu
also. Besides, inclusion does not mean a
ncw enierant or a mew birth. It may mean
a'teration. If a person goes from one ward
to another, there is addittion in one list and
deletion in another A person who changes his
residence will not be entitled to vote unless
he makes corresponding changes in the
voters’ list, 1 do not blame family planning
for this nor do I want the same kind of
blame thrown upon Tamil Nadu because of
63 Jakhs jnclusions and 41 lakhs deleiions.
If at all the family planning system has to
be blammed, the system prevalent in the
years 194748 should be blammed when
Dr. Ram Subhag Singh was himself there,
on that side.

There are some othcr points. Mr.
Madhu Limaye says that there is abnormal
concentration of power. I do not want to
single out the Prime Minister for this, As
Mr. Masani said this concentration had
been there for the past 20 years The
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Constitution gives so0 much powers. There
is the accusation of the grabbing of power,
whether it is grabbing of power or of land
or grabbing a vehicle or grabbing a woman,
and grabbing is bad. From the Nexalite area
we are told that land is being grabbed, that
women are being grabbed. It is something
different here, Here, jt is the question of a
woman grabbing power, It is the ministerial
reshufflc about which the speakers were
seriously agitated When Dr. Ram Subhag
Singh was speaking, he expressed his
serious dissatisfaction about the reporied
demotions and displacements in the Cabinet
But I wou'd call this only as a Pargali
Chondai, Blood is thicker than water and
so probably Dr. Ram Subhag Singh is very
much concernad with the welfare of soms
Ministers, his ex coileagues. 1f therefore,
Mr. Chavan is demated, so (o say, it huris
him. If Mr. Dinesh Singhis removed or
changed, it hurts him Therefore Dr. Ram
Subhag Singh expressed sympathy for Shri
Chavan, his pity for Shri Fakhruddin Ali
Ahmed and is peturred over the change of
part folio to Shri Dinesh Singh and otbers.
He is so much agitated that probably, he
may go over there, set things right and come
back here against P.obably such is his an
xiety. Thercfore, whatever it is, the congress
opposition has got much anxiety about the
welfare of ils easiwhile brethern. Dr, Ram
Subbag Singh has no.hing 1gainst the Mini-
sters ; nothing against Shri Chavan; nothing
against Shri Fakhruddin; nor agiinst Shri
Dinesh Siogh. He has only got son.e hing
against the Prime Minister who according to
him has become a dictator. 1f she has reaily
become a dicior, those who are on the other
side would be more concerned than those
who are here. We should look at the
coliective performarce of the whole Cabibet,
and 1 do not want to singe out any indi-
vidual in that context, e pecially a lady.
After all, she may have five, 10 or 53
Minister. We should judge the perfor-
mance of the Government as a whole as
per the Constitution : the performance of
the entire Cabinet or the entire Ministry,
If anything goes wrong, attack the entire
Ministry or the entire Government. Do
not sing'e out anybody ; that does not help
anyone. ([«terruption)

Now, 1 agree that there is concentration
of power ; whether it is in the hands of
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one or five or a dozen persons or 53 per-
sons, | am very much conceraed about this
concentration of power. This cooceotra-
tion of power could have been avoided, and
my suggestion is, decentralise as maay
powers as possible, and give them to the
Siates.

AN HON. MEMBER :
solution. (faterrupiion),

That is the

SHRI SEZHIYAN : As per the Consti-
tution, we provided certain powers Now,
you have combined and 1akea owver all
those powers. My point is, whether it is
Shri Chavan or anybody elso, do not give
so much power to anyone. Once you give
certain powers, than they try to concen-
trate those powers. My poinc is, take away
the powers and give them to ihe States,
except vital matters like defence or exteroal
affuirs or communication or curreacy, ete.

AN HON. MEMBER ¢ | agree.

SHRI SEZHIYAN : If he agrees with
me, then this no confilence motion is not
the way to bring it about; bring a constitu-
tional amendment, wheo we will come and
support i, so that these powers can be
curtailed and  distributed properly. Thus,
conceniration of powers can be avoided.

I do not wart to take much time of
the House. Regardiog the composition of
the partners who are now going to support
the no-confidence motion, I think that the
Marxist party has cxpressed earlier—that is
my presumption and 1 think it will be
correct —that they want 1o give cxpression
to their apprehension/through a discussion,
whether it is thiough a no confidence
motion or an adjournment motion or any-
thing clse; because they are so much exer-
cised over the issues. Their main aim is
to bring forth the matters to the atiention
of the House. I think they are not very
much int in toppling this Govern-
ment, to be fair to them. The posilion
might bave changed after the Rabat debacle.
But then, at that time, | should like to
draw the attention of the House to what

d
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Shri P. Ramamurti, the spokesman of their
party, said.

He said :

*1 must confess that 1 am not con-
vinced about the advisability of
having attended this conference. 1
believe the Government of India have
bungled in this matter.”

That was his reaction then in relation
to the adjournment motion. Why ? He
went on (o say

“Neither am 1 one of those who
believes that the policies of Shrimati
Indira Gandhi are going to be extre-
mely progressive.”

1t is o illusion.

‘““Nonetheless, what is the choice
before us? Whom do the Jan
Sangh-Swatantra-Syndicate combine

represent in our country ? What is it
that they are pleading for ?..,.We all
know what is in store for the country
if they come to power now.”

Therefore, at that time, on that issue,
be had definitely given his opinion that the
Government had bungled.

SHRI PILOO MODY : Why don’t you
quote Mr. Manoharan ?

SHRI SEZHIYAN : 1 can quoto Mr.
Manoharan also. I do not want Mr, Mody's
assistance in that matter.

So, that was Mr. Ramamurti's position
then. 1 hope he will take the same position
now, He may feel that the actions of the
Government may not be progressive. There
may be rigging of the electoral rolls in
Kerala. On that score, he may fiod fault
with the Eleciion Commission and the
Kerala Government.

1 do not think even the Swatantra Party
is very much interested in toppling this
Government. Mr. Masani has mude it
¢lear,
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SHRI PILOO MODY : Wait till you
listen to me 1

SHRI SEZHIYAN : I thought Mr.
Masani was the only spokesman for his
party, I find there are two. Yesterday Mr.
Masani said 3

Toppling bas nothing to do with
democracy. That is not the way in
which self-respecting people come to
power"’,

They are all self-respeccting people and
therefore | think they are not interested in
toppling the Government,

‘‘Democratic people come (o power
after an appeal to the people and a
mandate of the electorate...We want
1o come to power by the mandate of
the people. We will not listen 1o
the advice of people, “*Let us topple
Shrimati Indira Gandhi and then see
what comes to India”. You canoot
fight someibing with nothing. You
have got to fight something with
something better."

1 agree, 1 fully endorse this sentiment,

SHRI R. K. AMIN (Dhandhuka) : Is
that the DMK view ?

SHRI SEZHIYAN : Yes; there is po
point in removing something and having
something worse. We want something
better and we will wait till that opportunity
comes, If she does not come up to
expectations, we are ready to dissociate
Our support is always conditional and
qualified to that extent,

With these words, I oppose the no-
confidence motion that bas been moved,
because it is so much a no-confidence
motion against the Election Commission
aond against the Kerala Government.

MR. DEPUTY-SPEAKER : Mr,

Gopalan.
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SHRI A.K, GOPALAN (Kasergod) :
Mr. Dange is here, According to the order,
he should speak first.

MR. DEPUTY-SPEAKER : All right,
Mr. Dange.

SHRI S. A, DANGE (Bombay Central-
South) : Thanks very much to Mr. Gopalan
for at least recognising once in a while my
seniority.

SHRI A. K, GOPALAN 1 It is the Lok
Sabha that recognises, not 1.

SHRI S. A. DANGE : Sir, there are
three parts to the motion of censure. The
first part is in relation 1o Kerala. The case
about Kerala has been argued by my friend
Mr. Madbu Limaye and argued in the
reverse by my filend, the DMK leader,
What is the complaint about Kerala 7 It is
that the elec.dons are being held sooner
than some of these gentlemen wanted, But
then [ thought our Government there was
fulfilling their wishes that immediately the
ministry’s strength and the froot's strength
should be tested by a reference 1o the voters,
I thought they were consisient in their
political and tactical principles.

But it seems sometimes, or often, they
are not. In Beogal they want immediate
elections. In Kerala they want post pone-
ment of the elections, Iln Bengal they
want peoples’ domocracy. At the Centre
they want alliance with Jansangh and
Swatantra. So, I am rather confused about
the tactical line of my friends here. Anyway
that does mot matter. That is not the point
The point is.,.({nterruptions), You can bhave
your say through Shri Gopalan.

Now, with regard to the case about
mortality and birth rate, that has been
answered already. This revision of the
rolls is taking place afier six years and if
you sce the percentages of rise and Fall in
other States-Somebody has worked it out
for me —the average met increase per year
in Kerala from 1964 comes to 2.7 per
cent and the average increase in Tamiloadu
from 1966 comes to 2.12 per ceot. In
West Bengal It is 2.08 per cent. We
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cannot certainly say that in Woest
Bengal they were busy manufacturing and
riggiog tne rolls in expectation_of immediate
elections, It is not our viewpoint alone.
The masses, behind whichever party they
are conscious of the fact that the rigging
of the rolls and falsification of eleclion
results by (his method is an impossibility.

1 might cite a2n example for the benefit
of my friends. In Andhra once we expec-
ted to sweep the Congress out of power
and were almost ready to from a Ministry,
Then suddenly we found we had lost, At
that time somebody trotted forward the
theory that the ballot boxes had been
tampered with. Then Comrade Sundarayya
issued a statement that such an explanation
of the defeat was nonsense and non-politi-
cal and *‘our party does not agree with
that”. Bu, it seems, afier 1955, standards
have changed with the Marxists and their
leadership.

With the claim which they have made,
which | do not want to discuss here, that
the masses were solidly behind them, why
should they be affaird of such rolls ?
Whatever their names, they have the people
with them. Against those names they
can put the people and win. Why should
they be afraid of it ?

SHRI NAMBIAR : There would be
false voting and misrepresentation.

SHRI S. A. DANGE : Then they
make so much about the cases, that thou-
sands of asses are instituted, They forget
that 1,000 caszs werc instituted in the reign
of comrade E M S Namboodiripad as Chief
Minister., Will they lump those cases also
with these 7 They say that 50,000 pcople
are involved. Not at all; the Chief Minister
has given the figures. Even supposing they
are, after all, they are political fighters,
Are they efraid of going to polls just
because they are wnder-trials 7 Which
heroic Marxist will be daunted by the pros-
pect of a senience and not go far votiog 7
It is a censure on their own following to
say one lakh voters are iovolved and so
the whole election will be lost. What a



267 No-Confidence

[ Shri S, A. Dange ]

loss of faith in their own following! |
cannot understand it.

Thep, on the voting day the courts are
generally closed. On the voting day you are
not reguired to go to court to lose the right
of voting, What are they losing, I do not
know,

SHRI A, K. GOPALAN : It is not
only going to court but attending to some
other work also.

SHRI S. A, DANGE : He says it is not
only attending court but some other work
also. But, after all some all 20 million Kera-
liyas are there in their party. Why should
at all they worry about one lakh people ? So
let us leave it aside This thiog about voting
and all these things are very small matters
for bringing in 2 motion of no-confidence.

Then, there were three or four by elec-
tions recently, about four months back.
At that time the rolls were not rigged; they
were the same; but they did not worry
about it at that time, Why are they worrying
about it mow 7 Most probably because the
Marxists have chaoged their mood. They
think it is better to be busy with the rolls
than with the masses. So, at the time of
the four by-elections four months back, no
worry is there, because something has chan.
ged. What is the change ? The political
atmosphere has changed.

1 bave here a very nice example of how
the birth rate of their rolls is increasing in
Kerala, 1 got it from some of these people
themselves, There is an MP . he is 8 mem-
ber of the Rajya Sabha—who was registered
in one constituency. Then he went and
registered himself in another constituency.
(1 thought, the MPs knew the rules better.)
Shri E. M. 8. Namboodiripad complained
to the Commissioner that his name was not
there at all ; this was victimisation. Then,
a verification was made and his name was
found at two places. Naturally, that was
the birth rate of the voter. It is simple,
If 50,000 people go and register themselves
in other 50,00°, places, the birth rate is
naturally bound to be double or treble in
spite of the quality of the Kerala people or
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of the Tamil Nadu people or some other
people.  This has no reference to genetics
and life at all. This is just registering here,
then there and then somewhers else.

So, the Kerala case is rather weak and [
do not know why Shri Madhu Limaye should
have bothered himself with this. In any
case, this is perhaps because of the new
partnership and the pew alliance. | do not
want to speak much on this ; perhaps, there
are other speakers who may hive to say
something about it,

In any case, the electicns are going to
take place. They do not want them. All
right ; if you want President’s rule, if you
are 50 much in good mood about it and its
virtues, if it will have a special quality in
Kerala under .he b:pign leadership of Shri
A. K. Gopalan, we have no objection. We
thought that you were against President’s
rule ; therefore, the hurry was there.  But
it seems that there is no hurry. There are
two standards —one in West Bengal and one
in Kerala,

As regards the resignition of the Minis-
try, the Ministry is prepared to resign, It
di® not resign only for the simple reason
that if the resigned the elections could be
poitponed till 19720 In fact, they should
have thanked us thalt we did not enible the
other side to postpone them till 1972 as they
are ableto do in Bengal. So, that is our
case about Kerala, ‘There is not much
of a political guarrel in these rolls and
other things and 1 would leave 1t at
that.

The more important part of the censure
motion is the sccond part, that is, the con-
centration of power, 1 am so sorry that
the proposition has not been properly put,
Is there a concentration of power 7 What
is the main reason for it ? The main reason
for it is that the concentration of political
power follows from the base, that is the
concentration of economic puower against
which the Conostilution warns, pam:ly that
if property is concentrated in the hands of a
few people to the detriment of society, demo-
cracy also ceases to be in existence and dicta-
torial trends begin to take posscsion of demo-
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cracy. That is the real proposition about

the concentration of power. What is the
use of saying whether Shii Chavan is dis-
placed by Shri Swaran Singh or Shri Swaran
Singh is displaced by Shri Jagjiwan Ram and
all that, because their power flows from con-
centration somewherc else 7 Unless that
concentration is broken. real democracy
functioning in the pelitical system of the
country will not come and the democracy
of 1he Constitution will not get its correct
expression. So, the proposilion was put
forward by my hon, friend, Shri Madhu
l.imaye, rather from an unsocialistic point
of view though 1 do not expect him to follow
the socialism as [ defineit. 1 have no
grudge about that with him, but 1 thought
that the proposition was pot being argued
correctly in this House,

It is not a question of concentration of
power in the hands of the Prime Minister,
Shrimati Indira Gandhi, Supposing, this
vote is carried—taking it for granted — with
the help of all this gentry here and we are
given an alternative, what 1ype of conocentra-
tion is substiiuted by what type of a new
concentration 7 Will it be the destruciion
of concentration of power and will it be a
march towards democracy 7 If this resolu-
tion is carried, first we will have a Cabinet
with Shri Morarji Tesai as the Prime
Minister, (4n Hon. Member: No.) with
Shri Bal Raj Madhok as the Defence Minis-
ter, displacing the Indian Army by the
vast army of the RSS and the Shiv Sena.
Then we will have Shri M. R. Masani as
the Finance Minister, selling all the pupiic
scctor plants to the house of Tatas, Will
that be a progress towards democracy if
that side is displaced and this side marches
in?

SHRI PILOO MODY (Godhra) : Yes.

AN HON MEMEER :

clections.

There will be

4 SHRI S, A. DANGE : Why elections ?
You will have a majority. What is being
detated about ? Then, there is the Shadow
Cabinet that is promised from that side......
([aterruption)
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15 Hrs,

SHRI S. M. BANERJEE (Kanpur) :
Mr, Pillo Mody as the Healb Minister,

SHRI S. A. DANGE : In that case,
he will form a Ministry of Slimming. That
will be the effect of his being the Healih
Minister. =

So, Sir, what I was sayirg is that the
concentration of power follows from the
concentration of economic power and, that
way, State power has to be analysed. It is
the concertration of power of the bourgeois
+od landlord system, Unless that system is
destroyed, you will not have the real
democratisation of the State power, It is a
simple proposition. It was, in fact, envis-
aged by the framers of the Constitution,
But, unforiunately, at present, even the
Marxists why wanted to throw out the
Constitution lock, stock and barrel, are
now discussing parliamentary democracy
and concentration of power and so on,

Then, in regard to the quotation which
my hon. friend of the D. M. K. Party gave
about Mr. Ramamurti, let me inform him
and for the beeefit of other people also
that that Marxist Party’s formulation has
changed now. In their last Central Com-
mittee deliberations, the proposition about
the character of the Indira Gandhi Govern-
ment has changed. It has now been
described as a fascist Goveroment of Jland-
lords and bourgeois allied with imperialism,
That is the latest change. ([nrerruption)
To them now that side is also fascist ; this
side also is fascist. Which is to be put
against which at a given moment is pot
for them the concern of democracy and
concentration of power at all 1 want the
House and the leadership of all the parties
to take up the motion of concentration of
power scriously. 1 am not of the opinion
that power is gelting more concentraled
politically today than Jast year,

When the 1967 eleciions broke up tq
Congress Ministries in scveral States and,
when the July events of last jyear took
place, a most unhealthy concen:rat'on that
was taking place was arresied though mnot
completely broken. Imagine the concen-
tration of power that was there on the eve
of the July events ! When leader like Shri
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Morarji Desai was displaced from the
Cabinet, it was a wclcome event. That
was a step in the direction of prevent-

ing the most unhealthy concentration
of power in the bourgeois and land-
lord class. The division of the Congress

party itself and the breaklng up of the
leadership was a step towards de-conccn-
tration of power, and not towards more
concentration of power. Therefore, this
event should be pursued, This line of
development should be encouraged and this
line of development should not be arrested.
Otherwise, imagine all these parties of the
ultra-right continuing in fheir career of
displacing the other party, and what would
be the outcome? Would it be lesser
coricentration or more concentration, in an
unheilthy direction or in a healthy direc-
tion? 1 do not know why this proposition
was really put forward by my comrade
Shri Madhu Limaye. 1 never expected
him to mis-read the events of July, 1969 in
a wrong way. The July 1969 evenis are to
be pursued to a logical 2nd until the
ramnants of those who were expelled are
further expelled from that side since they
are still hiding under cover here and there.

1 do oppose the motion of No-confidence.
But that does not mean that 1 am for a
vote of confidence in the other side as it is.
Why ? For the simple reason that still
further changes to the lelt are neécessary in
the policies of the present Goveroment.
Those changes are necessary. We are now
trying to see that those changes take place
on the question of land concentration,
Thousands of acres are concentrated in the
bands of the Birlas who are getiing more
and more concessions, That ought to be
stopped. Otherwise, the direction of con-
centration of power will go in an unhealthy
way--the concentration of power in the
hands of the biggest monopolies which are
now multiplying. The latest issue of the
Comyany Law Report and the magazine
that they issue—many of us will benefit by
reading that—says that 20 large houses
which were mentioned io the Dutt Report
have now become still larger and multiplied
in number, concentrating greater economic
power in the hands of a few houses than
that was before.
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Therefore, the danger of de-concentra-
tion of the political power at the Centre
being met with and defeated by this con-
centration of economic power is multiplied
and larger houses are now going to com-
mand more than 50% of the capital in this
country.  Therefore, the proposition of
concentration should be discussed on some
other motion in a more detailed way, in a
more scientific way rather than in this
haphazard way. How to fight concentra-
tion? As far as we are concerned, most of
the left parties are agreed that unless you
strengthen the mass movement, deconcentra-
tion cannot be achieved and the concentra-
tion of power in the hands of the bourgeois
landlord class cannot be fought. The signs
are good. For example, a CRP Policeman
beat a railway shunter. Immediately
40,000 railwaymen began to strike work.
That is the way to fight concentration of
Power. Lands are lyiog with the big
landlords. We are going to occupy them,
We hope we will succeed. Actually already
it is baviog an effect on the concentration
of power, For example, even a Chief
Mipister like Mr Brahmananda Reddy, who
does pot hesitate to shoot down the
Telengana fellows, asked one of his
Ministers to part with 400 acres of land and
hand it over to the landless labourers.
These are good signs. Bui what are they
due 10?7 They are due to the fact that the
masses started siruggling and that is the
real guarantee to decentralising the un-
healthy power that is concentrated at
present in the hands of the Government.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : But Mrs. Gandhi is recruiting
more and more CRP men.

SHRI S. A. DANGE : Therefore, what
I have pointed out was that we should
concentrate on the question of class power
and not on power of individuals. Indivi-
duals are but the expression of the classes
behind them and from that follows the
strength of the bureaucricy. The strength of
bureaucracy has grown. No doubt about that,
Why bas it grown ? Because the Ministerial
composition of the Cabinet is such that
everyday a Minister changing means no
guidance in the Ministry and even if there
is a progressive policy, it is not acted upon.
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I may tell you here what one Manager of
the Railways at preseat managed by our
Sadhu leader, Mr. Gulzarilal Nanda, said,
When we complained to the Manager he said
‘Don't take about the Ministers’. We
are permanent people who run the
Department. Ministers are like casual
labour. They come and go,’ (Interruptions)
1 had an experience of this myself. About
one closed mill in Bombay which four
Marwaris of Kaopur are holding in ransom.
we knocked at the door of every Minister
including the Prime Minister everybody pro-
mised immediate relief and the immediate
relief is that the mill continues to rewain
closed with the workers’ wages held back.
Several lakhs of rupees are held in abeyance
and not paid to them, It isa mice good
mill. It is pot run because it does not
suit the interests of the Chief Minister of
Mabarashira to open that mill and the
bureaucracy down below is in the good
books of these millowners. Don’t you
know how the bureaucracy funclions ?
Take an example. We are opposcd to the
National Labour Commission, They pro-
posed that this question of adjudication,
conciliation be given to the Industrial
Relations Commission composed of Judges
and so oo so that an owner or a Minister
or a bureaucrat cannot influence the results.
The bureaucrats stoutly opposed it and the
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dictating “decisions against the wishes of the
trade union movement and the Minister
says, yes. 1 will give you one example.
Sioce my time is up, I wish to say this.
What I have been saying was that this
subject of concentration of power should be
discussed in a more serious way. Now, it is
rather late in the day to say so. But this
question has not been raised today; it was
there already; only thing is, this has not
been taken up seriously at all. The first
question of concentration of power of a
Minister or a King was raised and you
should know it--in Mahabharat by Arjun
who asked the question for reply from
Bhishma a simple question, He asked : I
am a man with two eyes; 1 am like any
other man with two hands, two eyes. But
why the other man should obey me and give
me the right to become a king and he a
subjects 7 Who brought this about ? And
who gave me power to rule over the other
man who has not got the power to refuse to
be ruled ? This is the question, the_theory of
the State, the question of class power and
how power ccmes, which are raised in
Debates in the history book of Mahabharat.
And then a reply was given. I don’t want to
go into that,

The entire thing is based on the struggle
of el of property and non-property,

Ministers could not oppose the b rats.
Labour Minister of all the States said, No,
we musi bave this power’ because every
bureaucrat down below says Gentlemen,
you will be in trouble if you start handling
the files yourself’, Why ? Because really
Ministers do not know their own subjects.

If the Ministers change every third day,
in those 3 days they have no time to
acquaint themselves with their subjects,
except those Minister who have done a round
of all the Ministers at one time or the other
But that is a different matter, ‘That is there.
They are like casuals that are employed in
Railway Service, Casuais are there in
Railways even for 14 years, permanent
casuals, Bat they gather knowledge ; others
don’t.

And therefore, Sir, we have got this
spectacle of the bureaucrats coming and

dispossessed and possessed, This struggle
has been going on in this country. That
struggle has been there under Hindu rule
or Muslim rule or British rule or in present
day Congress rule,

So, that is the essence of the question,
That question has got to be solved by a
real fight for a democracy and that fight
must be begin by nationalisation of the big
monopalies, Then these gentlemen who
want to concentrate power in the haod of the
big bouses will lose their concentrated power
and democracy will really start fowing.
Then alone working c'ass can really govern
toe country, the peasantry can get their
demands, the problem of the ordinary work-
ing class and the unemployed can be
solved.

The unemployment problem canoot be
' solved cither by Mrs. Indira Gandhi or the
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Home Ministry or sanybody ta'kiog about
good wishes for the unemployed.

My proposition is that this type of
debate of no-confidence is not going to give
us any results, The debate should be based
on foundations of science, dealing with
management of society, nature of political
power and nature of democracy in this
country, and the necessity to really put the
working people, the peasants and the midd'e
class and ihe working class in power,
Unless that is done, this problem canoot be
solved.

There is one example 1 will give now.
Banks were pationalised, A good measure,
They could not have been nationalised if

* Morarji Desai had not been dismissed as he
was last year. But what is the difficuly
pow 7 The banks are being managed by
the bureaucrats and Rs. 130 crores are
handed over to the apeculalive market and
prices go up by 7% or 9%. This bas
-appeared in the Sratesman, he Times of
India and oiher papers, and they said, this
thing must stop, Then the Governor of the
Reserve Bank comes in, and says; yes, yes,
we have seen that too much moocy was

* given, we are calling it back. That happen-
ed in February. Again in July the same
thing has happened, Wby is this bappen-
ing agein and again 7

It is because the forces of democracy
arc not in control of the banks. And 1here-
fore, the management of the banks has got
to be handed over and carried out by the
forces of democracy 7 What is meant by
democracy 7?7 The workers must have a
share in the mapagement,

The old speculators, the old directors,

the old gangsters who played with the
deposits of the people are all still there in
power along with the old bureaucrats. And
therefore if Mr. Chavan says tbat more
" deposits be mobilised, I say, No, Sir, the
* more the deposits, today, greater the
speculiation. These resources should not be
mobilised unless you give the guarantee
that these deposits will oot be put at the
disposal of 1be speculative market, Who is
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going to control them ?
debate about it. You may take all the
journals., They are there before you. 1am
not talking of facis which are in my own
pocket only. [Dut you are not dealing with
it. Why are you nol dealing with it 7 Of
whom are you afraid 7 It is truc that the
Supreme Court stopped you for some time,
and custodians were impcsed, But fortuna-
tely some custodians ran away and some
have resigned and all that. Therefore, the
point is that the banks continue still to be
controlled by the monopolists who are the
friends of Shri M. R, Masani. Shri M. R.
Masani's proposition which he offered as
perbaps a solution was this...

You may please

SHR1 NAMBIAR :
porting the motion ?

Now, he is sup-

SHRI S A. DANGE : . that the reason
why concentration is taking place is that the
public sector has jincreased and private
enterprise is going down., That was one
proposition which he made and he said
that if private enterprisc grew then demo-
cracy automatically would grow. The home

_of private enterprise is America; the home

of private enterprise is England. And
the American Sepate says that concentra-
tion of power is taking place in the hands
ot the President too much and, therefore,
some way must be found to demolish it;
there are no public sectors of a large size
in America, and no public sectors of a large
size in England, and yet coocentration of
power has taken place. Therefore, demoli-
shing the public sector is not a panacca for
destroying the class-power of the monopo-
lists, which can only be done by the demo-
cratic masses,

SHRI M, V. KRISHNAPPA (Hoskote):
The no-confidence motion has been brought
forward on a trivial and very small matter
and much has already been said, to which
replies have also been given, In a demo-
cratic armoury, & no-confidence motion is
like the Brahmastra or the mightiest weapon
in a democracy is the no-confidence motion,
and it should not be used ofien and on
trivial matters. If it is no used, it will lose
all its importance.
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I am sorry to say that Shri Madbu
Limaye has brought forward this no-con-
fidence-motion on a very small and trivial
matter and the cry that there is a tiger. My
only worry is that when there is really a
tiger and the cry is heard, nobody will pay
attention to it, and one would be swallowed
by the very no-confidence motion which
has lost its value now.

As regards Kerala voters, since yester-
day, much has been said and rcplies have
also been given. There could not be a
more proper reply to this than Sbri §. A,
Dange’s observation oo this matter. |
have been very much associated With
Kerala since the last twenty-five years,
Sinc: 1 come from an area adjoinng
Kerala, 1 have been asked to be cither an
observer or to take part in every general
elections in Kerala for the last twenty-five
years, My experience is that the Kerala
volers need not be protected by Shri Midhu
Limaye, They know how to protect them-
selves. They are high y en'igh en:d people
and Kerala is a highly literaie State, My
experience there has been that even the
dead people come out and vote during the
eleciions, Durinz the elections, 1 have
secn a number of peopie who are dead,
whose pames arée Dot in the wvorers’ list,
whp bave come and voted. When that is
the case, I do not think that there would
be anY possibility of those who are entitled
to volt and whose names have been left out,
being prevented from exercising  their
sranchise.

The Election Commissioner has revised
the voters® list, He has given comparative
figures concerning the adjrining States also,
He says that compared to those figures,
1here is nothing unusual in the increase of
voters in Kerala and there is no mal-
practice done in the voters' list, Wh=n
that is the case, I do not know why Shri
Limaye should feel concerned; whea in a
State like Kerala even the dead come out
and vote, I do not know why he has taken
up the case of those who are entitled 1o
vote, whose names have been enlisted, The
Election Commissioner bas given more
time, two or tbree days, Even afierwards
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by paying a nominal fee, one can enlist as a
voter if his name is not there. That being
80, there is no meaning in Shri Limaye
crying that there is some go/mal going on
in the electoral rolls of Kerala.

Coming to concentration of power, as
Shri Dange has said, it is uncharitable for
the Mover to interfere with the inoer
politics of our pirty. Afier all, itis the
Prime Minister’s prerogative. Once she
takes anybody in her Cabinet, it is for her
to distribute the power among the members
of the Cabinet, and no member of the
Cabinet has any business 1o think that this
portfolio is important or that portfolio is
important. Once they are in 1th= Cabinet, it
is a joint responsibility. 1 have b2en a
Minister for 15 years 1 know the supreme

power lies in the Chief Minister or the
Prim: Minister. Lven though particular
portfolios are hindled by individual

Ministers, the Prime Minister can call for
any paper or file at any time she likes. To
say that there is concentration of power in
one hand is quite wrong and as I said, it
is wrong on the part ol Shri Limaye to
interfere wi h 1he inner politics of our party
and try 10 bring absut some d flerences
among us. It is not so. ‘The Cabinet
works as a team on a joint resp msibility
basis, In fict, some of us feel that the
Prime Minister should bave taken more
portfolios under her charge and dza't with
ths unrest going on in th: country. That
being so, I d» not think the Prime Minisier
has taken more portfolios than she could
manage, and Shri Limaye should be told
that he should ne here.ft:r medd'e with our
party politics.

As regards Dr. Ram Subhag Singh, I
am surprised to see how the Docier
changes. Only 11 months azo when he w:s
a member of the Cabinet, everything was all
right. MNow according to him, it is corrupt
and there are cligu:s and everything has
gone wrong. I can tell him afier the depar-
ture of Shri Morarji Dcsai and others from
the Cabinet, there are no cliques in the
Cabinet and there is a homogeneous team
functioning with ope leader and followers
unlike on the other side in their parly where
there are more leaders and lesy followers, 1
tell Dr.Ram Subhag Singh that he should not
bave spoken in this manoer, He is an oid
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(Shri M, V. Krishnappa]

friend of mioe in this House since nearly
18 years.

To Shri Madhok, everything looked
like dictatorship here. To him, our Prime
Minister looks like a dictator. He com-
pared here to Hitler and Stalin put together.
Someone from the ‘O Congress said that
the prime Minister looks like Mussolini
also, There is no doubt the Prime Minis-
ter has emerged the strongest leader in the
country. In the Syndicate, everyonc now is
frustrated.

'The leaders of the ‘O' Congress who have
been functioning as king-makers making
Ministers and dismissing them, for 30 years,
now feel frustrated because the Prime Minister
boldly protested and seot them out. Now
they are helpless, disappointed and frustrat-
ed and to them, she looks like a dicta-
tor

1s the Prime Minister of India a dicta-
tor 7 Why should she be ? She has re-
pounced almost everything. The one house
which her grandfather had given to her,
Anand Bhavan, she has gifted to the nation.
She goes to the people immediately after
Parliament’s session is over and even during
the session. They gather in millions round
her. She speaks to them, understands
their feelings. They cheer her and wish
bher. [ have seen h2r goiog about amidst
people without caring for the police bando-
bast. Some people cry *“‘God bless you,
madam™, and that is the spontaneous fecling
of the people in this country. To call her
a dictator is something which nobody can
tolerate. A dictalor would never face his
people, but our Prime Minister mixes with
millions of people. I challenge them to go to
the countryside and see whether they can face
#0 many people as the Prime Minister of
India faces. She works 18 hours in the
day whea you people want to reduce eight
working hours in the day. She wears the sim-
plest of clothes.  What for on earth should
she become a dictator 7 She is working for
this pation, its p and wh she
goes, thousands and millions flock to
her,
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SHRI M, L. SONDHI : Is he a bio-
grapher of the Prime Minister ?

SHRI M. V, KRISHNAPPA : [ want

to tell Mr. Madhok that because of her
bcldness the whole country appreciates her,
whether she is going to fufil all that she
has promissed immediately or not. Because
of her boldness she looks like a dictator 1o
Mr. Madhok. She has morc sense then all
the dictators put together, Stalin, Hitler,
Mussolini and Franco, and she acts as a
democrat, she is not a dictator.

Yesterday Mr. Kripalani mentioned the
old story, how the Congress candilate in
the Presidential election was defeated. It
was unnecessary for him to refer to it, My
reply is that Mr. Kripalani, in the same
breath, should ask the Congress (0) how the
Presidential candidaic was selecied. Was it
not a coup, was there not almost a clique ?
In the annals of Indian history or the
political party which he served for nearly
30 years, was there any instance where the
Presidential candidate was selected by vote
in five minutes 7 Does it not amount to
a coup. does it not amount to a cligue ?
Why should Shri Sanjiva Reddy, who was
a very popular Speaker here, and who was
becoming more popular, have been dragged
ino the Presidential election ? Mr., Kripa-
lagi should apply his mind to these prob-
lems and see whether it was correct on the
part of the Congress (0) leaders to have
behaved in this manner.

When there was a coup, certainly the
Prime Minister had to protest, and she
protested. Not only did she protest, she
taught them a lesson, and by teaching them
a lessop, she has done the right thing. |
want to tell Mr. Kripalani that he should
not be blind to the blunders committed by
the Congress (0). Is it_because his betier
half is on that side ?

We welcome the peutrality of Mr.
Kripalani: He has served long the country
and this Parliament, but when this peutra-
lity is blind to the blunders committed by
the Congress (0) and simply condemns the
Prime Minister and this party, what right
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has Mr. Kriplani to ask for the neutrality
of the Government in world politics ? So,
I appeal him to be impartial in these
matters,

SHRI A K. GOPALAN (Kasergod) : [
requested you to call me afier Shri Dange
because | thought that there would be some
points which I could answer, but unfortu-
nately as far as Kerala is concerned, there
were no valid points made by him., He
only wanted to discuss the tactical line, I
do not want to discuss the tactical line of
our party here, [ will do it outside at the
time of the election, The tactical line of
his party is that in 1967 it was against the
Congress, in 1970 it is in alliance with the
Congress, and in 1972 1 think his party’s
tactical line will bz suzh that we will find
Shri Dange not here in the opposition, but
on that side. Their tactical line may
change like that.

As far as the tactical line 1o be adopted
by one party or many parties is concerned,
1 do not want to dircuss it here.

Another point he made was : these
people want President’s rule.  We do not
want President's rule; we are against
President’s rule. The quostion is  not
whether you want President’s rule. We want
free and fair elections Supposing for one
or two months President’s rule is to be
there, we shall have to make that sacrifice
because the most important thing ina
parliamentary democracy is free and fair
elections, giving everybody who is entitled
to vote a chance to vote. We must remove
those who are pot entitled to vote. As my
friend Mr. Krishnappa said there are many
persons in the list who are dead. Dead
persons come in the morning and voie; real
persons come in the evening. There are such
allegations. 1 shall point this out from the
list. These are the experiences during the
last there by-clections, We prefer the
President’s rule to Achutha Menon's rule
because our expericnce was bad during the
last so many months. In Achutha Memon'y
rule perbaps ten persons will be killed and
two battalions of CRP will be there; under
the president’s rule, instead of ten, fificen
persons may be killed, the differenc: is oaly
in number. As far as we are concerned,
even if President’s rule co.nes, ths most
important thing is that the elections must

SRAVANA 7, 1892 (SAKA)

Motion 282
be free and fair, I do not want to go into
constitutional points. 1 only want to say
that the continuation of the Ministry is
illegal and unconstitutional. There is a news
item in the Times of India from Trivandrum
which reads as follows ; “The Kerala
Governor Mr. Viswaoathan dissolved the
State Assembly oa the advice of the Chief
Minpister Mr. Achutha Menon and aono-
unced fresh election, Mr, Mznon who sprang
the biggest surprise of his career as Chief
Minister told the reporters that he advised
the dissolution of the Assembly Jo end the
present ‘uncertainty’, and to win a fresh
mandate possibly within the next three or
four months,” What is the ‘uncertainty’ ?
whether he bas the majority. Whea he him-
self says that there was uncertainty, one
should not dissolve the Assembly but call
it into session to see whether he has gota
majority and if he has no mjority, tell the
Governor and see whether any other majority
will be there,

As for dissolution, I shell refer to arti-
cles 163, 164. and 174. As per article 163,
there shell be a Council of Ministers with
a Chief Minister as the head 1o aid and
advise the Governor in the exercise of his
functions. The duty of the Chief Minister
is that of communicattng. He has to say
what the Council of Ministers says; bhe has
to advise the Governor as per the decisions
of the Council of Ministers. Under article
167 (A) he has to communicate to the
Governor of the State all the decisions of
the Council of Ministers relating to admi-
nistration or other things. It muit be the
decision of the Council of Ministers, The
dissolution was not on the advice of th:
Council of Ministers bzcause O Koran, one
of the Ministers openly made a statement
the other day saying ; | do not know any-
thing about it; I am uoaware of it; | was
not asked. Two other Ministers also said
that they did not know about it, So, it was
a decision taken by the Chief Minister him-
self. According to ar.icle 167 (B) the Chief
Minister has to advise the Governor on the
decisions of the Council of Ministers. But
the Council of Ministers were not consulted,
W do not know if the advice given by the
Chief Minister to the Governor was some-
thiag that was unconstitutional. Alone the
Chicl Munister bas no right to dssolve the
Assembly,
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According to article 174, the Governor
shall summon the Assembly. According to
the constitutional provisions, the Council
of Ministers is responsible to the Assembly.
It is said that there is no Assembly especially
in a coalition government where there are so
many  partics; but where there are so many
parties, he must consult them and then give
the advice to the Governor. After giving the
advice also, there is no Assembly; who:ze
is the respoasibility when the Assembly is
not there ? The Council of Ministers is
responsible to the Assembly, and when you
dissolve the Assembly and then say you
remain there, that is something which is
not only unconstitutional but also shameful.
1 want to say, therefore, that it is unconsti-
tutional,

The second point, as for as the election
which has been talked of is concerned, is
this. What is it that is said here ? It is said
by so mapoy Members that we want an
election in West Bengal and we do not want
an election in Kerla. They minimise it that
way, We say, whether in West Beogal or
Kerla or Punjab or Manipur or any other
place you must have an election, and the
prercquisite of an elcction is that it must be
a free and fair election. For a free and fair
election, what are the things necessary ?
There must a proper volers’ list, 1 will show
it to you what has happened. [ shell
ead a letter written by me to
the Election Commission on 10 July, There
had been references here 10 the elections ;
What did you do io the by-elections 7 This
is the relevant letter of 10th July, when we
met and gave a memorandum to the Election
Commission,  Recently, three by-clections
were conducted in Kerala-Kottarkara, Nilam-
bur and Madayi. The list of wvoters in
hese three constituencies were having enor-
mous anomalies like the inclusion of illegiti-
mate voters and rejection of legitimate
pames. lo the Madayi constituency alone,
therc were more than 4,000 deletions. la
tbe Madayi constituency, in the Madayi
Panchayat alone, more than 700 bogus voters
were included in the list, most of whom are
residing outside India like Dubai, Singapore,
Saudi Arabia, eic. ln other lists also, glar-
ing defects were noted. 1t was really afier
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the three by-elections in which the voters’
list were defective, we said that as far as
the election lists are concerned, there are
anomalies and something must be done

about it, That is why we asked the
Election Commission to supply us a
Copy.

I have no time, or else, I would give
details in this respect. In the lists in Kerala,
in each district, something like 1,25,000 or
1.26,000 names were removed, and some
two Jakhs or three lakhs of names were
added. As far as thz 1967 elections were
concerned, I have to tell you that there was
no complaint from any side ; there was no
complaint from our side. There was no
complaint from their side either. The voters’
list was there, After 1967, three elections
were there and it was then that we looked
into the voters' lists and we told the Election
Commission, ‘‘Please see that some hiog is
done. This is our exp:rience as fur as the
three by-elections were conceroed ¥ We
enquired about the 722 names of voters and
gave ous findings to the Election Comm s-
sion. saying that these are the people who
had not been here for the last so many years.
The Elcction Commission, after that, sant
me a letier on the 24ih July after | m:t the
Election Commissioner there., All the politi-
cal pariies were there. The mujority parties
represenied in the Legislative Assembly told
the Election Commission 1hat the elections
shou'd not be in September. So, ti was
the desire of the majority of the peop'e.
But the Election Commission said, **We wunt
to have the elections in September, because,
before September 24, if the Assembly is not
convened, six months will elapse. So, we
must do that.,” | want to ask what the
Ecction Commission has got to do with
that. What is the daty of the Election
Commission ? The duty of the Election Co-
mmission is to see that free and fair elections
are conducted. There may be President's
rule ; there may be some other thing. That
is not the concern of the Election Commi-
ssioper Mujority of the parties. though
not a big majority, namely, Cong (0), Cong
(R) and all other parties except the mini-
front partics, have said that elections should
not be held in September because there is
rain and the voters® list is irregular, This
was told to the Election Commissioner. He
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said, “The voters’ list is ready, 1 will
show™. But the voters’ list is not ready
even today, Here are the telegrams I have
got. When I met the Election Commi-
ssioncr and showed him the telcgrams, he
promised that by 20th printed voters’ list
will be ready But I have received a tele-
gram from Mr. E.M.S, Namboodiripad on
the 25th and also today moraning saying,
till yesterday midnight, all the wvoters lists
are not given. Some of the voters' lists
are given but all are not given,

The election has already been declared
but there is no voters' list. Does anybody,
including Mr. Dange, want clections without
the voters' list? 1 will read the telegram I
receivdd on the 25th:

“Your letter dated July 23rd, rece-
ived. Reports received by you are
lies, There are some constituencies
of which lisis bhave not yet been
received. Upimaginable errors in
lists supplied show total unreliability,
Letter follows.”

This is a lelegram to the Election Commi-
ssioner, a copy of which was sant to me.
Today morning a telegram was sent to
the Commissioner, a copy of which I
have got which says that till yesterday
midnight the complete voters' list is
not prepared., Of course, the ques-
tion can be twisted and we may be asked.
“You do not want an election in Kerala,
but you want an early election in Calcutta.”
We want elections evrywhere. Let there be
a mid-term poll in Bengal and also in
Kerala, but the point is this. The Election
Commissioner has alrcady agreed to a revi-
sion. This is the copy of his letter :

*“] have already agreed and have
made arrangements for a special
revision under section 21 (3) of the
Representation of the People Act.
1950 of the clectoral roll.,." etc.

So, the Election Commission has agreed to
a special revision of the electoral rolls.
When a revision is done, certainly the provi-
sions of the People Act and the rules made
thereunder must be followed. For revision,

SRAVANA 7, 1892 (SAKkA)

Motion 286

it is necessary that there must be a voters’®
list. As regards the voters' list, will the
Election Commission show to the Prime
Minister a copy of the letters received from
all the partics ? When the parties get the
electoral rall, they will sign. I ask the Law
Minister to ask the Election to show the
signatures and vouchers of all the parties
saying that they have got the electoral roll.
The clectoral roll has not been received by
them,

Secondly, 1 want to show you a
specimen of the electoral roll that is prepa-
red in Kerala. Can you read this ?

SHRI PILOO MODY :
Chinese invisible ink ?

Wrilten in

SHRI A. K GOPALAN : 1 do not koow
what is the language. Nobody can read what
it is,

SHRI MANOHARAN

(Madras
North) : is It genuine or bogus ?

SHRI A. K GOPALAN : It is a certj-
fied copy. Revision means, you must
be able to read it. Without reading it, how
can there be a revision ?

SHR1 PILOO MODY ; It does not
matter if you lose this constituency. Let it
be laid on the Table of the House.

SHRI A. K GOPALAN : Another
example is a Dpews item in Malayala
Manorama, a paper not supporting us, a
paper against us. That Malayala Manorama
has the picture of the students of some high
school in Manjeri preparing the electoral
rolls. Sometimes the standards of our stu-
dents in high schools are such that they do
not write all the letters well. Here is 8 news
item in Malayala Manorama dated 25th
July :

““Kadeeja is a voter. Her father's
pame bas also been given in the voters
list. Do you koow what it is?
‘Father."
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Suppose she goes to vote and the officer
asks her the name of her father If she says
“Usman™, he will say ‘*here it is recorded
as ‘father’, so you go away, you cannot
vote”,

“There are any number of such funny
things in the wvoters list containing
1, 369 pames in the Balusserry consti-
tuency, ward No. 45. There is no
time to think of rights and wrongs.
The whole thing has to be written
scmehow. Bring it out as quick as
possible, that was the aim. See some
of the names in the list. Vasandhi,
Thiritha, Kenatti, Repper, Kerappan,
Chechikutti, Thanka, Yavoda, Mani-
dhyam, Ratha, Panchayathutti, Cheyi.
There are many such names.”

All the Malayalees will upderstand that
such pames ate not there. If this list is
not correclted and suppos: a voler gocs to
the polling booth and says that his name
is Manikkam, they will say *‘no, your name
is Manpidhyam, because it is wrilten s0
here.”

“Phisa is another name. It is sure
that he is not the leader of the insur-
gent Nagas because his father's name
is put as Athruman. Phisa is supposed
to be a 32 year old woman.

Do you know what is the age of a
voler ! One ycar 7 There are also
voters with, 4, 5, 6 and 7 years of age.
An example, Merinnanna, male aged 7.
“Appiri”, yes he is a voter. He is 51
years old, Sthreedharan (pmot Sree-
dharan), son of *‘Aani” is another
voter,

28 year old Hallah is supposed to be
the son of Hassan Koya, There is
according to this voters list eligibility
for voting for Naskayai, the daughter
Kakaya and the 21 year old son
Mobammed of Sui.

Souminikutty, a good name. Age 97.

Kenatti is also a voter. His father is
Mobammad.
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Aniyayi (which in Sanskrit means the
follower) is also a voter. Aged 39
(who is his leader ?) One cannot say
in which pages of the list these sort
of mistakes are there because many
pages of the list have no numbers.”

MR. DEPUTY-SPEAKER : He should
try to conclude.

SHRI P. RAMAMURTI (Madur.i) :

Afier all, the House should know all the
facts when it is discus ing an issue.
MR. DEPUTY-SPEAKER : | am not

trying to prevent him. But there is a time
limlt. 1 am only drawing atiention to that.

SHRI A. K GOPALAN : This is the
voliers® list. 1n the 1967 voters list lakhs and
lekhs of voters were not included and what
were included were 1aken away. Aod what
is the date for the revision? The last
date is 28th, So the time is over. Till today
there is no comp'ete wvoters® list. Why was
the election announced so hurriedly without
the voters’ list. In there no press in Kerala ?
Can you not print the voter's list 7 1f that
is not dome, President’s rule will come and
the present ministry that is there cgonot be
continued, The new alliance belween the
Congress (O) and the Mini-Front—I am
sorry, between the Congress (R) and the
Mini Front—there cannot contioue like
that. I can understand that.

SHRI VASUDEVAN NAIR (Peermade):
Congress (O) are you allics,

SHRI A. K. GOPALAN: At least he
has agreed that the Congress (R) are their
allies.

On the first day the Governor did not
dissolve the Assembly. What the Governor
did was that he came here, had a talk with
the Election Commissioner and met the
Prime Minister., 1 reliably understand that
the Governor told the Prime Minister that
if this Government did not continue, there
was no chaoce of the new alliance coming
to power in Kerala afterwards, if President’s
rule is imposed and elections are delayed.
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The Governor went there and the Malalayam
Manorama says—1 have got it here—that
Governor called the Chief Minister and said,
“Do not resign.” Then, the announcement
of the election is there.

So, one can understand that there is
collusion, Though they will say that
Election Commission and everybody is inde-
pendent, there is some conspiracy and
collusion between the Election Commission,
the Kerala Government and the Central
Government. It is a shame that in a
colintry where, as the Prime Minister says,
there is the highest parliamentary democracy
the voters® list is not printed and the
elections are held without printing the
voters’ list with shabby writting and so
many mistakes in the voters’ list. If the
elections are going to take place this way,
one cannot say what is the object bechind it.
That is why we support the No-confidence
Motion, because it is a conspiracy and
this conspsracy has a political motive.

MR. DEPUTY-SPEAKER : The Law
Minister.

SHRI SRINIBAS MISRA (Cuttack) :
On a point of order, Sir, Today's paper
sald that Shri Gopalan was filling a writ in
the Delhi High Court. Has he done that ?
If so, the matter is subjudice and he cannot
take up the matter here.

SHRI UMANATH (Pudukkottai) :
Let him gather information and come here,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI K. HANU-
MANTHAILYA) : Sir, | am intervening in
the debate in order to clarify mat'ers from
the legal and constitutional point.

1 am am ope with hon. friend, Shri
QGopalan, that elections must be free and
fair. That is & common ground. That is
not common ground merely between
Government and the party of Shri Gopalan
But 1 am certain that it is the point of view
of every party in this House.

1 want to place before the House the

events that have happeped in a sequence,
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The programme for the review of the elece
toral rolls of Kerala along with thoso in
other States and Union territories was issued
by the Election Commission on the 6th
November, 1969. It provided for the publh
cation of the existing rolls as draft rolls
on the 15th November, 1969, The period
for lodging claims and objections was from
the 15th November, 1969 to the 30th
November, 1969. Simuitaneously, there
was a house-to-house verification of each
and every voter in the existing rolls, The
claims and objections in respect of the draft
rolls were disposed of before the 3lst
December, 1969. The clectoral roils were
finally published on 15-1.70. The finally
published electoral rolls are being questioned
by some hon. Members. The Election
Commission has strictly followed (he pro-
visions of the Representation of Peoples
Act, 1950, the Registration of Electora! Rom
Rules, ]960 and the directions and instruc-
tions issued, After the publication of the
electoral rolls for 1970 on 15-1-70, there
were three by-elections in Kerala as referred
to by my hon. friend Shri Dadge., No
objection was raised by any political pany
in respect of the eclectoral rolls in respect
of these three by-elections,

SHRI UMANATH : It is these three
by-clections which bave brought ottt e
entire thing.

SHRI K. HANUMANTHAIYA : Now,
the electoral rolls of these constituencies are
being questioned. The objections to the
electoral rolls have come only after the
Legislative Assembly was dissolved and
fresh elections became necessary 10 consti-
tute a new Legislative Assembly. The
Election Commission has now agreed to
carry out a special revision prior to the
ensuing General clections, It Is not ke
intention of the Election Commission
to leave the mistakes that have crej in
the list.

SHRI A. K, GOPALAN: Whhout the
voters' list ?

SHRI K. HANUMANTHAIYA: Ac-
cording to law, the final publication of the
clectoral rolls is already there, It ks coly a
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revision that is taking place in the light of
the complaints made. To say that there
is no electoral roll at all is wholly incorrect.
The Election Commission has now agreed
to carry out a special revision prior to the
ensuing General Elections. It is a special
revision undertaken to allay the suspicions
raised by some of the political parties
in respect of the finally published electoral
rolls of 1970,

Some parties have complained that copies
of the electoral rolls have not been supplied
to them. About 80 per cent of the different
parts of electoral rolls were supplied in the
printed form to all political parties in Kerala
-by 20, 7. 70 and the remaining 20 per cent
is in cyclostyled. type written and manuscript
form. The 20 per cent of the electoral rolls
will also be made available to them in the
printed form before the end of this month,
The printed and the manuscript copies were
delivered at the office of the CP1 (M) at
taluk level. They were clear and readable as
they were the first copies which came out
of the press and the cyclostyle machine,
The copy that is now produced before the
House might not be the copy supplied to
the CP1 (M). Even now, A the Election
Commission is arranging o make copies
available,

SHR1 UMANATH : This is the copy
supplied to the CPI (M). That is misleading
the House. We have produced the copy
which was supplied to the CPI (M). You
take it as a statcment of fact that we are
making. It is a certified copy supplied to
our party.

SHRI K. HANUMANTHAIYA : You
also cannot go on saying that whetever the
Election Commission does is false.

SHR1 UMANATH : Do you deny the
statement that the copies of the electoral
rolls of all the constituencies have not been
supplied even to the State ? Are you in a
positiod’to ‘deny that 7 Do you take up
the challenge ?

SHRI K. HANUMANTHAIYA : | bave
already ‘made the statement that the copies
have been supplied. I accept the ' challenge,
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So far as challenge making is concerned,
we are inferior to none.

SHRI UMANATH : If you accept the
challenge, you send somebody to Kerala
immediately to see whether the list has been
supplied to them.

SHRI K. HANUMANTHAIYA : The
total increase in the electoral rolls of all
the 133 constituencies in Kerala is 16 per
cent more than that of electroal rolls of
1964. This increase works out to an annual
rate of growth of about 2} per cent which
is considered mormal as was argued by my
hon. friend of the D. M. K. party. So is
the case with the clectoral rolls in every
other State.

Variations of this nature take place in
the usual course. But in the case of Kerala
political controversies have  highlighted
the problem as is seen now. So far as the
Govcroment of India is concerned, we are
in no way responsible, nor are we parties
to the controversics,

16 hrs,

The Election Commission is an inde-
pendent and impartial autherity brought
into existence under the Constitution.
(Interruptions) Art. 324 of the Constitution
lays down that the superintendence, direc-
tion and control of the preparation of the
electoral rolls shall be vested in the Election
Commission. The Chief Election Commis-
sioncr has becn made wunder the same
article equal 1o a Judge of the Supreme
Court in order to guarantee his independence
and impartiality. Again, Art. 327 provides
that subject to the provisions of the Cons-
titution, Parliament may from time to time
by law make provision with rest to all
matters relating to, or in cononection, with
elections to Parliament, and State Legis-
latures. The Representation of the Peoples
Act, 1950 and 1951 were enacted by Parlia-
ment under this article, The Representation
of the People Act does not contain any
provision empowering the Government to
fix the dates of an election or to intervenc
or interfere in the work of the Election
Commission. Sec. 15 of the R, P, Act, 1951
lays down that the Governor shall on such
date or dates as may be recommended by
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the Election Commission call ypon the
constituencies to elect members. It is, there-
fore, clear that the Government of lndia
are in no way responsible for deletions and
additions in the electoral rolls, It is now
at best a bone of contention between some
political parties in Kerala State. Government
cannot, in the very nature of things, issue
any direction to the Election Commission
whether it is in respect of the preparation
of the electoral rolls or the fixing of the
date of the election or the conducting of
elections. Government of India want to
scrupulously avoid saying or doing anything
which may even be construed to affect the
impartiality or independence of the Election
Commission.

SHRI UMANATH : That you should
have done before fixing the date on the
17th.

SHRI K. HANUMANTHAIYA ;| We
have obtaioed information from the Election
Commission that 8 meeting of the repre-
sentatives of all the political parties in the
State was held in Trivandrum on the 10th
July, 1970. The meeting which was convened
by the Chief Election Commissioner was
attended by 17 political parties. I under-
stand that it was said at that mecting that
electoral rolls this time are ‘‘far better”
and “more perfect” than the electoral rolls

in the State during the last 20 years.

SHRI UMANATH : Who said that ?
Afier the issuing of the electoral rolls we
want to krow as to who said that. This
House wunts to koow who said that. Only
the satellites of the Government might have

said that.

SHRI K. HANUMANTHAIYA: Shri
A. K. Gopalan was present at the meeting.
On the representation of his party, the
Chief Election Commission undertook to
inquire into and rectify any mistyke which
may be pointed out. This special revision
will be completed before the 10th August,
1970, i.e,, one week before the notification
for the election isto be jssued. | may in
this connection state that when Shri E. M,
S. Namboodiripad, General Secretary of
the Communist Party of India (Marxist),
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met the Chief Election Commissioner od
the 3rd July, 1970, he made a specific
complaint about the .. omissjon from the:
electoral roll of the name of Shri K. P.
Subramania Menon, M.P. This complaint
was inquired into by the Chief Election Co-
mmissioner and it was found that not only
Shri Menon’s name had not been omitted
but on the contrary . his name is found as a -
voter in the eclectoral rolls of two consti-
tuencies, namely, Narakhal and Ernakulam,

SHRI A, K. GOPALAN; That is why
weo say that there must be "a thorough
revision. You do not understand that,

SHRI K. HANUMANTHAIYA 1 No
other specific case as distinguished from
general complaints of alleged irregular
inclusion or deletion has besn brought to
the notice of the Election Commission,

SHRI P. RAMAMURTI (Madurai) :
What about Mr, Imbichj Bava’s name ?

The special revision ordered in Kerala
was a special concession. The parties were
given time from 12th to 28th July to file
their lists of objections. Even this period has
now been extended by 2 days. This special
concession has been accorded, I suppose
to Kerala because Kerala is a special prob-
lem with special demands,

The holding of elections on a particular
date is solely within the discretion of the
Election Commission. The Government of
India cannot direct the Election Commis-
sion to change the dates once fixed. The
discretion of the Election Commission has
to be independemtly and impartially exercised
in the matier of fixing the dates, The
political parties however are frec to make
representation to the Election Commission
and in the final analysis they are bound to
accept the decision of the Election Com-
mission. o

I may however observe that in the pre-
sent case under Art. 174 (1) of the Consti- ,
tution the FElection Commission bas a
Constitutional obligation ta condget. the
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geoeral eloction in Kerala so as to see that
the newly constituted legislative assembly
meets before the expiration of 6 months
from its last sitting. The last sitting was
bhed on 25-3.70. The new Assembly has
to be summoned for its first sitting not
later than the 24th September 1970. There-
fore the date fixed for the pool, the 17th
September 1970 is bonafied. There can
thercfore be no quesiion of any haste in
the holding of general election in Kerala.

SHRI A. K. GOPALAN : This Assom-
bly is dissolved Assembly. Which Assem-
bly is to meet ? He is only reading what
be bys got. The Assembly is disgolved.

SHRI K. HANUMANTHAIYA : The
pogtponement of elections in Kerala on
the ground of rains is not temable. Sir,
unfortunately or fortunately, I have control
peither over the rains nor over the Election
Commission.

SHRI UMANATH : These factors about
ni_q and harvesting season are bcing taken
into consideration during several general
elections earlier.

SHRI K. HANUMANTHAIYA : Sir,
I want to deal with the argument advanced
by my hon. friend Dr. Ram Subhag Singh
the hon. Leader of the Opposition. He grew
so indignant as to demand a Commission
of Inquiry. His indignation has overrun
hig discretion and judgement. As an ex-
Cabinet Minister, with long experience he
should have koown that there can be no
Commission of lnguiry relating to matiers
falling within the jurisdiction of the
Elggtion Commission. There bas never
bpep any such Commission demanded or
apppinted. The CPJ (M) scem to be wiser
thap the Leader of the Opposition for
inpiead of asking for the appointment of
a Commission of loquiry they intend
gaing to a court of law as I learn from the
newspapers.

Sir, it is not my purpose to enter into
controversy with one party or the other
on this matter.

80 far as the Election Commission is
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concerned, the statement I have made
clearly shows that they are anxious to
correct every mistake humanly possible.
The proper course for all of us would be
to see that the Election Commission is
given proper information and the rectifi-
cations made, There is no use attackiog
the Government of India on this issue.

I do opot koow what reason or
logic prompted my hon. friend Shri
Madhu Limaye to include this as one of
the grounds in the po-confidence motiog.
I have explained the position. A legal and
constitutional expert as be is, because ke
moves many amendments to the Consti-
tution several times, he should have known
that the Government is not respomsible
for this. In spite of that he takes this as
the first ground of no-confidence against
this Government.

1 can only say this. I read a long time
ago an Essay by Goldsmith. There was a
person who used to be present wherever
there was a gathering for cniertainment
or amusement. Here is my hon. friend
Shri Madhu Limaye who wants to be
present at every cotroversy, in advanoce,
This attitude of championiog every issue
and cvery cause against the Government
is not rational or logical. I would appeal
to him to take up issues which should
really matier and which really affect the
interests of the country, and [ am sure
Government would be cqually upder-
standing enough to rectify matters,

One or two Members including my hon.
friend Shri Madbu Limaye took the Ad-
ministrative Reforms Commission and its
feport into consideration in this connection.
He has made the allegation that the Prime
Minister bas taken advantage of only those
recommendations which are conveniegt to
her. But this argumepnt could be turned
against bim also. If he were really ingsrest-
ed in adminisfrative reforms peing implemen-
ted, he should bave taken up the igug
independéntly and Iimpartially so as to
command the attention and respect of all
the parties in this Houge. 'I‘ommlhhm
in & panisyn masper with a po-confidence
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motion is not a service which he is Joiog
either to the commission or to the cause of
administrative reforms,

So far as the reforms are concerned, the
reports of the Adminisirative Reforms
Commission are there. 1 do not say that
they are the wisest things that can be said
on the subject, But they will provide a
basis for all the Members to think so that
they could improve and accept whatever
improvemenis  are necessary. The
Prime Minisier hersell had made a broad-
cast speech as soon as she accepied the office
of the Prime Minister that she wanted
revolutionary changes and that she
wanted the administration to be tuned to
the needs and requirements of the time,
Out of the 20 reports that we have glven,
Government have already processed about
seven or eight. A statement has been made
by the covcerned Minister that 87 per cent
of the recommendations have been accepted.
Some more reports bave still to be accepted.
Insieud of thcir takiog advantage of the
occasion in a partisan maoner—this is a non-
controversial subject—1 would appeal to all
the pariies and to the leaders of all the
parties Lo take up the issue of administra-
tive reforms and the reports of the Administ-
rative Reforms Commission independently
and impartially on their own merits and see
that we get a better administration than the
onc we have.

SHRI SURENDRANATH DWIVEDY :
(Kendrapara) : It is oot that | am oot in
favour of a no-confidence motion. It is not
that if a motion is moved for confidence, 1
shall vote in favour of it; I shall never vote
in favour of & confidence motion for this
Government, Bus this motion that we are
considering here, according to me is ill-timed
and misconceived. My fricods hete in
their anxiety and in their personal obsession
with the Prime Mibister havc chosen a
wrong time for this motion. You know
and the country knows for a fact that a
minority government is fupctioning in this
country. This Government which Shrimati
Ipdira Gandhi is mnow heading s a
minority government. When she was called
upon (o form the Gaqvernment hgre, she was
really commpanding 8 majority in ths House.
But cven though her majerity bas been
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reduced, she siill continues as a minority
Government and carries on the parliamentary
functioning in this House, I think there
is some lacuna in our Constitution which
gives her this opportunity. She is not voted
out, but friends who have brought forward
this sort of motion are giving her opportuni-
ties to tom-tom before the world and to
show to the country and to the world out-
side that although she is in a minority,
every motion of no-confidence in the House
is being defeated.

What have my hon. friends dope after
the experience of so many months when
ther¢ was some attempt at Opposition coge
solidation and an attempt to see whether
there were common factors on which the
Opposition could unite in order to give a
real confrontation to Government ? Now,
oot only the grand alliance but, as this
motion is going to prove, cven the grander
alliance has floundered because it does not
command the majority in the House. That
is what is going to happen. It is ot only
the grand alliance, but Shri Madhu Limaye
has fallen a prey to this game. The CPI(M)
has also joined in because of the Kerala
clections, forgetting their own formulations,

It was mever my case, and it is not my
casc even today, that I will never voie on
a po-confidence motion against this Govern-
ment. But I do not sce any better alterna-
tive in this House. Ido not want thata
minority government should continue for
long. It is not bealthy for the country, it
is mot healthy for democracy, When I
make this statement, I am not going to
support motions on flimsy grounds
on flimsy reasons. 1  would have
gone all out to support a motion
which stated substantial grounds. But the
grounds stated here are not fit for the admis-
sion of even an adjournment motion. When
they wried to bring forward an adjourn-
ment motion on this issue, the Speaker did
not thiok it fit to give consent to it. Yet
that has been given as a ground for a mo-
confidence motion.

Then io their anxiety, they are really,
by implicatjon, giviog suggestions which cut
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at the very root of democratic funciioning
in this country. What is the meaning or
purpose of saying here that a minority
government is imposed in Kerala 7 Does
the Mover suggest that the Central Govern-
ment should have intervened and dismissed
that Government ? That Government did
enajoy the confidence of that House till the
last day, 22 March. On the 25th March,
they resigned. The last motion of the
Kerala Assembly had given a vote of confi-
dence to that Government,

Then what does he suggest 7 Does he
suggest that the Central Government should
have intervened 7 1Is it Shri Limaye's case
that where the Constitution gives the right,
an autonomous right, which right we want
to increase, to the Election Commission—
we want that it should be on par with the
Supreme Court—we should now say that
the Central Government should intervene
and ask the Election Commission ‘Do not
hold elections ; hold them only when it
suits us’ 7 That means giving more power
to Shrimati Indira Gandhi's Goveroment
about whose present powers you are already
complaining.

There is no substance in this motion at
all. That is why 1 am worried, In their
anxiety, what are the Mover and his sup-
porters doing 7 They see seeds of dictator-
ship because of the Cabinet reshuffic. But
what are they aiming at 7 In their anxiety
to do something, they are makiog a mockery
of the last, extreme parliamentary weapon
we have before us—a motion of no-confi-
dence. We have many other weapons in our
hands. We can use them. We have been using
them and we will continue to use them, But
this is not the way to go about it. They are
confusing the country; they are going to mis-
direct the mind of the people and they are
really giving a fresh lease of life to such a
Government which should not bave existed
so long.

1 would make a suggestion, If they are
all serious about it, if they are serious
in what they have said that this Government
is not capable of delivering the goods, I
say ‘yes’. Then why not bring a motion
of no-confidence against this Government on
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the ground that in spite of its so-called 10-
point programme, it has not been able to
implement even one ?

AN HON. MEMBER : Let him bring

it.

SHRI SURENDRANATH DWIVEDY :
Yes, but will they support it. Let the
Swatantra Party say yes, let the Japa
Sa;nzh agree.  Are they prepared to support
it

SHRIMATI TARKESHWARI SINHA
(Barh) : We will support it

SHRI PILOO MODY : Let the PSP say
‘yes' first.

SHRI SURENDRANATH DWIVEDY :
Wi want that this sovereign, supreme body,
should bave more rights ; we want that
its rights should mnot be curbed. But
by a judgement of the Supreme Court,
Parliament’s right is being encroached
upon. The Supreme Court says that Parila-
ment has no right to amend the fundamental
rights in the Constitution, Nath Pai's
Bill is there, There is the unanimous recom-
mendation of the Select Committee. This
Government, because it is not sure of ths
support of some of its own followers, has
not yet declared whether it is in support of
it. 1t has been said that the Speaker and
the Leader of the House would fix a date
for its discussion. Two years have passed.
The Leader of the Cobgress Party is not
bold enough, bas not the courage, even to
get the Bill passed in this House. You
bring such measures and see the result, be-
cause that will be the real test for this
Government,

A Government which claims to be
socialist, which professes socialism, must
have an alternative socialist programme
here. (Imterruptions) These things are not
palatable to you. You are in a strange
comabination, but people can see through this
game. It will not pay, it bas not paid in
any country, and it is not going to pay in
this country also.
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If they are really wedded to socialism,
afier they became a minority Government,
they should have come forward in this
House with their own programme for the
rest of the two years, sayiog that this is the
socialist programme that they want to carry
out and taken the mandate of the House.
1 would have supported them even as a
minority Government for the rest of the
period, but nothing of the sort has been
done.

If you had taken up one by one the fail-
ings of this Government, 1 would have
supported the motion. 1 am in some agree-
ment when they refer to general bureaucra-
tisation, but that is nothing new,

You hawve criticiscd the Cabinet reshuf-
fle. 1 agree. Too much power has been
taken by Prime Miunister, but is it anybody’s
contention that in a democratic majority
party Government the leader of the party
which is called upon to form the Govern-
ment has no right to chose his own compa-
nions and no right even to distribute the
portfolios as he likes 7  What is the point
in it 7 1could have understood if a criti-
cism was made, a valid criticism, that this
reshuffle was not made for the good of the
country, for the efficient functioniog of the
Government, there was no rationale behind
it. This reshuffle was made bccause Indira
Gandhi wanted to prove, and she proved, to
the old bosses that they are no match to
her ; according to their own language, like
clerks she can dismiss them. She also
proved, to these men of clay that she can
reshuffle them like a pack of cards, not
only as ordinary cards but in any way she
likes. She is the supreme master of this
show of the party. That is what she has
shown, It is not concentration of power.

We do not have a unitary form of
Government. She is not the President.
She is, after all, the Prime Minister, The
Cabinet has joint responsibility. Therefore
it is not that the Prime Minister, according
to her sweet will, can do anything she likes,
Only in a presidential form of government
it is possible, In America, no Secretary
of State is elected, he is nominated by the
President. But here our Ministers are
clected persons. The portfolios are distri-
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buted and the Prime Minister should be
the co-ordinating authority, She should
have the least number of porifolios with
her. Otherwise, she cannot do justice,
She has the  supreme power to
intervene in any of the Ministries. What
was the need then to take all these powers,
for which probably she has neither the
time nor the real energy ? I do not say
whether any one of us has more capacity
than her,

Any way, this is the situation. There-
fore, the question before us is not dictator-
ship. If we see dictatorship in matters like
this, I do not komow, when real dictator-
ship. emerges, what these people will say,
They are exhausting all their words, Words
bave lost all meaning. To bring in the
question of dictatorship when we are yet
democrati- cally functioning is really not in
ture with the situation that we want.

1 am surprised to see that in this couutry
when such a Government is functioning,
my friends in the Opposition are playing a
game in which they are making it impossible
for this country to make politics policy
oriented because of personal bitterness and
apnimosity. If that is the guiding factor
for political decisions by political parties,
I think it is the end of democracy. That
kind of politics should go. [ want polarisa-
tion in political life, as Dange pointed out.
I know the land reforms, The ten point
programme contained land reforms. Where
are the land reforms 7 What is the Fourth
Plan 7 Is there mention of land reforms
there ? Nothing, They say it is for the
Statc Governments. Leave alonc the State
Government which according to you are
reactionaries What about your own State
Governments 7 In  Andhra the Chief
Minister opposes agricultural wealth tax,
What is the ceiling there 7

SHRI RANGA (Srikakulam) : Rightly.
It should never have been imposed,

SHRI SURENDRANATH DWIVEDY
He is your man; he agrees with you there.
He is not a socialist Chief Minister; that is
what I say. In Punjab you are now choos-
ing Akalis as your allies; they have over-
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night become socialists. They not only
opposed but they made it clear that so long
as the Akali Government was there, they
would sec to it that no agricultural wealth
tax was collected. They have become your
companions, What should be the logical
conclugion ? In Maharashtra, the edifice of
Chavan will fall to pieces if actually land
reforms are undertaken, These are your
partners, the parties dominated by the se
persons. However much you may shout
that you want socialism and social reforms
and transformation of rural society, you
have not got the guts; the party has not
got the guts. The party passes so many
resolutions on commuonalism and this and
that. It is only to divert the attention of
the people from the real failare of the
party, failure of this Government. 1 could
understand that the Prime Minister did
not take the vote on the basis of the prog-
ramme. But I could not understand if the
Prime Minister is not able to implement the
programmes of her own party. What
about the Privy Purses 7 Is that Bill going
to be passed in this session or not 7 4n
Hon. Member : They are having meaningful
dialogue) Yes, they are having secret,
meaningful dialogue and they are assessing
—what 7 I was told by the Chairman of my
party, when the consuliative committee on
Beogal met here. when the question of
taking action against Naxalite violence was
talked about—it is good that Mr. Chavan
has been changed from the Home Ministry —
what was the reply of Mr. Chavan ? Even
the Preventive Detention Act was not
considered or included in that agenda; it was
considered in the last meeting; it was never
considered then Why ? Mr. Chavan gave
the facile explanation : political arithmetic
has also 10 be taken into Consideration.
The Government in function in 1 on the
basis of political arithmetic...(An. Hon,
Member : You are party to that) What
you say is non-sense. Sa, political arithmetic
prevented this Government from taking
any forward action for which it stood. Yet
they say : we divided the party, we have
removed them we have now come into our
‘own; we shall now go forward with
soclalist programmes,

Therefore, what I suggest is : let ™
consider this matter mor¥ dispassionately,
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There was a suggestion somsetime back that
this Government was going to the polls,
Now that the Prime Minister has con-
centrated all these powers with her, pro-
bably she is thinking of the next elections.
I think instead of continuing with this
unhealthy government, if they go to the
polls there should be no objection to it.
Let them go to the polls,. We
may not come; one of us may
not be returned, but I am sure that if the
Government, the Copgress party, in its
present position, with its present strength
and its present colour, goes to the people,
it will still further be reduced to not more
than 150; let alone a majority in the House.
When that is the position it is not really a
test. We would go to the polls now or
later. It is not really the test, What we
should do ? The test is, it is parliamentary
government now. It is not a party govern-
ment, The Government must respond to
the desires and aspirations of Parliament,
and Parliameot should decide what is good
for the country. What is the party form
of government ? That era has almost ended,
Therefore, my proposal is, let friends decide,
friends from all sides, who are real, genuine
socialists, democrats, If they really want
to believe, if they really believe, if they
have a firm faith that a real transformation
in this country is necessary in a democratic
manner to change the entirc society, let
them come forward and join hands and let
us see if any Government which flouts them
can exist even for a moment in this country.
Therefore,...-

AN HON. MEMBER : Dissolve all the
parties.

SHRI SURENDRANATH DWIVEDY :
Yes: after all, the way parties are formed
or decided, ultimately everyone will be
eliminated. As 1 see the process, the way
it is going, there is no polarization. Some
attempts have been made. 1 would have
welcomed it—

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : You decry them.

SHRI SURENDRANATH DWIVEDY :
There is po good saying that they are
strange be fellows, 1 have said several
times. To Morarji, when be talked to me
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I said, ‘“Go amhead. | want at least the
consolidation and that will polarize politics.

But do not drag me there. | have no place
there | cannot " e part of it™ Therelore,

there is no question that I did not welcome
it. 1 had welcomed the rightist consolida-
tion. If you have had done that, you

would have put Indira Gandhi in a tight

coroer, a tight corner in this sense that if
really the SSP, the CPM and all those parties
which are supporting this motion are combi-
ned and become one grand alllance, and if
the PSP does not extend its support to the
Government, what happens 7 It will be for
the DMK to decide whether to side the
Goveroment alons,

Accusations have bteen levelled against
tbe Prime Mini<ter, Shg has refused to
accept that she has been guided or support-
cd by the communists, 1f you have formed
that grand alliance, really, you wiil come to
the position where only with the support of
the communists the Government would
exist. But you had not the courage, you
had not the determination: you had nat the
faith; if you had the faith, you would have
gone ahead with the grand alliance Be-
cause you have no faith. you are concentiat-
ing on flimsy ground, flimsy material, which
bavo no relevance to the motion,

Sir, 1 have been voting in this House.
Nobody ean say and point a finger at me
that at any time in this House.

1 and my party, have not voted with the
Opposition so for. If it is of :ucha
nature, where we have 1o compiomise on the
fundamental and basic principles,] can never
agree. Shri Ranga and Shri Masani are
saying, "'Priva.e sector, frce enierprise.” To
hell; 1 do not want it. | want it shou'd go.
My complaint exactly is that the Govern-
ment is not courageous enough to go ahead
with the programme. I am not afraid of
those elements. | do not want that the
Governmeant should be 50 weak. My crme
plaint is that the Government have become
weak; because of the weakoess, it cannot
tuke action in West Bengal Leave alone
the Naxali‘es. In Darjeeling, and in the
West Dinajpur district, the Border Security
Force is there everyday. It goes to control
pomething somewhere, but every day
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dacoities are taking place. The police are
in collaboration with the dacoits. Hundreds

of cows are being taken away and robberies
are taking place. But no border police
Bives protec ion, My collcague, Mr.
Lakhanlal Kapur who comes from that area,
has been raising this question again and
again. He has written to the Home
Minister also. BSF is available for every
other place, but not there. That is the
weakness of this Government. They think
that the communist party is there and they
will be offended. So far as Naxalite
menace is concerncd, | had been to that area
when the UF Govcroment was there. Eved
Mr, Ajoy Mukerjec cautioned me and satd
“Don’t go there. From the jute fleld;
they will throw arrows aimed at you," But
I wont there and saw it. 1 saild whatever
had been said in this House. But they did
not take any action. Even now they falled
to take action and lawlessn®as and disorder
are continying in West Bengil. It s not
just one incident. It is no use accusing thy
or that porson, A statement was mde fierg
saying that therc are some offf tials who have
some commitment with some pariies and we
want 10 remove them from 1he Government
machiacry, Bul may I ak, bow maoy of
them have been removed afier the impositiog
ot President’s rule ? So, the ivcakness
lics there, 1 do not say you have becoms a
communist or that you subscribe to their
the ry. The weakness lies there. bo-
cause all of us are afller power. Whatever
bappens to the couatry, we want 1o manosuve
to continuc 1n powcr: ‘et it be on principles
or no principles. -

1 have no love for this Government.
But 1 have love for Jfemocracy and socialism.
I see quite clearly from this motion that
danger 10 democracy comes not from (he
Indira Government, but democracy will be in
danger if clements like these are combined
and if motions like this are brought 10 giva
more puwer to the central suthorities,
Therefore, | did not stand n suppon of
the motion, Since | have no confidence i
this Government, I wiil not vote either way

MR. SPECAKER :  We had fixed 5§ Pwm
for the Prime Minister to reply, but | see
from the list that some of ihe pariies could
not have their allotted time and there Is sur-
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[Mr. Speaker ] !

plus time for certain parties still pending.
1fwe do not take up the half-hout dis-
cussion, we can accommodate them- Dr.
Karni Singh.

DR, KARNI SINGH (Bikaner). Sir, the
views | cxpress today are my own. In
the constitution of group that [ represent,
we have a clause that when important
matters are at stakc, we have the liberty to
exercise our discretion, I am also one of
those who feel that this no confidence motion
was not psychologically well-termed. It is
begause of this that we did not support
{t yesterday, but some of.us shall certamly
vote along with -it.  The ,reason was
that maoy of us felt that as a result of. the
grand alliance and the great aspirations that
_were created in the minds of the people who
believe in democracy, we. should, hit bard
with all the force at our command; and if
we bring about a no confidence motion that
fizzles out then, in & round about way, it
expresses confidence in the government,

1 would like to say this much, that 1
donot believe in character assassination ;
gor do I belive in hitting below the belt.
But I do feel that one of the reasons why
-1 should support the no-confidence motion
is: that in the last few months aond
years that I have had occasion to watch the
Indicate in power | found that the govern-
ment was becoming more and more a chairo-
. cratic government, a government which is
wedded to the chair, a government where
chair was the god and India took the second
place. Secondly, many of us who are wedded
to democracy and a free way of life have felt
that the Prime Minister's reliance on the
Communist Party to stay in power was mnot
correct. If she believed in Communism it
would bave been perfectly all right, but 1 am
convinced that she does npot believe in
Commuaism. In this case it is wrong of her
o rely on Communist support to stay in
power, The Prime Minister, in my apinion
bas meddled in State politics. She bas, in
my opinlon, created corruption in State
politics and this is something that should ot
be tolcrated,

"' But, sbove all, 1 feel that one of the
most important s why 1 id like
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to vole for the no confidence motion is that
1 am one of those who believe that demo-
cratic nationalist forces in this country shopld
unite if we want to save this country from
commuoism and the fear of totalitarianism.
Now this challenge has been made by the
grand alliance, I would like to see its scope
widened by the ioclusion of the SSP aud
and the PSP. It is up to those great leaders
and to
bring about a minimum programme but, for
God’'s sake read the writing on the wall.
Nehru and Gandhiji gave us our freedom;
we are not going to give up this freedom
to a new type of slavery that the Communist
Party might bring into our country.

When 1 talk of the Communists I would
‘like to' make one thing absolutely clear. [
‘have always been branded as a pro-Comm-
‘unist myself. Yes, that is true, Shri Hiren
Mukerjee, Shri Dange, Shri Ramamurti,
many of these great leaders | have held in
great respect and | know iu my own mind
that they are all great nationalists and many
of them have fought in the Indian freedom
struggle. But 1 do feel that when Com-
munists, God forbid, come to power in the
Centre, people like Shri Ramamurti, Shri
Hiren Mukerjee, Shri Dange and Shri
Nambiar, our friends in the CPI and CPM
will be obliterated and a new type of leader-
ship will come, the Chinese type. That
is what one has to be afraid of. I am not
afraid of the Communist Party in the
Centre when it is led by people of this type.
MNow that men like Shri Morarji Desai,
Acharya Ranga, Shri Rajaji and Shri
Vajpayee have given the clarion call for
unification of the opposition forces in the
country. I think it has given the country an
entirely new direction; there is no doubt abou
it, 1 donot say that we should quibble about
whether we are socialists, right or left, pink
or blue, whatever the colours be. The thing
is to kecp India a free couniry and if we
have achicved that we have achieved
everything and we have lived up to the
spirit of Gandhi, Nebru, Lal Bahadur
and all the great masters who strove to keep
India a democratic and free country. If the
present  leadership were to quibble and
quarrel among themselves, 1 think the
people in future years. and historians will sit
in judgment and they will blame the present
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leadership for what took place, And let me
say this much that if we go the Chinese
way, God forbid, that would be the end and
even people like Shri Hiren Mukerjee, Shri
Dange and all of our friends inthe
CPl and CPM will not be ab'e do one
iota of good because they will be finished,
purged, and perhaps shot.

SHRI NAMBIAR : What for ? What js
out crime ? '

DR._ KARNI SINGH :  Your crime is
that you try to be democratic, Commnuaism
has no place for democracy.

I do not feel that Hon. Prime Minister,
in my honest opinion, is not a Communist
but she is being trapped by the Commu-
Dists.

SHRI PILOO MODY : Cinderella !

DR. KARNI SINGH : I do not know
how we can rescuc her from that situation, I
certainly do feel that in the interesis of
our country and democracy, the hon. Prime
Minister wili try to extricate herself from
these dangerous forces, collect the democrat'c
forces, around her and give the country an
entirely new meaning.

On the other side, will be the grand al-
liance, or whatever name you wish to call
it. 'We have to establish a two-party sys-
tem in a democracy.

SHR! S. M. BANERJEE: Topless
one !
DR. KARNI SINGH : Yes, il you

like, the topless one; go abead. In
the Communist raj we will have botiomless
also.

The country is facing the parting of the
ways, We are now at a very, very serious
turn in the history of our country. When-
ever we move a No-confidence Motion or
whatever it is, no longer what it was for
last 15 or 18 years ; it means a great deal
more, I would request ... lcaders that
if they aro honestly and genuinely scrious
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that this Ministry should be ousted, -they
still have a few hours on their hands to see
that we actually accomplish it, I can assure
you of my vole for whatever it is worth.
But I would like tp say that in the process
of developing our democratic principles’
an Opposition Government must always
be prepared tp take over, | am sure that
Shrimati Gandhi also, if she is didlodged,
wlil take it in the same spirit. ' '

Something was said this morning about
Members of Parliament being puppets of
different countries, 1 would like to say
that as a Member of Parliament who has
sat in this Ilousc for 18 years | feel highly
humiliated even to think that we can be
considered as puppets of foreign powers.
If we are, we are traitors ; we are unfit
1o be Mcember of Parliament of this great
sovereign legi-lature.

I wou'd, as an independent, make a
request 1o all my brothers here, please
for God's sake think of what ihe rest of
the world thiok of us. If we are to be
treated as puppets of foreign nations, we
are not fir to be called Indians. 1 would requ-
est you that mext you may call anybody
whatever you like but not puppets of ‘sny '
other country ;if we do, we are nothiag
better than spies, If we are pothing
better than spies, we are just traitors and
if we are traitors, we are unfit to be ™
here.

While concluding, because 1 know
another Member from my group wants to
speak, 1 would like 1o say tham politics

in our country is moving . towards
corruption, 1t is @ matter of great shame,
The other day some body told me-in

Bombay--1 do not believe it but it is true, jt
is a horrible thing--that Member of
Parliament are prepared to ask or put
questions if they were paid betwcen Rs-
$,000 and Rs 10,000. I had shock.

SHRI S.M. BANERIJEE : This should
be expunged.

DR. KARNI SINGH : By all means;
1 am prepared il it is sgainst the rules.
But il this were trve, it reflects adversely
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onus. [ feel, it is our responsibility as
Members of Par.fament to see that we set
down high standards so that people in the
other walks of life can follow them,

. belong to onc of those who have been
a  wor-hipper of Jawaharlal Nebru,
Lal Bubadur Shastri and Gandhiji. |
wani (0 see my couniry, not only now
but always, a free country, a democracy
where the Constlwution is protected and pre-
served. | would rather die of starvation but
wou'd never like to give up my indepen-
dence_
it gro Aro fmrdy (Mwiw ) : &
oI quef ¥ 42 929 99 W & i
qF TwaT, To Tufaz, 7 2t wfeadt ad
3V | u& a1 2F0A Far f5 ag  Away
ez it #1 Fvgfaeel @ wan AT
AL &, IAF  IAAY AT FIAT TG §
ofz gEdl ara 4z F& % < qgan ge
g g1 org a1 argfass o g2 d
Ffrgmimina @ w%a 1 W ¥
wifaa 78 @ Y gaa o afq ad v
stete At Y gEd ) 3o g fa
ardfh | Y qreae faidt d A0 aE
¥ ad wrf & w wfigm At S A
qifeet &% § AT ag TEa & f& wawt
Trgfat & wwE § ey fen g At
g7n =ifzn e ag s+ Ao and €.
o g tar g A w9y wig ag
Ty @ wd | sAETEfAel & F9T
fedve a2) wear 9%y Afaqd mq @
aqiE g7 A0 21T Agd § v wegfaed
i@ AT g1 ag M AN T[T
az @uW. ¥ w14 arEr T8

p AY TfreedE e oF fogwe A g
TATANAT E 1 ELEMAF TF 4 TF AY
Tifrgodd wiwa o1 mar @ fow gwCE
g dfeq gag T3 & ad I W
g a8 v do7 gE dar g a7 WE A
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Fr§ AFAT AY Frieow www & war g o
ot AT qig ¥ A-wfrwdy Aar @
Tg @ WA TET £ WIgEr ®Wiw @A)
& 3, A-mfeds flaT a@ o3 o
o 7y Ay § o wma ge wiE w|
F07 § 2o w.w g fuz, srsima dfre
TNAF ATFA qw 5w gw F7
#idr &, 5% Y W 3§ | WAT FET AIQ
q1 & &g & ag aga & wwirwA 9t |
fag w#R A wiar &7 FERA TR
frar &, a0 |mw § 70 war & fF fedt
¥ fra wez & €Y &7 &1 A1Q 1 WA-
g0 waT & 8% f4F or wer  ‘dsrd
AT WAy 1 2R gaw e g e
Az ITFTasa e, i a1 & gg
qUT 30 A Avgar § 1 Fefamga o
wrash e st w4 §, govw Fgar ot
Wt 73 &, 310 W gow fag ot § saT=r
dremr ®q ¥ 473 § afeq gawr mar ¥
sYeaar 2r4Y &, farezar Qe & 1 WA
ieT &1 AFiar A gredr Tifad | s
fearg midt T F AV gE it w¥ T H
1 oweE Ag @ § 3z adl F@an
g e wig fxfearga 7 a3 &fgq \w,
aYe, fire 0% ¥ fefefaew @ar afio
# oz wfes 9% are § 48 Fea
|ATEAT |

faad & 2 &1 17 @17 3 &1 3=
¥ et faeza wag §, 9z IT qgA
TAE AFefezan & @t 2w Y
diz7 fawza a1 afg a9 & @1 wigwy
nafgat faddy | afamarg, =@@og,
fanre mifs @it sl & foedi & = fear
fastft 1 go0 wd & fF gt faww #
AW 2 W GTIg A a7 & 9 &
oW § | wE "9 39 aTE @ fase
fear srar @ &Y 7a¥ a1 @ qar amw 7
WA Ag Y e Qe agr § a0 ww g
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grdew s s d fF @ @ Wk
gg A g1 fag 1 § 1 WM 9 are
o1 9gE 99 & dw & AW ger fag
T § ot Far au Frar war & ? WA /W
Haffgarg feazsmar aSe g i
wifrega qroa @13 &1 ? @Y @i qf|a
9§ 9T 7Y g I+ & g fw AT
S48 3 ¥ 7TF I3 A F7Q § Afwq
3T |rg 28 73w ot wat @1 afew
aFa SA%1 fadz agf £ awar § #4ifs
s A fase 7 g Al 7 A1 4
t aafaar @t ares facew & @ ang
qrf a7t &\ FE AL a1 FW OF G
gt ¢fs fyw¥d a8y &0 AT
A | GAFA FHMA UF @EF  Heqr
&1 39R A9y Fraq frar § g
oq g2 g7 & 5 3T 1348 FHF
FL? & A TEAT AT A Far a1 fw
qq W gt 7 99§ gdewA
FAWA &1 43 TaAAZ  F9d  FL, AT
faad wrgg 7 =gy & 5 gas iz

it 7y fomd (772) : 3 ad w1
gr T wmam s wi g RE?

No-Conjfidence

wt gro Aro faary: fax w9 @
HIEAIT ¢ 59 T@T4T &1 GO &7 37
g Wk A A A g1 AT IGAT
a1 fo gsmd sfamaz #1 ger faar
1T T AT TEE T AT AHAT 4T

. IAET gAY AT OF (A AT & |
# & gwwar ar f5 fawg ot ofqaiged
e FmgM g1 & @ war A8
Far g & g aArE Jr@ gt @R
it w0 fe = afew Aaruaw fas 1
st gafag & famr T @ fr ag al=
FAT a1 THes F I wgt & ag
W T # fra @g, s A A
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grar | = fomy dar qfeddfas od
79 91 ¥ a9 wiFariz & S
Tar &, TEAI W IAX AL FY AT
FHAT 4 | ST gAY AE ¥ 7§ AqdA @
i e ag wifadiz #% F3@ ? gasr
sArEear & S|ar Fifze 1 #fadz forse
FTH UF ATZHN F1 e gafag 2
ngr g fr ag ofs F39T wwar aga W,
8 q3g 1 Igfrae o Anaay i T
F1 agi @1 FT IFA 99 F A
g frar @1 Xz &t famear, e
&1 famreaT §tw A ¢ Ol @R fawid
St & wiwr A& &Y A7 qFdr o, ¥ wH
g fag o & ot &Y 97 /54 o, afew
ITY T BT AT AFAT °71 )

A a7 373 g 7 & s
gfea ot & dfave fnes s aga
qraT A9A g X F AV § | gAHT qZAO0ST
¥ fafyeze w1 3¢ famar &Y o§ ) faw
ngraer & fafr=e ¥ gy oo @gi
FW qFX A @13 fn a3z fasw
w7 fagre oo o fagie & e waw
faar, ga=r fa=ar a1 @ o ..

it g famd : &7 ow wex Y Fan)

st gre Are famrdt : AmA Wz
WA FTREA GG 9T Fegr & fF
3a% fawnT g foar mar g o

it 7y faad : WA FT @S A
gereq 2 7 HA ot Afa¥ & @t &
sy, feamfag v & Tt & wur ¢,
SATSET A St F O H Far &1 wG-
TN AT IAA A TE ? 54 a@
& uFTCHFAT sneAr ?

st gio Ao fomd: &% sz wa
fr wgraez & v @@ A et agh
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[# g0 amy foardl)
A A A 7 fear, A fage
s g2 ot fagre & gAwy s frao
ot wy fom® : o9 F FOr ¥ A
ATt § | OF @i| dle ¥ S g e
a W faarar & 1 w19 17 HgETr § @
WAT § | TeErEar 1 w1 uFeAsar
| FQAE

&t g10 Ao famrd : 7 AvAwAIT-
3w w1 3 aga s far mar & ) fey
g A sm o f5 Tod @@ Awewd
T B smdfr | g% oF fEesr ang g
grgmagzism w20 EfF wmw #Y
gmamafead 2ax E T Ao @
TqT AT A | AF AMAATIAGA FT QA
e ®EW gu WT ag WA & f#
fipgea & @1 Tow gR A1 W0, 7 WA
& % 1T a1 ToF gL A a7 & ar gt
&% AMAATLINA FIF g6 AF TEA I
W @ §, A% ATy & @ a
Tft, Taer 2| wfgd  gw WA T
& wraar § 1 AT H gATA F o wwL qG
& o% & qTF F A AT FEN WA F A
T favam & 71 &0 Tdf 1 @
W R AlweeEd Wem &7 s
TATEr § WY ol N R A W

M Ay dzq qw A 1§ E, AR K
wToF Gy @ @1 g oA E wgar g
fs @ 9¢ graw fa=re #3) @2 foand £
s ™ ¢ fage uwmw ow frger
g T ) agt @8 fomd @ fae
ol qrw gar @ | afe sefre el
AR dr g T@T ST §)| TW AW W
HAHE ¥ F|qT A€IT 94T 1 & wga AT §
fFgram At ad Ty § N fgw
TAdE @ fear & 9@ o WA
qra fear &, W @ fear o, @

JULY 29, 1970

Motlon 316

# g% wmed & | s fowd W W wEE
e guT § 98 wafaa §, saw wegfre
WaAEd € T ag o e § fF SEd
T ¥ 7 AL A2 1S W W
FAN M AFZ WA 5 my wfaw ¥
adY wrga ¢ afer 9% 39 79 W@y £
afe 3 wred § f sww eade fe
ST | X FFT T FA AT @
afa fomrd oft @) fbram @1 N Wi
STifaa 1 &2 1Y § gAET wgAr g fE
st fagre # afaedrwm qra gwr @, vad
wfa® go §g AEY 9139 &, oA Iq%
arayz AT faFmaa § 1 it i ggt
q&TIAr ¥ 3% 9 fear & sdvas
F1 &= Wl @cH goT § 1 MEAAEE IEFT
TEAHE A AT @ & | AfEw Iaw
9gX € dTiq gEEe WA AT | dE
ifan gadz @3 TwT, JT FIFA H9A
B9 J &7 a1 19 Tl At ¥ @ A
a&ar | gafan & o Fgiree el
Wt wgm 5 v qn fag, g oA ¥
T FTY, IW FEA T AL FAT &
fog g S qTAT IS A @ £ AR
FT3A AT G | Safer AwF @ gAR
g | e g A-Fifeda A a9i wwr ?
gw &0 W L@ & AF A, gt wIH
99 TET & &% ¥ @1 A-ifeda T
SFE@aTg ?

17 hrs.

el g ot g9 gE% T &A@
ag fr 7y fam arga wot Ot & A
T @Y &, g0 qrE H A% #mT @)
@r & e o ufew famm &0 wan
gar & e fefafm @i a1 23
uoAr qrEf 1 I ) AN T H o\ @
el A TN wag e
mramfa ¥ P @ 7 9 am
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397 § A 394 IAF qUIT F@ A
FE@ A& g | = AET ¥ FEw W wa
gzl 3 1 wg1 5 wi0a a1 fediom @
mar . wtre @ feitwa gwr g # ag
TN qX FT A ngar g wtaw F
et feafy aqaz ot <t 30 gw@ #
fedlar gar a1 1907 # | 3&%F a1z 1915
# guar, f52 1921 § fedtsa gam1 §w
HITAZ AT RERT 99 T W iy off §
g ® wtiw @A) gE@T gHTH,
Higeaz e foear & o grgr v Ty
gt Af A At ¢\ w7 77 WL A
FgT MG A A g T AT N W
gy wlaw Frgh ardf afi & T
gagar Az @ & fs wiwd gmar g
wfea wig & we37 fray gmt @ &
oY faaet 57% =719 # ag 2 fde &
FAY F FN9, TZ 91 AT TIAAT | OF
grer.ar figzzs g9 & %7 ug mar w
g f& wma gwrdr & A1 34 F1 AT
g AGT 1 WA AT # 1| 9 TG mAG A
2r@Ea A g T SrEAr § 1 wida
fE fefiwq A gm g FATE 37
T qrgT 99 M |

st forAroge (F%GT) - AT a1 A9
IH 1Y | AT FTETE AT )

=it gTo ATo fomrdl : Wy, 222 gAY
g E2ATFAGE ) HIAF AT
o gz ¥ faT agAaT gwie A g
Y g AW g T W g A FHE ¥
gz & e ?

st @ige ¥ g f& swa & fedfram
B ) fedftorT wgt gom ? g @Y shiw
g &Y 1 g & S & 99T I T .
(sawwm)... & @ OH A B FT FCA
wgar @ f& wfie ¥ wf fedom
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AR F@ W ogEw & 14§ @
feafg &, gz w41 o g9 & I}
W

mar argg ¥ wgr & afs @
ofems JFeT ger fRar oma, @w AT
ARTH AT @ TWH A A5 @«
ITHT a1 AT g, qfees YR A, 0y
&} 9y & frafems Jwe o W
1 adY, g IAEY ardE F4 ga Arew
u, wg g3 stfadz o § s ofews
FWzra @ ¥ew fipgeam

arrar § & afiqs dw< & 39
Braxos Hgueat @@ &) @ W
s &1 g7 w1 &, qfedw ¥RT W
gemr A8t & 1 67 avg afs ag wEr WA
f& gu ofeda® FFT 1 oora 1 F7 T
@AM IW qTAr IRy § Az A
AT FH |

g R Naga @ g1 ¥
# #r M ¢ 7 $9 TN a9 A,
Fg I 71T WU ML TFAA AT W
gam @ ¥ fr g% o g fr ol @
| A BT ATG | q=TE AT wreH Ko
3wt frerag oz & v sfzo it e
wfaw fewet ga adf s r &1 Afew
et s & fac 2w & ad o
arfgd | 3w 3% fag dar< § ar a8) 9%
o d@ar e &1 afx Aw fimly fewer
gtz ¥ fag & a A § W W IR

a1 § &Y ®r<eT gEAT § Wi,

weaW wEg ; WIE wT e g
fr ag vt ¥ felt 7Y g@ s R fag
w7 A AT Qe R W aogn !
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st gro Avo faandy @ = 3 gAY
ARz d @0 F@ g X
fefufiers oy 7, wdi wFar @ 93
ST |

aga SUR TIEF A v Fav @7
F wemhreaE § wige # e gg
oy | ggiA aga fewfaon fear Wik @)
¥ gz e 6 fed Mg W AW @G
my | @ W gl Ae Al @ ad
wgR R gmaf e § 5 @ ¥
W w IRPIFAL

waferg 7 dezw ¥ cfiw &, 7 o
fret efer & T8 AxifrEs Ao & 2
Fea 4 H ardy a| g7 77 femy o
71 atfag & &a7 afze

SHR1I ASOKA MEHTA (Bhandara) :
Some friends here have deplored the prac-
tice of bringing forward no-confidencc
motions which seems 10 have developed
ipto & routine inthe House. 1 wou'd like
to assure them that this particular motion
is not of a routine, character but is of a
climacteric or critical pature. Under the
Rules of Procedure, the motion has o be
one of no-confidence in the Government as
a whole. But as far as | can understand
the mood of the House, the motion really
is agaipst the head of the Government,
because she has reduced th: Gowvernment
to the position of an one-pole tent, There
is only a single pole left in the tcnt.

There is nothiog personal as far as the
Leader of the lousc is concerned. The
particular motion bas to be brought forward
because of the political style that she has
developed, of the stance of administration

' that is being adop’ed. The new style, the
objectionable stance, causes concern, and it
is necessary, and it has become imperative,
that we should sound the tocsin of alarm.
Indian and foreign observers have been
commenting upon the lonely eminence and
the solitary grandeur that the Prime Minis-
ter has achieved,
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It is important w0 find out how this
cminence has been achieved ard what its
cunsequinces are likely 1o be. She has
piven the keencst atiention 10 the advice
that is givea to  The Priace, *Go out and
chop off the 1all poppies’. She has been
pursuing for the last three years a poiicy
of denigrating respecied lcaders of the
couniry, the conscquences of which are
known 0 us all,  But what is really regre-
tiab'e, and what is rcally disturbing, is that
that process is continuing. The process of
building herself up by stunting, humiliating
aod denigrating others continues, Mahatama
Gandhi built up a tremendous position not
only for himself but for the couniry by
building up a whole group of people round
about him, The Prime Minister, on the
other hand, believes that ber position grows
to the extent that others are destroyed
around ber,

One can hive no obj.c.ivn to her re hu-
fing her ministcrial pack and handing out
a new d.al whenever she likes. But it
becomes  objectionable, something about
which one has to be deeply concerned,
when behind it there is a grand design, when
theie is a set purpose which can be of a
destructive character. Ministry after Ministry
is being stripped of its vi.al parts and the
bulance that needs to be maintained whit-
hin the administration is being daliberately
distured and destroyed.

I believe that in the Home Ministry 40
seclions have been taken ou!, She has
herself  taken  over the Home Ministry.
Forty scctions have been transferred else-
where so that in future out of the 100
sections that the Ministry coatrolled, it will
have so many less and the Ministry will
always remain truncated,

There has beco integration of all intelli-
gance.  All intelligence  services in
in adminoistration that were in various
Ministrics have been brought together.
When these intelligence services were distri-
buted in various departments, there was a
certain amount of ¢ross ceeck and counter
check., Today all the intelligence agencies
have been brought together under one
single cootrol. Under cachb intelligence
service, there are certain  sccret  funds,
which are not socounted for, which
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You can go on bandying with words ; you
can even condemn and Kkill human beings
but you cannot bury ideas. If socialist’s in
Germany and Italy can join hands with
Christian Democrats and Free Democrats,
I do not know why in India the socialists
believe in this rigid caste system of
out moded generations. Today liberals
like in our party are willing to
eschew our differences  and come
together with other democratic and sozialist
forces, because we see that there is an
extreme daoger facing this country. Our
democratic way of life is evaporating and
national security is being jeypardisd. The
danger is that this Government has joined
hands and cnlluded with communists, mor(-
gaged our future to the Soviet Union,
crippled the economy and ruined our repu-
tation abroad. Edmund Burke said, “*When
bad men conspire, grod m:n must unite™,
Bad men have bzen conspiring and there-
fore we have bzen trying to unite. This is
precisely ths sch:me of the grand alliance.
(luterruptions). While differences between
socialists and non socialists are n:gotiable,
differences beiween totalitarians and demo-
crats are not.

To suit her political ends, the Prime
Minister has becn clinging to power, throw-
ing all norms of public behaviour to the
winds. It hurts m:. She has trampled on
our Constitution, made a mocksry of
democratic pro-elures and used every
device, not even stopping short of exploit-
ing communal differences and creating
disaffection amongst communirivs  castes
and regions, Law and order is coaspicuous
by its absence. The atmosphsre of permi-
ssive violence has beecn allowed to grow to-
such an extent that the ordinary citizen is
totally insecure, both for his life and pro-
perty. It makes no difference to him whether
the threat is delivered by Naxalites, com-
munist land-grabbers, militant labourites,
rank communoalists or people just squabbling
over border issues. What do you think of a
pation where Mahatma Gandhi  walked
throughout the length and breadith of the
country, even during ihe day of ihe British
without a single police escort, and pow 22
years after independence, we require 36
policemen to guard his sta'ue in Calcytta ?
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I think it must go to the eternal shame of
this Government. i

Take the manner in which the Prime
Minister has reshuffled her colleagues. Every
plum has been taken from every Ministry.
She has become the chief of the gestapo,
CIA and KGB all rolled into one. She has
robbed the Finance Minister, because she
has no trust in Shri Chavan, of revenue
intelligence and the Minister of External
Affairs of Foreign intelligence. But I do not
blame her for that. I do not think that Shri
Swaran Singh should be, after this morning's
performance, allowed to deal with intelligence
at all. She has taken over border security
and central Industrial Security., She has
taken over the Central Reserve P..lice, Civil
Defence  and  Central Secietaiat Security
because she want to know who is visiting
her colleaguss. She has taken over public
order. She has become chief of plaoning
so that she alone decldes how these crores
should be spent, who should be favoured

and who should be punished. She has
become the chief of patronage wiih absolute
power over the destinies, postings,

salaries and promotions of all officers, She
is going to use it also in installing key m=n
in key positions to see that her will is done
She is also now on the look out for commit.
ted Governors because she alone will appoint
them. The Judges of the Supreme Court
and the Chief Jus:ice of India wou'd hence.
forth be a coh:sive team. She will appoint
the personnel of Union  Public  Service
Commission, nominate Members of Parlia-
ment, organise elections and reward pzople
with awards. After today's performance |
highly recommend my friend Shri Sezhiyan
for an award and, may be, tay friend Shri
Surenderanath Dwivedy can  be given a
Bhushan or two. She has become the chief
benefactress of industry so that she alone
will issue licences. With tremendous fore-
sight she has takea nuclear conirol under
her wings. She has become chief scientjst
and chicf electronic expert pinching from
Dr. V. K. R. V. Rao the CSIR and again
from my friend, Shri Jagjivan Ram the
Department of Electronics. She has become
the chief of all the States, Kashmir Affairs
and Union Terriiories including Delhi so
that she can poke her finger into Delhi
affairs and get into trouble with my friend
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Shri Sondhi. The re-organisation of States
and Centre-State relations are in her hands,
Now she is planning a coup de grace, She
is going to become the chief of her pariy
and the super woman of 1970,

But two things are confusing me. She
has taken over lotteries. 1 do not under-
stand why unless she wants to meddle with
pumbers, in which case I do hope that she
fiddles one in my favour.

Another thing she has taken over is
Vital Statistics, births, deaths and merria-
ges, but I suppose this must be to satisfy
her feminine curiosity.

What 1 want to ask is why she nesds
these 54 courtiers, this fawning fan club
which costs Rs, 4} lakhs per head. It can
be handled by any Deputy Secretary with
straight forward instructions. 1 do not
know why she needs them. This motley
crowd cannot possibly pass muster as a
Council of Mioisters. What is more, we
do not peed it, the country doss not neced
it, and she does not need it.

It was said in a recent survey poll that
Switzerland is the best governed couotry in
the world. It has seven Ministers all of
whom are on holiday for the last three
weeks and they have no problems in Swite
zerland and the government is running
smoothly. Gandbiji was right when he said
that the best government is the government
that governs the least.

Finally, Shrimati Gandhi may today—I
do not know, she may—sustain this vote
of no confidence on the floor of this House,
but of one thing | am certain ; she eould
never wina vole of confidence from her
own Council of Ministers.

sit ot feg (Agas) AT R
#ar witq Sradt § fF o a% asie &=
@A g a9 g% A I§A gL A9 Aw
FECAEAT & M AX Y qg T9RT R g
oarar & @1 g AW W IEHT @ar &
gUE 74 AR AT ATG §, L AT IW
w rea @ fearf & ) W AW@ @
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gl 9% fF ¢ aq &t qw 5w § Afew
& & 7g fogm o, @it awy seA -
TEATC AR qT AT 1 g 2o &
Tt ¥ wzfY #Y qer ez 3 fom
WA F FH ¥ AT H w7 9y 7@
fam T &t guFr 1 AT Ad g ax
I g fmd w1 A §, afew A
L FTCAIT §, WG ¥ FTE 7 g
&, ANt Frfat § sawr ww g
afea wa foeft Wi a1 g6f w12
g A wmE A g A 2 gz A
TAIN dgw & Ta® qrg o oy o &
femmadt dvwm & 1 gmk wlEt H, 2zmAT
UF OIS grar & AT ozt w5 o wad
T AT grr &, IWET A2 WA T faAr
AT g—

SHRI SURENDRANATH DWIVEDY :

How long will ihis debate continue ?

MR, SPEAKER :
threce more speakers.
Minister will speak.

There are two or
After that the Prime

SHRI SURENDRANATH DWIVEDY :
We can ke it up tomorrow,

SHRI SHEO NARAIN (Bastij )
ro; today. Why tomcrrow 7

&t Tonilx fag : fawa st 1 & srAar
g1 3z 9% wiEd ) AfFA T8 qw8F
Wy g1 @M sawr medr sfaw &
formr< ga7 &% € | WS Ag @Y ww Ao
faar mar 8, ag awl A9 1 9g =€l
FTEA E Wy @ 5 g Wiwa § s
Far T ¢ ? qgel A ar HIA F1 THE-
nRl ¥ W wE AE R 47 T
2y F@ ¥ WEUT A el wgl
FUT Ar T3 & | AL WTLE KT G@HT q@v
i & f5 womT o1 e 21f aegE
t | fficiRem ws d99 oaE aar g
2 w9 & Ay T FHIEE A AT
g9 & a5 U WIRMIAT qUE 1 IHH

No,



333 No-Confidence

waeT Aiferdl RGAT § EEOT F ATAA
# | A IGH gA 4 3 wEAr )
st fadft #1 wFwA @ N fawga
A 38 arE Nt fegma & 3% mar
oFwA fAwg gt &1 AT wrgar A
qTT TR T A B FFL A fraw @,
¥ owi§ W o aar gEy wrEA
7 Fgr 5 T qoor Toa &
IE & QAT WL qrAAG wREdl
WY T | g AT A9 aman fF o e
#wrf arFa A 4t | G5 ¥ @w e
UF TG T AT 3FES AE &l AF ¥,
B A€ T IfAA1% 99 F AH 773
g T 1 B FT N gF TAT | A
W I 9 FT AT K A AT QT
a9 uF fas gz @ & @ifs 7 geF 7
fear 74 f5 o w23 &, s Fwwanfaal
1 g femid & afaw &1 i gA @
qifzat & g ArEer § 9 qrEf ¥ e
WA g WX I wewE A 7 fawm €0
I 31 a9g & qg TEAIq HAT & 1

w3 g4rg urar g 8 foay 18 99
g , wle, frow mife, 33 w3 @
ara & 1 e S g3 AT & gEra @t
£y AT 99T AT §, IHFT @ g
THear g it Fifaw FT @ 0 Afww
gurt s & amy 7z few 7 g,
IH @H QAT FT GHEHAT 45 TEY FT
0| ZH are-ar< gy @ § feafens
¥ A AHI, AR GIRAT FUQ | W@E
aR Fgh aeta ot ey ¥ &1 ga
afsqr® ¥ 910 § | SE ¥ gART AT R
dla feq oz A ofeas ® ¥ QFT uma
g1 awfas && wmar 1 ofeas w
gw w1 ofms ¥ wia & FarT ady
g1 ofms R qar av mar § 5 groer
Zigd v g, 19 feaa @AY & €1 wroey
Wag mgn @ & gw efg sT @1
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mMIH w9AT wiasy waFww farg 2
W T AT AT 39 qJE@F U
gAY 99 ¢ § fF Hew qeq 1o
& YT swwa i 78 7 arfgd | ;w
Wt fas adr g

7g At w9 |/AET ™ g fF sew
fafrer aga awqat @ T §1 &
gy & & gww owmew fafaee
qFIIT Y I WX W F area-
g yEw fafmet #&f dvmr @Y 2w &y
WET &3 1A, 77§ /.5 FEAT Awgan g
Y FAAIT FgA fafawT m at a9a-
srgz fezfadle 1 wv @, FgAw
cfaefadta &1 701 1 7 gAY qam &
fag msmae wrw fafaet ofgd o
Fa1 grar & 7 &€ oA 95 @ v §
M Fgar @ & fafecdh s& wwr gz
w3 | e &t § sarEr Wi e dne
ErAFAT SN W AW A FAra) F qT-
T FET E 7 = famy ST & ¥ oy
wWaR N aF 5@ § 5 v ) g
qT F391, FI AT T34 ORT 92 w1,
T A1 FHIT 9T FoqT, FT A7 GIEE T
qT FegT, WIT A1AAr §faTr aidt feades
B &1 &7 a9 FeqT FIA 1Al 1 T
Feqr F9 & faw IFQA 9l &Y Iw
&z 21 7€ QY 1 J WA 1 gF AL fE
gfaar W & AT wEA g Qe
afsa fer Y Swr T fear amar
ot em TR A H A WA F e
¥ AR T o A g, e
ary oy §, 6T o |7 q9 9 § W
7 & A & fF afea dvERs e g
oF WITEr o 7T T fR@r & viewmn
¥, w9 @ e 9T wew fay S
gf=arelt & sarer qwr % 2 new fafae
BXAR B e g RYgEAF
oy g Wi Y dnw e § ok o
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Fug § 5 1€ fezmgd 9aw o gromw
F AT A1 A I, Faw A1 fgewa
g g v fafed ust T gw g
FLAFAT G| WL WS 39 Ag FT AW
g § a1 oiffea & 7z & @1 39,
i g fad 9w @7 @1 s, gadr
faadt aaf oF< 3, Tt qar I« ST
& aar Ao fagear & 1 <1 ag Mg
waray wran & o waw fafares femtex
R g § ag woAr wwara &1 fgurd &
far & smar amT g1 gEH fafaeex
ofewts difer oge w0 &1 0F AEA
¥ got gig & ag oAw g Wk ?
mfae &1 2w 2iar, LA, T mfs g
o AT 41 A WA A ¥ fAg Fa-
& § sz gy | afea agr grzw fafa-
T FY &% WITHT R4 WIT AT R Al
ag wgfaa &1 & fwm 2, f g gad
Trgelt & a1 awwd § | S fafrs
& we F o7 3gh 7y wrd & ¥ AN
s &, ST gIQE %1 gEar qar g, AfEA
e o F18 13 §4 At e @, €%
uF qUE F1 AT AT FEA FT I AET
fawar & 1 g8 @iey wq w9 fexzef
#Y arq FgA & a1 ag OEr A g S O
&) A & A 2w 9T g1 @ A
a@d fr gar ag &M%z § ar feadeT §
s mmad @ fewze Frzasr s 4 8,
IaH wat % aa § )

s g w4 7 ofmd gfm it
fe atg 72 WG, T fAq sgArd A
et &1 foreafa & e dfear aeg
wrer § T dAr 7 nadr § v ag g
A ¥ gEE Tdr S 9eEg
arer W wrar a1 Wi fea wf= ay
gE f53 @, ag W g9 adl s EHT
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ar & qar s AN ? wfed ¥ wre sfai
oA 7 gwad € fr o w1 T,
awfeee Tw gz s | AfeT oz g
T 7@ T A AN wod A ¥ Frae
g e

TFG & GG T T4 draE g g §,
gl ¥ g9t @ AR W Ry
& sz g W ge ¥ frg dae
guag) frlae ¥ ¥ sga g fF
a1 gAY fam oo ) v  F 7 guear
&1 3 & ardisht & T 15 g aw §)
TAFI o9 &Y a1 mafes agTmy A
T § 1 @aA e Iy gAsr §% aw
FUTAAT WA a7 W F T F AN HF
g fadlt afgar 93 § | MR Fg-
faeet &1 st smEw #1 mow F qar
qYF ! TH qEF ASEET AT AT
A AT AWED § | qaT AEY T A
# OF HIET LT 4T ag130 FTFH T
fear & 1| 77 T ¥ w5Ws &@& v W9
7 §9A € 5 o9 $1% wowy @4 &=
& 2w & arwA 7 ¥ar g g awar )
|1 T AT FT gF FAES &

efozgargsma it ava o & ot @
# ggal %3 S a@ FA AT W@ g,
1% §IRT ITFT A FT WG A &Y
uF feaa wf & g oF Ga 4y 57
TAT 97 | 97 IFH 79 IgHT f@am F
fag 7 w1 @1 sav w7 6 <9 @R
39 faar 9Q | ag WA I §F fag aar
@ wdgTT & g g enfaaa
2 ? o IuY Fam 5 98 g9 oz
gTer ¥ srgat A4 & 1 g 99 W=y wAfor
g, gaga sy s A AT, @
WX A9 F Aag gla A g A e A
5 g onr | ofews w1 wrEr Ag R
% | & wiw § wgr wigan § wfwqT-
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are not audited, which are not brought
before Shri Vajpayee’s Committee. ‘What
happens to all these funds which run into
crores? What happens to the tremendous
power through intelligence that one is able
1o wield ? If there is a check and balance
inside the Government, if there is a check

+and balance between diferent Ministiries
and different departments and the Prime
Minister is mercly a co-ordinating authority,
a certain amount of democratic balance is
maintained. But so far as secret funds,
secret knowledge and secret information are
eoncerned, when all these are braught and

. pooled together in one single strand, in one
single hand, and that also the hand of the
Prime Minister, where there is no question
of anyone supervising it, anyone questioning

+ it or challenging it, where no one even any-
one in this Housz or in the Government
knows what is happening, what can be the
conscquences 7

Then, 1 believe, in the Minisiries them-
selves junior Ministers are being planted
to function as waichdogs on scnior
Ministers.

There is today, for the first time, a huge
Secretariat of the Prime Minister. [t has
grown and grown There are today 9 top
officials in that Secretariat. Ministers have
to go and pay court to these privileged
officials in the sancrum  sanctorum.
Till_recently the ncgotiations with the Princes
were being carried on by Shri Y. B.
Chavan ; now these are to be carricd on
by one of the officers in the Prime Ministers
Secretariat. | bope the Prioces must be
feeling very happy that thcy have bcen so
uplified.

Not only political patronage is concent-
rated in the Prime Minister's bands, but
even functiopal patronage is being concent-
rated in her hands. 1 am sure you will
recall that in the past different Ministers
used to appoint the managing directors and
definitely the directors of various public
sector enterprises. The whole rule bas been
changed. Now appointments have to be
made by a Committee consisting of the
Prime Minister, the Home Minister and the
Minister concerned, When the Prime
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Minister and the Home Minister are both
one, you can very well understand who
makes the appointments. So even functio-
nal appointments are being made by the
Prime Minister herself.

As to what is happening to licensing
and all that, my hon friend, Shri Madhu
Limaye, has to!d you; | have no desire to
g0 into it once more.

There has heen denigration of the Minis-
ters. As agaiast a collective team, they are
being reduced 1o the position of advisers
who can be hired and fired at her will,

This is a complete transformation, a,
subtle insidious transformation of parlia men-
tary democracy into a Presideniial system, 1f
the country were to adopt the Presidential
systemi  knowingly, in a straightforward
manoer, there would ensure that the neces-
sary checks and balances exist, such for
instance as exist in the USA.  But where
a parliamentary democracy is subverted into
a presidential system, the consequences
are that it becomes, or threatens to be,
a half-way house to some kind of an autho-
ritarian rule.

Already to day one sees the emarging
profile of this kind of authoritarian rule,
and that is the reason why it becomes
pecessary for us to be deeply concerned not
the ordinary type of concentratioh of powe
about the concentration of power. This is not
the ordinary type of concentration of power
There is behind it a will, a design, a pur-
pose, There is behind it a sirategy, a strategy
1o sce that the key threads of authority are
all gathered together in her hands, and as
against a parliamentary system of democracy
where there is colleclive responsibility, the
whole thing is reduced 10 a situation where
every onc is dependent upon the Prime
Minister.

It is interesting that she has become the
patron saint of de-stabilisation, She has
de-stabilised the party, she has de-stabilised
Parliment, she goes about de-stabilising the
regimes in the States, she goes about de-
stabilising other political parties, and what
is important is, that she has converted the
Congress Parly into an organisation which,
as a Ceylonese paper recently pointed out-
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has today become an organisation which is
absolutely depecndent upon her, Tuke away
the Prime Minister, the whole Congress
organisation collapses. In the past, when
Pandit Nehru was there, whatever authority
he exercised, he saw to it that the organisa-
tion had its own personality, ils own
integrity, its own identity, and that is why,
even after his sad dem’se, the organisation
remains

SHRIMATI TARKESHWARI SINHA :
She is feeling it is a compliment to ber.

SHRI ASOKA MEHTA : Wh:ther it is
a comp.iment or not, I am conc:rned with
the analyasis of the situtation.

I would like my friends to realise that
when a major party or any political party
of significance is converted into a one pole
tent, what the consequences are to the
political life of the country as a whole.
Therefore, these things are being dons, and
it is in this context that one has also to
look at what is happening in Kerala,

In Kerala, some politics are being
pushed through, whether they are straight
forward politics or crocked politics events
alone will show, There is a possibility, there
is a threat, of elections being rigged with
some kind of faked rolis, and I was stun-
ped to hear what Mr. Dange had to say,
Mr. Dange advised Mr. Gopalan : ““Why do
you bother about the voiers’ list, what
does it matter 7 There is the list of volers
on the one side and there are the men on
the other. You claim to have the men with
you, send the men, what does it matter,
let them take any name they like, maich the
names with the voters' list, and win and
the election.” I do not think Mr. Gopalan
will be able or allowsd to do it. Now that
he has come round to talk about fair and
free elections, | hope he will not even waat
to do it. Whether Mr. Gopalan is allowed
ta do it or not, | have no doubt that Mr,
Denpge wants to do it, and 1 am afraid Mr.
Dange will be premitted to do it and get
away with it,

Why is this so 7 Why is Kerala being
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treated separately, on a different level from
the other States in India ? In Bihar for
instance, before the Congress Party was
divided, the then leader of the Congress
Party in Bihar was oot permitted by the
Prime Minister to form the Government,
In State afier State attempts are made to see
that either somebody does not form g3 .
Governmeat, or that if a Governmznt falls
promptly presidential rule is imposed. There
is, however, new pattern, a n2w approach, a
new attitude as far as Kerala is concernad.
Why is it so ? Because it has a Goverom2nt
led by the CPI. The CPI is the pace-setter
8o far as the Prime Ministe s programmes
are concerned, What is premitted by the
CPI will happen in the rest of India tomor-
row. That is why lam glad that my
Marxist friends have been altered in time. .

Why has the rim2 Miaister parmitted that
Goveroment this kind of latitude 7 It is
because of the close relationship that she
his forged with ths Governm:nt of the
Soviet Union. It would be interesiing to
know, and I would like thz Prime Mins'er
to give this informition to the Hou:e. What
is the numbzsr of calls and what is the
amount spent on calls made from the Prime
Minister’s Secretariat and from the Foreiga
Office to Moscow 7 Aod let them compare
the amount on money and the number of
calls mads with similar calls to any other
major capital in the world [ should also
like to koow this. Recently, when the
Deputy Foreign Minister of the Saviet
Union, Mr. Ferobin, visited India did he or
did he not say, talking about somsone who
is very close to the Prime Minister : “‘wes
have special relationship with the gentleman,
The Soviet Union has a special relationship
with that person. What kind of toast was
proposed and what kind of toast was drunk
by Mr, Forobin when he was with some
top officials of the Government ? I have no
desire to say more on these things. Either
the Prime Minister knows these and deli-
berately permits them or she does not know,
If she does not know we are in & parlous,
dangerous coudition,

1 would be therefore end up by saying
this. 1 beg of the Prime Minister to change
her style. This style is endadgering demo-
cracy in this country and economic growth
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which alone can enable us to bring about
social changes, If she does not change the
style, | have no doubt that the surgring
surf of history will inevitably sweep her
away, but jn the meantime in calculable
damage can be done to this beloved land
of ours.

MR, SPEAKER: Shri Piloo Mody. Your
* party has got only four minutes:

SHRI M. R. MASANI : I corrected
that impression; you please ask the office.
1 have taken half the time of my party; he
will take the rest,

* SHRI PILOO MODY (Godhra) : Even
if you say that I do not have the time, I
am sure the Prime Minister will give me
some of her time so that 1 can describe what

" power she has acquired and advise her
how best to use them.

It is true that 1 have no confidence
in this Government ; I never have, and 1
never will. Il I were to start preparing a
chargesheet of its monumental failure; it
it would take me weeks to complete, and
therefore, 1 will satisfly myself in highlight-
ing just a few of the most glaring failure
of this Government,

The entire economic programme of
this Government has been based on *'some
stray thoughts, rather hurriedly dictated,”
which miraculously transformed thcmselves,
through the gluttony of Young Turks, into
an econcmic programme that is supposed
to herald in the Great Socialist Dawn,
Unfortunately, it will do nothing of the
kind.

When this Government cannot even
eradicate the social injustice that it practices
from day to day, how can it possibly talk
about an economic programme for the
welfare of the people 7 Its programme
is devoid of logic, divorced from reason
and innocent of aoy econmomic thinkiog.
As long as inflation cootinues in this
couniry, as long as the licensing policy of
this  Goveroment continues to create
monopolies and as long as we contioue to
have this perverse transfer of incomes, we
shall continue to have social injustice in
this country along with its concomitant
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miseries, I shall give you a few startling
pictures
In the first 15 years of planning,

industrial production rose by 138 per ceat,
but industrial employment rose by only
35 percent. The correlation between
iovesiment, production and employment,
which opcrates effectively and automatically
in other countries just did not operate in
India because of the perverse economic
policies practised by this Goveroment,

The output per woiker in the last 15
years went up by 2.0 per cent, but the
wages per worker increased by only 76 per-
cent ; of this 57 per cent was wiped out by
inflation, leaving & nit gain of only 19 per
cent to the worker,

Take the perninious import licensing
policy of this country. Year afer year, the
Government of India have issued licences
worth Rs. 750 crores or there abouts ; in
terms of intrinsic value these licencse
would be worth Rs. 2,000 crores, Whom
do You on think is makiog the profit ?
These profiis are made without putiing
one iolo of work ioto this gross national
product. Where does this money come
from? It ecomes from the workers who
cannot be paid their need-based wage, and
it comes from the consumer wlo has to
pay a higher price for the product. And
il there is any scientific definition
of the common man in this country, it I
the consumer. If you orient a policy by
which the consumer would benefit, you
would have covered every single individual
in this country. No wonder these people,
my Communist fricnds, go on crying that
the rich arc getting richer and the poor are
getting poorer. It is absolutely true, but
unfortunaiely, having said that, they
immediately cry hoarse about Birla and
monopoly capital, a+ indeed, my friend
Mr. Dange did this afiernoon. This is
the real reason for it, because, ycar after
year, this difference beiwsen what the
licences cost and what they are worth is
being p'undered out of the pockets of the
poor and stuffed inio t1he pockets of the
licenses of the Government of India. This
is what is responsible for it. Indeed, the
poor are getting poorer.
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Let me give you some statistics, In
the last five years, {he consumption of

foodgrains went down by 3.7 per cenl ;
of cotton cloth by 11 per cent; edible
oil, by 14 per cent ; sugar by 17 per cent.
And by contrast, what do we have ? The
manufacture of motor cars went up by
23 per cent ; of air-conditioners by 44 per
cent ; refrigeraiors by 292 per cent ; con-
fectionery by 52 per cent and art silk
fabrics by 351 per cent. These are the
achieverments of this great socialist Go-
vernment.

And if 1 object, I am labelled a
reactionary ; I am called a feudal ; 1 am
called a capitalist and a monopolist.
All economic evils can be blamed on this
Goveroment. They have not learnt from
past mistakes. The latest dogma that they
have developed js they want to nationalise
the cotton trade. For sheer stupidity and
vindictive vandalism, 1 think it would be
difficult 1o find another activity because
three lakhs of people are going to be out
of employment overnight, and not one
sound reason has been advanced by this
QGovernment why they wish to do it. The
cotton trade in India is the most efficient
marketing mechanism that has ever beea
devised. It has the smallest marpin of
profit ; less than one per cent, It gives
to the farmer the highest price that any
sale of cotton has ever given in any placs
in the world. The Farmer in India gets 90
percent of the cnd-price of cotion. It has
been the finest link between the consumer
and the producer, the consumer which is
the textile mill and producer that is the
farmer. It has been abused, interfered with
and victimised. A credit squeeze has
been brought on them and they have been
deprived of any insurance cover by closjng
down the forward trading market : and
nowhere in the world has a higher per-
centage of galn gone to the farmer

SHR) SHIVAJIRAD S. DESHMUKH
(Parbbani) :**

SHRI PILOO MODY : 1 do not expect
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illiteracy and ignorance to contradict my
figures,

MR. SPEAKER : The unparliamentary
remarks of Shri Deshmukh will be expun-

ged.

SHR1 PILOO MODY : Yet, this
Government in total disregard of all econo-
mic laws, shameless of its past performance,
arbitrarily wants to pounce on the liveli-
hood of three lakhs of people just 1o satiate
the appetite of half-baked Turks—one of
whom we have just heard—doctrinaire eco-
nomic quacks and frustrated politicians that
form the hard core of their brains trust.
Jobs, more jobs and even more jobs is what
we neced in this country, This is the finest
form of social justice. We have the resources
and the machioery to produce the jobs., We
have the resources. We have the capacity,
if only the Governm:nt does not squander
it away on these mons'rous, meaningless
public sector compasics which yield no
profit and which have been created through
a sense of warped priority and are grossly
mismanaged, to boot, If Rs, 1 crore was
invested in heavy industry, it would produce
400 jobs. Take the same Rs. 1| crore and
invest it in medium industries. You will
create 1250 jobs. The same Rs. | crore
invested in small-scale industry agriculture
or infrastructurc would produce 4000 jobs.
The ratio is ten to one between heavy and
small.scale industrics. Does this Govern-
ment not realise this after 22 years, having
increased unemployment at a monumenta!
rate for the last so many years ?

Those who say that the Swatantra
Party is reactionary are displaying colo-
ssal ignorance. It is a liberal party dedica-
ted to human welfare. The manifesto of the
Swatantra Party, if you care to read it,
is identical to that of the Social Demacrats
in Germany, almost word for word. In
Germany they were the left wing opposition
to the ruling Christjan Democrat coalition
Over here we are considered as reaction
aries, feudals or whatever jargon the com-
munists invent and the ignorams adorning
the treasury benches are willing to adopt.

**Expunged as ordered by the Chair.
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AW # ard w3 afes # oW
qrEr g ¥ ged | v wres a5y
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g | wvaeefea suAw g €, ot F-
feat @t &, madz gL AW § wawr
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w<ar § M fewr iz fawmr wed &, sA
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SHRI M, L. SONDHI (New Delhi) :
Mr, speaker, sir, is it quile clear fiom ihe
manper in which this cebate has been con-
ducted that on the oiher side there is an
objection to dissenl, lhere is an ebjection
to criticism and there Is an objeclion (o the
very manoer on which the Opposition seoks
to formulate its argument,

Mr. Speaker, Sir, that is not the way
of democracy. Iln a democracy if vhe leader
15 subjoct 10 Bauery, il the leader
is surrounded by synchophanis, that in fact
spelis disaster 10 such a leader. My thou.
ghts go back 50 years asa swudent of
history 10 the faie of Russia, A certain
geot'emun became the Pritne Minisier of
Russia. lie thought he hud a popular buse,
He 1hougt he bad & winniog coalialion, He
thought he had a revolutiopary skill, It
turned out that the genileman bad only a
mastery of pulitical manipulations. He was
only a part of a decadant oligaphy and he
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was only accomplished in revolulionary
verbalism, That person is Karensky, I
would like Mrs. Indira Gandhi to ponder
over in her momests of stiliness on the
fate of Rarensky. Mr, Karensky died last
month in cxile in USA. Karenky did not
have the will to act in defence of the inte-
rests of his country and the result was that
Russia had the experience of a civil war
sod cop<cquent disaster on a wvery large
scale 1ili a !eader was found and that leader
although 1 differ from him politically, was
lenin. Therefore, to-day we are conceraed
with finding out whether Mrs. Indira
Gapdhi, as Mr. Ranbir Singh would like
us to believe, is a holder of beacon light of
democracy in this country or if she is a
Karensky of India. If she is an Indian
Karensky it is a matter of great concern
to all of us and (o her also.

To-day what do we find, We find to-day
that there is very little regard for origina-
lity of ideas. Ewverything is borrowed
our attitudes and our ideas, We have no
ohjection to Russia. \WWe admiie Russia if
it were in the contact of Gandhi and
Tolstoy having a dialogue with each other.
What we have to-day is Soviet Russia
dictates to us and this dictation is not good
far us and it is not good for the Russians.
1 quoie her from a writer the following
words which | commend to this House, I
quote him. Wilson, @ former Finance
Member of the Viceroy's Executive Couaocil
remarked.

“The lndian budget was a gamble Yo
rains, To day the ladian budget is
not mergly a gamble in foreign aid
but is alsoa gamble in borrowed
economic ideas.”

Sir, we chagge Mrs Gandhi for baving
surrendered that freedom of mind which
was symbolised by Lokamanya Tilak, which
was symbolised by Lala Lejpat Rai, which
was symbolised by Subhas Chandra Bose,
theee 's such an integrity of thinking which
we have Inherited, That Intggrity to-day has
been dissipaied.

Let us look at the fate of the peopls

who matier most. Mrs Gandhl is a house
wife, One would have imagined the fate of
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the housewife in this country, 1 would in-
vite her to Sarojini Nagar or Netaji Nagar
or Aliganj where the Central Government
employees live, Let us see the fate of the
housewife. The value of mooey which the
housewife takes when she goes for shopping
is reduced. The mother of the household or
the sisteer of the household cannat bring
back enough grain, enough fruit or eaough
bread. That is the stark reality. How is this
happening at a time when the housewife was
given the helpmanship of this country. That
is the fate of the housewile today and that
it why th: Jan Sungh has been wvery much
conceroed with it, I know friends are here
who hold up someihing or other agiinst the
Jan Sangh ideology, but this much I may
tell them that today the Bharatiya Jan
Sangh is in the forefront in expressing the
discontent of the people at the failures of
the Goverament to maiatain cconomic
growih, to maintain mooetary stability and
to check the unecmployment. These are all
serious problens which we are takiog up
and it is a terrible plight on the part of the
housewile who is finding it difficult to make
essent’al purchases bcoause of th: wroog
. policies pursued by the Government. And
1oday the Bharaitiya Jan Sangh is in the
forefront in respect of formulating sound
economic policies. For 3 years she has oot
cal'cd the Jap Sangh communal. But now
when the Jan Sangh has brought out its
economic ideology she has called it commu-
pal and she is hurling abuses against the
~Jan Sapgh. That is bad politics, if not any-
thing else. That is not the way statesman-
ship is reflected or understood in the demo-
cratic countries of the world.

In this country this is the real danger
and with the takiog over of the Home Port-
folio by the Prime Minister we find a great
delerioration in the law and order situation
in the country. There is a tendency on her
part to alarm the public with stories of
plots against her life, het smear tactics
against the Jan Sangh and the use of the
offic'al machinery for her own party ends.
Thus she has alienated the public mind and
the public sympathy which at one time had
been generaled for her. I congratulate my
party on she firm principles which it follows
against the Prime Minister and her policies
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which has brought rich political dividends
to the Bharatiya Jan Sangh.

1 therefore feel that we must understand
today that the country is concerned with
what is happening around. It is not as if
the All lndia Radio can put out propaganda
and that that propaganda can be swallowed
by the people. We on this side of the
House raise our emphatic protest to these
sycophants who come and tell us what w:
should say or what we should oot say. We
have Icarnt our lessons from Motilal Nehru,
Lala Lajpat Rai, Lokmanya Tilak, Shyama-
Prasad Mukhe:jee and Vithalbbai Paiel,
Tnose are our mentors. Thse sycophants
sitling here are aot our me tors,

With regard to forciga policy, it is said
that foreign winister shou!d have ao open
mind, but we found that the last g:ntleman
occupying the Foreign Ministry had an
open mouth, On every occasion, in season
and out of season, he wouid verbalise and
the Prime Minister would encourage him.
The Prime Minister hersell has biea knowa
to make inlerperate stuements. What is the
result ? It is the duty of the Prime Minister
and the Foreiga Minister 1o project a tiue
image of the country abroad. but what we find
today is that we are insuited abroad. When-
ever an Indian goes abroad he must go as a
man of dignity, but what do we find today ?
We are insulted in Rabat ; we did not go
to Jakarta and there are misgivings about u;
in South-east Asia, Everywhere Indians
are insulted ; abuses are hurled agaiost us,
Why are we still a member of the British
Commonwealth of Nations, I want to ask.
Why should we remain in the company of
such a country which practices racial dis-
crimination, which supplies arms 1o south
Africa, which regards every Indian as a sus.
pect immigraot ? What did Mrs., Gaadbi do
about it ? As 1 said, they only belicve
in verbalism, in words and when it comes
10 action, nothing is done. 550 milioa
Indians are not people of clay. With our
closest neighbours what is the policy that
we pursue 7 What happens in Cambodia
and Laos is a matier of concern to all of us
and we waat that concern o0 be expressed
in proper terms, I would mot grumble or
protest if she wants to widen her political
contacts as was alleged here. But there are
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methods of quiet diplomacy for that, Dag
Hammerskjoe!ld and many others have
taught us how by quiet diplomacy you can
bring people together on the negotialing
table, I have no objection if you wan' to
find out at first hand the various groups in
South-East Asia. Contact the Buddhists
who are there, Contact the PRG and
others, But must you desiroy the very
basis of the Geneva settlements ? Must you
destroy the very basis on which the Inter-
national Control Commission was set up ?
This is like a bull in a China shop, Who
does not know which may he has to move 7
That sort of diplomacy is not worthy of the
name diplomacy! If such a situation exists,
India’s image is reduced in the world. We
must be known in furtherance of our politi-
cal purposes that we talk with dignity end
we are heard with respect in the warious
forums of the world,

18 hrs,

1 crave your indulgence, Mr. Speaker, to
just spell out one problem. We have known
here accusations being hurled ageinst the
Jana Sangh about the communal nature of
the party and so on. May I ask the Prime
Minister whether she has any introduction
to modern methods of conflict-resolution ?
Does she understand that today it is
modernisation in economics, in social be-
haviour, which will lead to integrated social
communities, and which will remove the
danger which is posed by inter-relipious
hatred inherited from the past 7 We are
prepared for that modern and scientific
manner. Let her sct up an instituie of
social peace research, and we shall contri-
bute ideas to it, and let her come out with
ideas herself. But this sort of raving propa-
ganda is not worthy of serious attention
because it has a negative aspect.

One word [ would address finnlly here
and that is about Russia. As [ have said,
1 want good relations with Russia. But we
ruust understand that there are certain  his-
torical forces. There is something known
as Russian expansionism which is inherited
from the Czarist times, Russia has always
been waniing to expand to the warm waters
of the Indian Ocean, Any government in
power in Moscow, be it communist or
even a Jan Sangh Government in Moscow,
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I say, would expand to the south.

SHRI NAMBIAR : Jan Sangh Govern-
ment in Moscow ?

SHRI M. L. SONDHI : 1 would be glad
to disclose to Shri Nimbiar certain histori-
cal details, Thrice—1 mean it very seriously
—in the history of Russia, armies were as-
sembled at Tashkent to march on to
Hindus:an. That is a historical fact, In
the modern context of ths nuclear weipons
and 50 on, this may not sound very relevaat
but we must be vigilant, and in determiniog
our policy, T should like. for example, to
stress that if we have inherited the tradition
of Lord Buddha, if we have inherited the
tradition of Mahatma Gandhi, we have
inherited also the tradition of Kautilya. So,
should we be ashamed to safeguard our
interests where it is necessary 7

When it is a question of communism,
1 admire 2 man like Dubcek who wanted
to create freedom plus communism. But
we found how difficult it has been for
Dubcek to survive in a certain system,
Then, there was a gentlemen called Cohn
Bandit who led a great revolution in France
He has wrilten a book which is cntitled 0b-
solete Communism. 1t is for our Commualst
friends to come out with fresh ideas. < I
would request them to remember that when
they think of trade unionism, let them not
think of any person born abroad, Let them
think of Lokmanya Tilak and see what
strength they wi'l feel in th=ir arms and
what conviction they will carry in this
couniry. Let them have the example of
Netaji Subhas Bose, a man who was at one
time president of the AITUC,

There are a variely of prob'ems facing
this country. [In this context, what I would
suggest is that we put our heads together
and we think of the work which isto he
done by us and not merely in a negative
fashion run each other down. What the
the Prime Minister has done and what none
of her senior colleagues has prevented her
from doing, is cumulative devaluation of the
political system. That is not good. It is
not political modernisation. I would
commend to them certain books on politics,
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For, knowledge knows no
Koowledge is something universal.

frontiers.
In deference to your wishes, 1 shall now
try to conclude...

MR. SPEAKER :
conc.usion.

I am waiting for his

SHRI M. L. SONDHI :
clude now,..

Let me con-

MR. SPEAKER : I had given him five
minutes, but he has already crossed the
limit of 15 minutes. The other parties are
still left behind.

SHRI M. L. SONDHI : What [ would,
therefore, commend is that national interests
be placed foremost. National interests
will help us in small maiters also, For
example, India has made many protesis to
the Soviet Union that our borders or our
frontiers in Soviet maps have nat bzen
delineated properly. Our interest is not
made clear to them.

MR. SPEAKER : His speech is more
on foreign affairs than on the Motion before
us.

SHRI M. L. SONDHI ;: [n conculsion
1 say this. What we want is a resolve on
the part of this Parliament, this soverciga
forum of the Indian people. It does not
matter on which side of the House we are,
but this resolve should be there, that we
want to do something for the starving
sections of our countrymen, for those who
have been denied their right.  As 1 happen
10 represent a coastituency where a lot of
government scrvants live, | konow how hard
their feeliog is today. This Government
has denied them the necessities of life.

The family o>f the government servan
starves, It does not have enough food,
clothing; housing is non-exisient. I have
statistics here.
MR, SPEAKECR : Some other 1ime.
SHRI M. L. SONDHI: There are

pearly one lakh goveromen: seivants wilh-
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out quarter in Delhi- 1 have the statement
of Dr. VK.R.V. Rao and several other

rersons. These basic necessities of housing,
food and sheiter are not being provided for

them. Therefore, this Government is a
feudal Governmen', nct a modern
Government.

MR. SPEAKER : When I had gone
abroad, I came across a sirange bell fixed
on the Table of the Speaker. It was called
*revioution bell’. The moment the shouting
goes on or the speaker would not sit down
I am referrirg to the speakers here, not to
myszlf—that revolution bell would drown—
everythin : that the speiker was saying and
s0 he had to sit down [ do not think hon.
members will allow me to put that bell on
my Table here.  So I would request them
to care 1.°r my directions.

SHRI P. RAMAMURTI: A
minutes,

few
DR, RAM SULHAG SINGH (Buxar) :
When is the voting likely to take place ?

MR. SPEAKER : Afier one or two

speakers, then the reply and then the
voling.

DR. RAM SUBHAG SINGH : Ap-
proximately when ?

MR. SPEAKER : Near about 7
0O'clock.

SHRI P. RAMAMURTI (Madurai) ;
Many members opposiie bave talked about
the irrelevance of this no-confidence Motion.
The simple issuc il raises is that one of the
biggest frauds of an election is being sought
to be perpetrated in Kerala. It is not an
election in the ordinary sense, but one of
the biggest frauds in the name of an
election is being sought to be perpeirated
there. Is this Parliament to k:ep quiet
over that ? The Government of India sy
that they are developing in this countiy a
parliamentary democratic system, Wheth:r
the Government of India have got a voice
or opinion in this matter or not or whether
they can interfere with the Election
Commission is not my question.
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Teday I had expected from the law
Minister a better perfurmance in his maiden
speech. 1 did not expect him to just read
a statement given to him by the Election
Commission. Particularly after comrade
Gopalan had given facts and figures to show
how the election process is being conducted.
1 bad expected he wou'd try to answer
than rather than just read a written script
which was evidently given to him by the
Election Commission.

They ta'ked about the three by-elections
that had taken place. My simple answer
is this. How was it that in those three
bye-elections printed lists were given ?
Where have they disappeared now 7 Why
is it that in this election no printed list is
being given but such manuscripts are being
given ? Either those printed lists were lists
of the previous election—for the 1967
election—or if there had Feen another
printed liet, obvicusly it would have been
given to us,

The question is why is this being done
in haste when everything, every difficulty
experienced by the people, has been made
clear to them. The rains are there till the
25 Auvgust, Nobody koows whether they
will not continue after the 25th also.
When the Election Commission is satisfied
that there are wvery grave mistakes in the
electoral rolls, is it or it it not necessary
for him to give the peop'e sufficient time to
see that those mistakes are corrected ?

Here was comrade Gopalan who made
the charge that till even last night the
electoral rolls had not been glven to us,
and there is Mr. Hanumanthaiya who
cannot refute it. He has got to see wheiher
these are facts or ot I am prepared to
siand here and challenges the Prime Minister,
Let a Commission of Parliament immediately
go and see whether the facts that we allege,
thot copies of the clectoal ro'ls have not
been given to ihe parties even till yesterday,
are correct or not.

And then you say that to correct the
electoral rolls the time has hern extended
by two days, from the 30th July to 1st
September. What is th's ? Js this not
the biggest fraud that is bciog perpetrated ?
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1 am now concerned with this biggest fraud,
and therefore my quesiton is this. ‘What
is the answer of the Government of India
with regard to this biggest fraud ? I charge
that the Government of India is a party to
this fraud, because the Congress Party and
Shrimati Indira Gandhi somehow or other
want to get back the Achuta Menon
Ministry, willy nilly, whether there is proper
election or fraudu'ent election or any
election,

The other day the Governor had been
here, and [ am reliably told that the
Governor had told Mrs. Gandhi that this
Ministry has got to be retusned, the election
must be he!d immediately on whatever rolls
arc available, That is why this conspiracy
is being made,

In no election in this country till today
from 1952 onwards bave  maouscript
electoral rolls been given to the parties for
correction, and no electoral rolls can be
printed with this thiog beforc the 8th,
You are going to conduct the elections with
this manuscript thing ? Therefore, 1 would
ask them to declare on the floor of the
House whether ai any time before in the
history of this couniry, during the entire
period of elections that have taken placee,
such frauds had ecver been committed. If
it is not so what is the answer of the
Goverrment of India ? Let the Government
of India, let the Prime Minister, declare
openly that as far as the Government of
India is concerned, it does not want such
elections, whatever might be the position,
The Ministry may last or may not last,
We can have a spell of Governor's rule if
necessary, but we want the clectioas to be
conducted after printing the electoral rolls,
giving copies of the electoral rolls to the
parties and asking them to correct them.

The question of what bappened in 1967
and 1970 does not arise, because it has been
proved and the Election Commission iself
is satisfied that it was a wrong electoral roll
and §o it agrecd to its revision, Thercfore,
this is the simple issue on which we want
to cen-ure the Government,

Yos accept that, If you do not accept
that, it only proves my charge that you have
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conspired, the Government of India has
conspired. If you do not agree to do this
and if you want to conduct the election on
that basis, I am pot at all sorry because you
will be only proving to the pzople of thi;
country what we have becn saying all the
time. We have been tell ng the peop'e that
all this talk of democracy which these
people indulge in from time to time is just
a shibboleth, that when it suits them they
will subvert even these rules of bourgeois
democracy. Therefore, we have been telling
the people that the vested interests in this
country, the classes in power the ruling
classes cannot be overthrown by thi: kind
of thing because evey time they will adopt
such a stratagem and in the ultimate aialy-
#is the vested inte esis can be overthrown
only by open class battles of the classcs
concerned, You will be proving that, and I
will thank you for proving that, We will be
extremely grateful to you for proving our
thesis,

SHRI VASUDEVAN NAIR (Peerma.le)
1 was interested in intervening at this siage
only to dispel any misrepresentation of facts
which may be made by the Mr. P. Rama-
murti.

I vas surprised to sce that he and his
colleagues are shifiing their ground almost
every moment. Right from Mr, Limaye,
including Mr, Gopalan we have seen that
they were trumpeting so much abiu 31
lakhs of new voters being added and 17 Jakhs
being deleted. They say it is something funta.
stic and unimaginable. I am happy Mr.
Remamurti omits that allegation and does
not speak about it because... (fnrerruptions.)

SHRI UMANATH ; That has alrcady
been covered.

SHRI VASUDEVAN NAIR : There is
no point in interrupting me and facts are
egainst you. I know you do not want me to
be heard. Everyone of your false and fania-
stic accusations will be clallenged and cont-
radicted. Mr, Ramamurii has not spokcn
about these figures because he and his
friends found that the revision of the
electoral rolls took place not on'y in Kerala
but all over India, in all the States and
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Union territories, The figures are there for
all1o see. 1t is not a secret document.
Kerala is no rxception. Here is the average
net increase per year Assam 2 88 per cent,
Bihar 2.21, Haryana 2.5, Orissa 2.58, Tamil
Nadu 2.12, West Bengal 208, Rerala 2.7,
per cent. When tie avarage nat increase in
the number of voters per year as a result
of tbe revision of the :lc: oral rolls is bet-
wezn  and 3 per cent not omly in Kerala
but in more than six States, Messrs. Rama-
murti and Gopalan cannot go ahout selling
this fantastic suggestion that in Kera'a alone
there was [laisification of clectoral rolls,
They did not sp:ak about the other Siates.
He has ra'sed obj:ciion about the electoral
rolls of three constituencies where by-
clections 100k place on thusc very electoral
rolls which were revised on Ist Jinuary
1970, He says that he raised objsctions but
it is significant that the letter h2 wrote to
the E'ection Commission was dated July
10th, alihough byelections took place on
20uth April. When parties go into byelections
they should bs wise enough and experienced
enough to find things in the field, at ths
grass ronts, in the villages, If there are
persons above 21 years of age wio are not
in the list of vorers, people will find out and
say thal som: hing wrong is there. There was
po murmur of protest at that time about
the electoral rolls eithur 10 the El:ction
Commission io April, May or even in June,
Oun July 10 Mr. Gopualan writes a letier
be:ause on Juane 26th the Kera'a Assembly
is dissolved and there is a mid term poll

SHRI A. K. Gopalan : On July
Eleciion Commission came to
that is why | wrote to them,

10, the
Kerala and

SHRI YASUDEVAN NAIR : Then he
knows that & mid-term poll is bound to
come in Kerala, Uufortunately for the
Marxist Purly leadership, because of their
misguided policies and the faults which they
commitied, they are isolated from the pro-
gressive and left opinion in the State and
they know that in the mid-term poll that is
likely 10 1ake place in the near future they
may be defected .. (Interruptions,) 1do pot
know why they should shout like this ; 1
did pot interrupt Mr. Ramamurti when he
spoke, They know one thing. In the present
political climate in Kerala, the Marxisy



349 No-Confidence
party is isolated frem the progressive forces
(Interruption).

AN HON. MEMBER : They are surely
isolated from the Corgress party.

SHRI VASUDEVEN NAIR : From the
lefiist forces, that a defeat ..

SEVERAL HON. MEMDERS ro-e,

MR. SPEAKER : Order, order. You
lis'en with paticnce 10 the other Members.

SHRI VASUDEVAN NAIR : . is await-
irg them, 1 unde:sied that  they should
give advance arguments for a coming
defcat oiheiwise there is no material or
1eason in this.

I wouid like to point out only one more
thing, although it was touched upon by
comrade Dange, The Marxist party leaders
bave absoluiely no respect for figures,
because for them 5,000 mcuans five lakhs ;
five lukhs means 50 crores. Shri E. M.
Sankaran Namboodiripad, before he went
lo Korea, made a stmement saying ihat
something like 50,000 party cadres are
involved in cascs, As  spon as he
retutned and landed in India, he issued a
statcment to the press saying that it is oot
50,000 but it is 100,000. 50,000 became
160,000. Tomorrow, it will become 200,000.
It is going on like that. They have no res-
Dpect for fucts and figures,

SHRI A. K. GOPALAN : It is not that.
I do not expect a person like Shri Vasu-
devan Nair to say like that. Shri Nam-
boodiripad reiurned to India afier one
month and within that period of one
month therc were so many cases where
the numbers involved were 400, 500, 7,000
and so on. It increased because of that.
(Imterruption)

SHEI VASUDLEVAN NAIR : Is he ma-
king a speech, Sir 7 Is he making another
speech 7 There is no wuse gelling aogry,
because the records are there. (Jnterruption)
That is why 1 say that facts are eagainst
them. Otherwise, why should they shout
like this 7 The facts are these, They say
that 50,00 cadres are prosecuted in cases
connected with the implementation of the
Land Reforms Act, while the aclual fact is
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that 1,627 cases were registered.

SHRI VISWANATHA MENON

(Ernakulam) : It is wrong,

SHRI VASUDEYAN NAIR : These
facts have been collected by our Govern-
ment. Out of these 1,627 cases which were
registered, obply 1229 casis were placed
before the courts. The total number of
p-rsons iovolved in these cases is mot 50,000,
as Shri Gopalan has alleged, but 6,503,
That is the exact figure. (Interruption). At
the same time, let them not pretend that
they are such democrats, because when
their leader, Mr. Namboodiiipad, was the
Chief Minister and Home Minister of
Kerala, there were peop.e who were invol-
ved in cases and were prosecuted. This is
continuing even to day, and more than
1,000 people are going to the couris almost
every week; th:y were involved in such
cases during Mr. Namboodiripad's days.
MNow there are other cases. 1 mav submit
to this Housc that apart from land cases,
there are ather cases where some people
ar: also involved. A bus was burnt with
a large number of people in it. Three
people were burat to death. The Home
Minister of Kerala was sought to be killed.
Fish-plates were removed,

SHRI UMANATH : Naandaji's White
Paper is being rep:ated by Shri Vasudevan
Nair. (Interruption).

SHRI VASUDEVAN NAIR : There
arc cases like this. They want to shout me

down. I am only giving out these
facts and figurcs  with great sorrow
and a lot of reluctance.  because

these people are trying day in and day out
to slander and malign our parly and several
other partics in Kerala, [ can claim that
our Government and our Chief Minister
have done something remarkable in the
aonals of parliamentary history. They have
gooe to the Assembly with courage,
(Interruptions). 1 have a right to express
my views in this House, When Mr. Gopa-
lan aod Mr., Ramamurti were speaking, the
24 members of our party were keeping
quict. But mow 10 pcople arc trying to
shout me down. | have a right to express
my wiews, When our Government was
challenged, when we thought there was a
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move 1o topple the Government, the Chief
Minister went before the Assemhly with a
confidence motion. He did not run away
from the Assembly. He got a wvole in his
favour. But day in and day out these
people are trying to run down the Chiel
Minister like that, Mr. Gopalan in his
statement used the words *'pack of wolves™
agninst the Achuta Menon  ministry,
(I.terruptions).  They can use any slande-
Tous langusge about other parties, other
Governments and Chiel Minwsters. They
are trying 1o scll an unsaieable commodity
in the Kirala market, in the parliamentary
market and in the political market in the
capital and other places. That is why with
reluctance and sorrow, 1 was compelled to
biing but at least part of the facts. Let
hon. members judge for themselves. When
lakhs of names are prinied, there may be
mjstakes in the electorat rolls, It is for
the Eleciion Commission to look after that
matter, We do uot want any favour. It
is the right of the Kerala Government to
demand that elections should be held bsfore
25th September before the six month period
expires under the Constitution. Now the
Election Commission bas recommended a
date for the election. We request that they
should stick to that daie. Neither the
Election Commission nor the Goveroment
of the India should submit themselves 1o
the blackmailing tactics that are being
employed by soms people in this country,

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
PLANNING (SHRIMATI INDIRA
GANDHI1): Mr. Speaker, Sir, it is very diffi-
cult to know how to reply to this motion
ol no coofidence because, whereas certain
itlems have been mentioned in the actual
motion, many of the speeches have touched
upon very much wider flelds, brioging in,
as usual, the public sector, socialism and
all kinds of o:her matters which were not
in the motion, Some of the speeches were
in a very light-hearted vetn and I should
have liked to reply in like manner except
that it is necessary 1o put straight certain
facts so as to remove misunderstandings
from the public mind.

As far as Congo is conceraed, 1 have
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only one thing to say. I have been indeed
amused as some h»n. Member remarked
from the other sids, because once I did
listen to Shri Asoka Mehta. The result
was not one of my most conspicuously
successful actions.

Since yesterday there has been a pitiful
effort to put Humpty-Dumply together
again. Some people had seen visions of a
¢rand alliance but evidently they could not
wn a vole of confidence even from their
own people. So, Humpty-Dumpty had a
fall and except for Shri Piloo Mody, who
always sounds well even when he 1alks utter
nonsense, the others could not even work
up any farvcur or eloquence in their
speeches in order to put together the pieces.
Even though Shri Dange came to their
rescuc and gave them suggestions as to who
shou!d hold what portfolio, in their shadow
Cabinet their hopes for their shadow
Cabinet have been completely shattered and
I am afraid there is not even a shadow of
a shadow Cabinet,

The motion broadly lists four grounds.
The first is the charge that the elections in
Kerala are being rigged. As we have been
told by my colleague the Law Minister and
otters the elecioral rolls were revised in
January cf this year. Bye-elections were
held afier that and mo complaints were
made that these elections were not fair.
Mention has been made here about the
Governor's visit 10 me,

SHRI P, RAMAMURTI : Where are
those printed forms of the rolls ?

SHRIMATI INDIRA GANDHI : As
far as [ know, they ore exactly where they
were, where the rolls are normally kept, 1
am told they are exacily where they are
supposed to be,

SHRI A. K. GOPALAN : That is not
correct. When we come and say that here,
you do pot believe us. But when some-
body else says something, you beliove it.

SHRIMATI INDIRA GANDHI : 1
am-not talking of somebody; I am talking
of the clestion ‘Commissioner,
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SHRI A, K. GOPALAN : The Election
Commissioner has said something : 1 say
that what he said is not coriect. You must
examine and decide whether what he says is
correct or what we say is correct,

SHRIMATI INDIRA GANDHI : This
is not a governmental function. All that
we can do is to draw thes commissions at-
tent'on to complaints. The Government is
not here to interfere with the Election Com-
mission or the Election Commissioner. And
I should like to say that one of the things
about which we can legitimately be proud in
in India since our independence is the fact
that, except for occasional isolated cases,
our elections have been frec and fair and
have given the people unfetiered opporiun-
ity to express their wish, The very fact
that almost every parly has had the oppor-
tunity of being elected to form a government,
clected to power and also removed from
power, is a proof if proof is needed, of the
strength and justice of our electoral system.

SHRI A.K. GOPALAN: I want to
know whether the printed electoral rolls
were given. | also want to know whether
the election date was fixed anywhere in
India before the printed list was given,

SHRIMATI INDIRA GANDHI: [ do
not know whether printed lists are given to

the people or not.........(Interruption) but
the printed lists are available at the places
where they are kept ........(Interruption).

SHRIMATI TARKESHWARI SINHA :
We are given printed lists........ (luterrip-
tion).

SHRIMATI INDIRA GANDHI . We
have not only an independent Eleciion Com-
mission but the law courts also exercise full
vigilance to ensure the fairness of our elec-
tiops. It is rather unfortunate *hat any kind
of doubt is cast on the clection system
which has worked effectively all these

years.

It is also difficult to believe thatall of a
sudden a State Government in a part of
Ind.a which is known for its high political
consciousnzss and literacy should meddle
with \b2 elsctoral system. However, as I
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said to Shri Gopalan when he came to see
me about this, ] have referred this matter to
the Election Commissioper that such a
complaint had been made and I was told
that he had looked into the matter. There
is, as you all know, still time for any objec-
tions to be raised in this matter. But I can
assure the hon. House that we siand fully
for free and fair elections. We are not con-
cerned with what party comes into power.
Naturally everybody would like their party
to win but not at the cost of fair play or
damage to the elecioral system. We will
never stand for. As you all know, as the
Central Government we have given support
and cooperation to all governments of what-
ever hue they were, which came into power
anywhere in the country,

For the first time there was something
pnew in this No confidence Motion and that
was the strange alliance which we witnessed.
As was effectively poiated out by Shri
Chandra J.et Yadav, the cat was let out of
the bag by the hon, Member, the Swatantre
spokesman, when he delivered a broadside
against socialism and nationalisation,
which of course they always call State
capitalism.

As usual, all kinds of other bascless
charges and insinuations have been made.
Reckless personal chaiges were made against
some of my collcegues and against my
Secretariat, 1 do not need 1o defend them
because they are capable of taking care of
themselves, but | can only feel sorry that
some hon, Members simply cannot get away
from this kind of vituperation and also from
giving a casteist or a regional bias to any- -
thing that happens in the country,

ay fomd : 5t o gAe fEArdt @&
s¥warg &7 afcaa frar g1 wOd wE¥ g
w &1 afcwn fear €1 .

SHRIMATI INDIRA GANDHI; Al-
though the question of the Kerala elections
has been brought in as a bait to the Mem-
bers of the CP1 (M), it is obvious that the
entire motion is designed 23 a personal
altack on me on the supposed concentration

of power in my hands. In fact, referegce
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has teen made to the recent reshuffle of the
Cabinet and the transfer of some depart-
ments to the Cabinet Secretariat. 1did nct
create the Cabinet Secietariat, It has long
been in exisience. | did not invent the
Prime¢ Minister’s Secretariat either, Con-
trary to what some member has said, the
Prime Minister’s Secretariat in its present
from was not designed by me but by my
dis inguished predecessor, Shri Lal Bahadurji

Shastri. Since then we have answered ques-
tions in this House on the Secretariat,
giving the numbers of officials. There has

been no addition to the Secretariat nor is
any addition contemplated because of any
of the changes which have taken place be-
cause no exira woik has come to that
Secretariat.

The function of the Cabinet Secrelariat
is to provide effective coordination between
the ministeries of Governmcnt. It also
takes up cerfain items of study, analysis and
research, When the Plaoning Commission
shed its executive fupction in response to
the desire of this honourable House, the
Cabinet Secretariat took on some of this
work, It has to take initiative in
several matters of economic coordination
which were ‘previously being attended to
by the Planning Commission. The three
Dcpartments which have becn transferred
to the Cabine Sccretariat are the Personnel
Department, the Electronics Departmen. and
the: Scientific and Industrial Research
Deptsiment. The Department of Personnel
has been newly constituted and placed uoder
the Cabinet Secretariat, as the House knows,
on the recommendation of the A.R.C,

Regarding the Intelligence agencies, 1 had
thought that thare were scveral experts in
this House on public administration and at
least they should have set the records
straight. As is welkknown, in Eogland
as well as in many other countries, Intellig-
ence is directly with the Prime Minister and
I am sure that these countries did not take
jnspiration from the Cabinet reshuffle in
this country.

' The C.B.1 aod the Special Police
Establishment bave been mainly concerned
with ‘the eradication of corruption from
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public service. It has necessarily to be a
part of the Personnel Department. Evea
in the Home Ministry, the work was beiog
looked afier on the Services side und:r a
separale Secretary (Services).

The Direcloraie of Revenue Intelligence
was transferred from the Minisiry of Finance
to the Cabinet Secretariat in order to ensure
better coordination with the C:ntral Bureiu
of Investigation, The C.BI. has alre:idy a
wing dealing with economic offcnxs and
the work of the Directorate of Revenue
Intelligence is very largely rela el to such
offen.es.

Some members made a remark
about the commititee of Appointmeits
saying that previously there was the

Home Minister, the Prime Minister and
the Minister concerned but now, since
the Home and the Prime Minister was the
sume person, there would only be two
persons,  So, | shohid like to inform the
House that the Commitices of the Cabinet
were formed soon afier the reshuffle, but
unfortunately, they weie not decared im-
mediately—that | had decided that Shri
Chavanji should remain on that Commit ee,
since he was dealing with this question and
with the people who would be concerned
will be in these Commitlees. Apart from
that, I would like to point out that none
of these Commiltees works oa the bisis of
voting, The persons sit together and it is
always a ques!ion of having discussion and
coming to a dccision,

So far as the transfer of the CSLR. to
the Cabinet Secretar'at is coacerned, the
hon. Members will rem:mber that the Prime
Minister, from the very beginning of its
existence has been the ex-officio President,
Thercfore, this does not really change the
situation.

As for the fuiure development of ele-
ctropnics in India, this als> has been a
subject of loog and anxious debate in both
Houses ever since the publication of the
Bhabha Report on Eleztronics. The fu'ue
development of clectronics, has such wide
ranging application not only in defence but
also with regard to communications, radio
television, etc, hence the fast development
of the industry has become a mattor of
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crucial importance to the country. Several
Ministerics and Departments of the Gov-
ernment as well as the private seclor are
consumers of the product of the elecironics
industry. It was in order to give a special
impetus to the development of ele:tronics
that the Government have been considering
the settiog up of a special organisational str-
ucture. The allocation of the electronics
Department to the Cabinet Secreiariat was
made to epable this struciure 1o be built
which, we hope, will be very soon.

AN HON, MEMBER: It is all

amusing.

SHRIMATI INDIRA GANDHI ; It may
seem amusing (0 you, But for most such
organisations that have to be sel up, with
which many Ministries are concerped, it is
more convenient for coordinated working if
at this stage the Prime Minister is there,
Simi'arly a great deal was said about
ministerial responsibility being diluted and
collective respopsibility being discounted.
Nothing could be fariher from the fact.
Many hon. Members do not seem to have a
correct apprecia ion of what is meant by
collective  responsibility. All  Cabinet
decisions are collectively taken. ([nferrup-
tions). Some decisions are taken by
individual Ministers but we are all
collectively responsible and these decisions
are collcctively suporied and defended by
the co i ¢ Government, In modern Govern-
ment, sevcral spot decisions must also be
taken and Ministers who take them do so
in the full knowkdge that they will have
to defend them on the floor of the House
and in the full trust that they will have the
full support of their coleigues. All
controversial matters are brought to the
Cabinet i:se!f or to one of its Committees,
i do not have to point out that throughout
last year my colleagues have come to this
House and given the reasons for their
decisions. They have won an open vote of
the House. They have withstod many
determined efforis to shake them and
challenge them. Hoo, Members from the
Opposition had wrongly imagined that we
on this side would not stand together. They
have spent days and nights planning
strategies and offering prayers to divide us.
(Interruptions)
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SHRI PILOO MODY : It is better than
offering money.

SHRIMATI INDIRA GANDHI : They
have set afloat all kinds of rumours of dissen-
sion but we have siood together with loyalty
to one another and faith in our Party and
full conviction in our policies. 1 may tell the
hon Member- opposite that what they could
too achicve during this difficult year, they
will certainly not be able to achieve in the
coming moanths.

Sir, 1 have respect for my colleagues,
respect for their ability and respect for their
dedication 1o the welfare of the people and
to the progress of this great nation,
(Interruprions), That is why we have been
ab'e to work together and to introduce
certa‘n far-reaching chaoges in our national
life. 1 do agree with the hon. Member,
Shri Dwivedy, that much that we wanted to
do we have not been able to do. We hive
not been able to proceed as fast as we
would like to do. We have not said that
we have done everything, But when you
go ahead in a democratic way. it is a slower
path than the other. I am not saying this
to excuse ourselves because 1 fully realise
tbat we must work more speedily and
reach our goals more effectively, g

Cubinet Government and Parliamentary
Democracy are built on the prineiple that
the over riding power and  responsibilily
rests in the legislature, Parliament is (he
master of Minitters and if you could put
it that way, Minisicrs in (urn are—I do
not like the word ‘mas‘er’—in a way over
civil servants. These who are propogating
the myth of a powerful bureaucracy are in
fact running duown this Parliament and the
work which it has been doing to guard the
people’s interests. Now you can give the
civil fervice any name you like, but the fact
remains that whether you have a capitalist
government or a socialist government or
any other form of government, it has to have
some kind of a civil service.

If it is a large country obviously that
civil service will be large. And a country
in which society itself (akes upon itself the
power and the dutyto regulate economic
and social life bas to have the appropriate
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machinery to do it. But the hon. Member
is right when he said that in a socialist
State there will be more servants of the
State, but they are servants of the people,
pot masters of the people.

There may be, and there is, some
inefficiency and there may also be some
deadwood in the Administrative organisa-
tion. But we cannot deny that there are
also fine people who are as good as any in
the world. 7They are doing their work
with ability and dedication. It would be a
pity if the House were to do anything which
would blunt these tools. This is not
peculiar to our country, because, almost
everywhere there is sometimes criticism
against bureaucrats and even in countries
and Goveroments which have far more
advanced methods than we can afford
today.

A statement of mine or rather a speech
was quoted and in the attempt to show that
there was some contradiction between that
and a letter which 1 had written about our
administrative service to a newly slected
1AS officer. 1 don't think that there is
any contradiction between the two. Because,
1 do believe that we must give betler status
to Specialists. All over the world it has
been realised that technical jobs must go 1o
technicians. But everywhere administrators
and busincss managers also are beiog given
more intcosive training in now and modern
methods. We have been choosing specialists
for our technical posis so far as possible,
but at no time has this meant that we
should dispense with the administrative
service. On the contrary, the administrative
service must be given greater social orienta-
tion so as to be able to discharge its
responsibijlities effectively.

Something has been said about the
communal problem, But this problem has
been thoroughly debated on earlier occasions
and 1 leave it (o the country to judge whose
speecoes have been provocative or have
added to the tension in any particular area.

The problem of the refugees is raturally
one which is uppermost in the¢ minds of
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most of us, They are facing very genuine
hardships and this is a matter of grave con-
cern and deep distress. The Government hes
indeed a heavy responsibility to settle and
rehabilitate them with great speed. We are
doing everything possible towards this end.
Shri Samar Guha's excitement was under-
standable. I entirely agree with what he said
this morning about the political side of the
problem. He mentioned also my visit to
Calcutta, But, as | told him when I met him
there that particular visit was for a limited
purpose, that is, *o look into the implemen-
tation of the various decisions which had
been tak=n calicr in Delhi, And, the steps
being taken for the refugees and their reha-
bilitation formed a considerable part of this
discussion, whether it was with political
parties, whether it was with administrators
or some of the other public men and women
whom lemet, I have promised our friends
from Bengal (o visit the transit camps soon.
1 am sorry | could not go there on that
occasion.,

This is hardly the ogcasion on which to
speak about Manipur. But, sinca the matter
was brought up, I would just like to say
that this House is fully aware of the law and
order situation there. It is obvious, whether
it is Manipur or elsewhere, that the restora-
tion of normal conditions is an esszntial pre-
condition for any fair election. Yet we all
koow that this part of the country faces
many difficult probl:ms. We are looking
into them.

SHRI JYOTIRMOY BASU
Staudard. everywhere,

: Double

SHRIMATI INDIRA GANDHI :
Goverament have no double standards, but
I am afraid many of those who have spoken
have shown thejr own double standards.

Shri Surendranath Dwivedy also spoke
heatedly about land reforms. | do not think
that it is correct to say that our programmes
are not making any headway even in the
States where we are in control. 1 think there
bas never been greater consciousness at the
Centre and in the States of the great impor-
tance of creating an equitable agrarian stru-
clure within the shortest possible time.
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In Bengal, we announced some months
8go that the occupiers of land belonging to
eligible calegories would pot be evicted and
that their position would be regularised very
soon, Earlier this month, the West Bengal,
Land Reforms Amendmcnt Act was enacted.
Its result will be to increase the burgadar’s
share of the produce from 60 to 75 per cent,
in cases where they themselves provide all
the inputs. The conditions under which land
owners are permitied to resume lands have
been made more favourable to burgadars,
and the right of culiivation by them has
been made hereditary. It has also been
decided to enact fresh legislation on ceiling,
fixing the ceiling in terms of famaily rather
than individual un'ts The details are now
being finalised. Thc Government of West
Bengal have been told to give this work the
highest priority, that is, the re-disiribution
of waste and surplus land to eligible culti-
vators, In this matier, the State Government
are reviewing the ceiling law and enforcing
the exisiing ceilings with much greater
rigour. (Inte-ruptions) Detailed instruztions
have already gone out to district collectors,
and notices have been served on several
thousands of the largest owners of surplus
land. The amendments (o the Bihar Tenancy
Act, carried out during President’s rule, are
being implemented, so that even bataidars
on oral lease are not liable to eviction.

In UP, the ceiling laws are beiong
reviewed. In Mabharashtra, the rent pay-
able by tenan:s to land-owners has been
reduced to one-sixth of the produce, which
is perhaps the lowest in the country, After
many years. there is now real hope
that land reforms, which have so long been
talked about, are at last under way.

The examples of Bibar and West Bengal
during President’s rule cooclusively show
that the Central Government is earnestly
engaged in carrying through the measures
which it has been wurging on other State
Goveroments.

The other problem which is very much
on everybody’s mind is paturally that of un-
employment. 1 fully share the concern ex-
pressed in this House and outside about
this growing problem. But the only lasting
remedy for unemployment and under-emp-
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loyment. particularly of skilled personnel
such as eogineers and techoicians lies in
vigorous implementation of the plan and
inclusion of specially labour-intensive pro-
grammes,

SHRI PILOO MODY : Plans ? They
are responsible for the mischief.

SHRIMATI INDIRA GANDHI : The
plan outlay for the current year has been
stepped up by about Rs. 400 crores espe-
cially with a view to bring some improve-
ment in the employmeat situation, We are
examining how (o speedily organise a land
army, that is, enrolling cadres of skilled
and unskilled workers to be put to work on
specific projects of public utility.

There was reference to the performance
of nationalised banks. It may be that we
did proceed a bit slowly for many reasons.
But there is no basis for the criticism that
benefits have not accrued to the small per-
sons or the smill farmers, although 1
concede that much remains (o be done and
must be dope speedily .

19 hrs.

The number of borrowal accounts in the
case of direct loans to agriculture went up
from Rs. 1,34,849 at the end of June, 1969
to Rs, 2,97,670 by the end of March, 1970.
The oumber of accounis for advances to
reiail traders and small business increased
from 28,037 at the end of June, 1969 10 70,
607 by the end of March, 1970. Similarly,
the number of loans 10 seif-employed per-
sons increased impressively from 422 at the
end of June, 1969 to 22,050 by the end of
March, 1970, The share of advances (o
lo neglected sectors, mamely, agriculture,
small scale industries, road transport opera-
tors, retail traders, small business ewc in
the aggregate advances of the public sector
banks increased from 14.6 per cent at the
end of Jupe, 1969 to 20.3 per cent by the end
of March, 1970.

There were some entirely false charges
made regarding issuing of licences. Perbaps
the House knows that the decision in all
fmportant cases is taken not by any indivi-
dual Minister or by the Prime Minigter but
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[Shrimati Indira Gandhi]
by 1he Cabinet as a whole. A ridiculous siate-

ment was made alleging that 1 had taken
over licensing in my own hands. Nothirg
could be farther from the truth. All that

has been decided is that the grant of Jicen-
ces in certain defined cases sbould be
considered by the Commitiee on Economic
Co-ordination on which all Ministers dealing
with economic matters are represented.
This is largely because this is a controversial
maiter, and many cases come within the pur-
view of different Ministrics also. Therefore,
the question is not of eoncentration of power
but of sharing responsibility aod decision
makipg power and bringing the collective
judgment of a ministerial group to bear on
these important problems of licensing,

SHRI RANJEET SINGH (Khalilabad :
Why has she taken away Shri Swaran
Singh's intelligence ?

SHRIMATI INDIRA GANDHI: It
has been allcged that the decisions taken on
“he grant of industrial licences bave been
‘inspired by dishonest motives. [ have
no hesitation in saying that this is a mischie-
vous and reckless charge, and also an
entirely dishonest charge. I have no hesita-
tion in maintaining that the interest of the
national economy and not narrow or party
or personal interest guides our decisions.

1 have been compared, not for the first
time, to Hitler, Stalio and Mussolini. If
they had perhaps read mnore books, they
could have used more names. 1 think the
people will laugh at the prepost rouscness
of these comparisons.

It was somewhat dramatically sta‘ed that
this country would not to'erate Hitler. 1
entirely agree with this, In fact, this is
what 1 myself havs been saying. 1 have
said it in the House ; 1 have said it outside
also. This country will mot to'erate Hitler
and what Hitlerism stands for. But we
should know what it stands for, namely,
the preaching of batred against sections of
the people, the building up of para-military
organisations, the usc of the lie, the big lie
and the biggest lie and the readiness to use
any and every method capture power. We
do not believe in such methods ; we leave
sich methods to others,

JULY 29, 1970

Motlon 364

The biggest lic that has been told in this
House on this occasion is the one that is
now being constantly repeated about our
subserviance, as they say, to the Soviet
Union. This, as the House and those mem-
bers who have been in the House for some
time, will remember, is not a new charge. It
was also make against my father. Some
called him a Soviet stooge and others called
him an American camp-follower, but he
was an Indian, a proud Indian, Now, the
same charge is being levelled agaiinst me,
My concern is only for the people of India.
These charges are not going to deflect us
from seeking friendship with all nations
because the country’s good requires it. And
when the national intercsts demand it, we
shall not hesitate to stand up against all
nations. Somebody said : let us have one
example. There is a very recent example,
which is our not signing the NPT,

SHRI M. L. SONDHI :
cause of our pressure,

That is be-

SHRIMATI INDIRA GANDHI : Mr.
Sondhi has some imaginary ideas of his

own strength in this House. 1 will leave
bim to his il'usion.
SHRI M. L. SONDHI : When you

hold a public meeting next, I will hold one
the same day.

SHRIMATI INDIRA GANDHI: 1 trust
the country will treat this charge with the
contempt which it deserves, India, free,
sovereign, democralic India, shall never be a
salellite of any couniry, however great or
powerful,

SHRI PILOO MODY :
Soviet Union.

Except the

SHRIMATI INDIRA GANDHI : Those
who bandy about this charge show a singular
lack of confidence in themselves or in the
country. All the chanceries of the world
know and respect the fact that our country
has stead fastly pursued its own course of
action,

SHRIMATI TARKESHWARI SINHA ;
In spite of you,
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SHRIMATI INDIRA GANDHI: Arnd
1 shall continue 1o do it so long as 1 have
anything to do with the Government of this
country. The consisient and steadfast ad-
herence 1o our policy of non-alignment is
absolutely non-negotiable. Many people
thought that we would succumb, they have
tried to browbeat us here many a time, but
we have not gone back from anything fer
which we stand, nor shall we ever do 0 in
foreign policy or sn foreign policy or in
domestic policy.

1 hope that this House will reject...

SHRI M. L. SONDHI : Interim relief
for the Government employees,

SHRIMATI INDIRA GANDHI :...This
motion and will continue to show its confi-
dence in this Government.

Y myg fond (Fi7) @ weae wRNET,
g1 At g fosaa w3 O fF
faey fazré aid & 3 wfawm & s
X azg § g wnar § wfew o fow
& ¥ geai g nigw fwa A F97
# yfawr ot wfesane £ 39§ 9a1 Fw@r
& f5 wiwr o aga agf qv garf wf zad
framr aw &, fFadr—am § SaEFT
g IAFT GA1 A T4 97 | AT KA F AT
gr a1 @ @ Jwit 7 e fF g qf-
qozer & WigHaC wedl Rl |ial qv
g ¥ G AL TAT @ A—AW AW A
ZTFY T T | WS IAFT T919 FA F fAg
@ 7gq #§ 7 feaw fag m, F smsfaT aw
w13, 7 9sgr arga w1 § afaun
TETA I AT T
¥ o< T T ¢ gW v F, gEm
qficag 1 fea1 %1 99 & gd w=g axg
faa & 1o (owEWT)

weqer wared, A 7= & d23 A
gar zfew 94t Fgfedl & Aar i
AET FT AT Y NT F A TN
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agd fafax faen # a1 3% 1 I w1
¥ gfgwme & weaa § ag aff § afew
¥ gq gwwry 9T faware o sawa wdY
F@0 9ear | oF favig 1 oaeg
1T F2F @ ¢ 4 et qx S A w4
378 0 o = AgE T A FWds
FIZ AL qUF |+ (SqAETT) -

WA AEIRA, qT ) T1gAT AL

A1 IHT AT TGT 9T AT T ST FV JeET
AT TET 97 | 9T %79 %7 fasengy

st A W (STaTR) : wew w -
Tq, § e

MR. SPEAKER : Please sit down ;

you have no right to speak., The hon.
Member is not yielding.

it 7y fomd ; 59 a%d 77 w6 A%
wE?

ot N W1 meAw wgiRa, W
T AT g Fifaa >

MR. SPEAKER :
record.

ot agfond : = 3 D oF o
F /Y F1E T 97 |

&Y W Wy o*

ot wy fowd : weaw wwa, o
AT W Frfay

It will not go on

MR, SPEAKER : You should know
the rule that if be does not yield you have
no rigot to speak. He is not yielding.

st ayg fasd : o A0 oF T
#1 Wt w2 Ad a1 By sy e
qaAfas @ &1 FEE@ G ™ )

*  Not recorded,
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[sit wy fend]

A gawr wqw fear, afwq A
fad g +wr s gew & o wifas @
1 dAFww ¢ 98 sfafafma & @ g
aeHifa® war & FefiFww § 1 31D O
F IR A FeT ) H 3T ¥ o@rAr
f& w1 uadifas @ swa w4 F g
#afmegr @ & sewr gwAra
wifas g7 & ¥ AFww & &% fom o
@ § | EFgH A s A wgr fEogard ®
WEH weATd g HIT IAF 4% UF A
& g7 wmifas aur &1 W SF1ay HeEr-
FIW Y NAT | T AN TFEIN FA E,
org FE 3@ Afdw ) w0 @ oS
9 &34 F Ag 1 e ArgT T2 €
fedagmmaE & eF § 7I@T
¥ wfa favara sz F@r TRAT g A
IAFT AT Aifq & ZEF A H 9IF 419 )

syrT #4941 & Far fw 7T 797 =nfaq-
aig w9 5% aw 1 #F A9 ) waw #
I sffama flaq & I # F9 a8
w271 W AT qeAfas €, WS
A fas or & FFAFW F) a1F ¢ 92
fag A &% Qv A Fg9 1 S OF IS
s §, fml SR waw dize &1
SATHA AT 91, FGH FIWRWA F7
Jacia AT ar, 3g defaws o oEr-
faw dieet § fomy §) s AW QO
g e fr g, agsed §f:

*‘Power is concenirated as never before
in the bhands of the Prime Minister."

¥H A9 F1 TRA Wias gar & F-
O F1 qTAT A & fA¥ ywrA WAy w7
W E A & A FHTSEIZ &1 &T

g §, OF W wgar § 5 gawfawe

ardr FY #§ QP wgd § 9T g@h Er
T T fagat w A g AW Ay
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Motion 368

fiftafa § SA%1 FEdE [ F FA AT
FATAL TATY AL § FTEr &) fagar
¥ fwd gemfme o IAw ariw ®
fager acarg far &1 39%1 oF arag #
9% FT garar § :

“In the wake of the Cabinet reshuffie
the Prime Minister diaplayed commendable
initi: tive in taking much-nceded but overdue
promotional action in the industrial scctor,”

ag-g% AWl w1 FgEg (AW
g1 ag g § fF SAF FEre-
IR AT GG AFSAT g1 AJIAT qg 8Y
wr g f& osFifas a9 &1 FediEa,
AtFmE # uwifas<il &1 & A%
mifa® qar 1 W FFFww g w2

sqA 7N A agr 5 oFar dfade
#xefae #1 famior &3 fFar 7 sa%
faarsht & s & #faaez dFzfaz g
argw fafame @xfae a1 faato #%
gl fwar, @@agig met 7 fFEn
afem & ag g1 agar § 5 @7 4 gfe-
a1 T A TN 98 F @ E T aga
7R 98 W & fa fear o 2 § ) @y
fraet & fama &2 ma & wfrEi
¥ AT FH gl At A gy Hfae
#% fige & g frar sfawc @ ? &aw
&t wfaw @, walqg a¥2fme wfecdy
t fr #faqe ww  dfgde #4@@ ) wq
cazifram, anefess  ww v
faw, qdfaw Yefafigos wmfr &k
nfaFre dfadz ¥Ffeae & Ifzm
®E

o a3 ¥ arew fafaed v dfae
#, foa) & s gww wRAOE, W
TH-TE FTEA AT §, T TF ITH IIT
FFT AT gAML &1 93T A W,
a@ a% #1§ frda aff fav | (sqwww)
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U% AMAIG §EE ¢ g A1 RE g |

ot wy fomd : @@ aal §7 § AT
af a1 g @r g, afrqag 1§ qq19
A 2@ &) 9F gra § o @i faw
HATAG 91 | SEH F47 AT 7 ST @RA A
Fg1 & agr a=y @Al 1 497 U I
fear sar & 1 femfaza &1 gat o &
12 sfawa #1 27 & faeare gan @, wfew
ag arw aifz s @ o F fez frar mar
g3od 17 wfamm afg gd 99 9=A
wqaT g9z an fwar qa gaFr F1E F9F
g} fear | ag wrAg WAl & ard T F
@y df, FiFq &7 @arw ISA” 91 AH
#1 afg #11 w7 s faw A4 & @
awz 4w fear qa wf 2§ Far fF @i A
#1% afg agh g, afgq qa@T qS
T g am qg @ g 9% 9 fedy
1T F1 F1E qTa 761 & | (SqANA) AEA
&1 WE1q IF &A1 41, W ALY |

a® A% w21 o1 f% g FAYgeaT A
ATHIT & | IR TAFT ¥ BWE AT
§ FuT gz foamidt qigq #1 99
fear | & Fgar § & wOF wgar 3 @91
& oY, afsa moay gfg AT A -
% wgl oo af df ? wE aF FAS
¥ wageaa & fasaardl Aed 39T T,
afza fogsr aq @A wowifa & geam F1
wageaa wrad fear | fag gedEan 0
gaf saF aifes faar, 6 1 @ed g
faar | 1@y fafera degsr 71 gaga
wra fvar, s @ @ WA wtEa &
fedgama fear ) ¥z &1 sfa andr
I amare fedgemA ardr qEIT
ad @ g i N Adisgmar fs
Y 1 gaf Sgwa FATF S0ET AL
¢ | & gEwT oF & 997 0§ | FERA
woft wgwz argT s Farey § 457 9,

SRAVANA 7, 1892 (SAKA)

Motion 370
aT ITH 19 WA & CAfaFed 51 AFT
FUTGATT | 7% A7 HA177 & af¥q
q1gd 7 gEAT fwar ar, afew 91 R
gfaa & & 7 qaarar f6 S gasr
qfsqta BazT F1 A ANTHA §, TTLT AAAT
£ 98 AT 39 FUTLIT HAF H & fAqw
GATT AEN § | WAT BEWA AT HGAT
arga ¥ a1y ot Afgwar & @) #41 ¥ ¥EA
F1 ATEETEA 211 fF 0T I8 FAT F7 97
& graT g, I A% ATHA §F W A
agafa & gar &, @ ag wfamesr & ag¥
@ ? (samura) T FS WX AT Ae-
g F AIg FT 4§ AW A § fAawe ?

33 gaard § ggr, § w7 agh 4
o7 3@ ¥ W H S AT M4 8,
AT T GFA A FF gATH G791 AGTA
741 & f& dfagesw 1 gatsar fee
HATT 9T FY 7%, IAFT d1F Fra ar
fagirm a1 ? wa wad afaoeedt Feg-
faez qref & o 17 g&sif 1 vg wgav
g, of1 217 §1gd F1 0F wAT g W gAY
It FY 7w § 1 Wi g e farEem
Gl F WIH T H A A T & ag
Fzr o1 f& W g7 FOI 9T gwa At
gumr ar § wfawra a1 wea@ w1FaT )
ANt AIgT AT A19 7 1 qWA RAZA A}
T ¥ #3 Q-8 T AIGA ¥ gy fF gav
T MM TA X W A W AT A G
gl Aagl 7 faear s wgr, gt 1 Aa-
g sTae ax & fag g% ami wfe-
W YEIE § a@ §F) a4 67 qgt A
fawna, 7 wfawEg, a 4T a9 aEw
aqr &Y &9 9 F 01 @ § ) afer-
44t FgfaeEi 1 ag O Afa § g amw
Fadt wdt §1 g7 g T v fw
IAFT YT gH AE] AN | §H IART qH-
g7 +ft 7@ weE o A & fog dmT §,
I OPA TT A A oaw F wif
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(st wrg fsma]

gy g--ooc(gEXemE) AT A gaTEr
FETE, a8 A #31 gf@ # &7 #9-
gd A w@d qgr & qar N @ g9 A
afaw® & @@ 1 a@ w14, 9
aagd A -3 7w w7 AT A7 (g
wiw) zfagor ordy Fgfaeet 1 & siwat
gfrar wifeft & oft swrar aferor oot -
AT § Y I FTIW F aq @ g

% AMAIT 8T8 : A T A |

oft wy ferst : &4 el T@ AR
(weeoniw) g% o @z Afad ) wF
FaT &7 F1§ =wrQq a8 fwar €

weqeT WElEA, gIaT Wi fadw qifa
1 a9f &7 7 1 4 | Afsa 4fF w2
Ig §NT IIAT g, I ATES UF qATH
# +ft goraT =WgAT § | 9 "aATe # fedw
FHr # Y IITAT AT AT A A
g% g sw g f5 fev afafm @
AT WU gATE g9 ®H! HEAAT F
FR AT ®W A A AW W@TE, I
< fie @lar Sar S w@r g &
Frex g 4 e o fawr § wamd 4,
T qar v § 5 w4 gra s g A
e qrEg A8 Ty 97 W@ &1 AT ag
R @ g fwgeiterer 93 aff ar @ &)
gard Far &Y 100-130 fasfzT 1 A
faeft §, 9 fash & | saF g@feaga T
F A W VFT FUTFA F AR A
g qear &1 & N EwT e
af §, wfew g% v w9« @ fe afqaa
girma @At dATIT AH L W1 AT
ge% & FIT EFT WA A A9 FE §
f& @a Taw® E1 W WIAAT &
¥ fag dm &) wdrer qmEE @ w7
& fr gw <t ¥ o @, wfesarm ¥ o
aEq, qay ag ¥ | wgl § wEer Agw ?

JULY 29, 1970

Mot on 372

WIUE a8 We I 99 ¢ § | QW a%q
ea fama 98t & ad g & ak g
2 WA A FAXH MeA-
aqT F qT T FT T@ qriAs A AT
qfeq® FTHIT A @I | TG WS 94
# fawa adf &1 afew gam &4 o
Tgar & e gardr fagw Aifa, gard gean
Afq ot ag™ oY ag & | TAFT qEH Ar|y
Aifg ot aga = af 4 g F
aiRA ¥ ag frar fasedr 9 ag 1962
a mfag #¢ faar ar | a9 Tfgg ar 5
qTAA FT AT | HTeR-fAT AT | Al
AR AT ALY &, O ALY @, & gW 2w
& g mirfes &1 g wfgw 1 @ 3913
g =ifga 4 fF 1962 ¥ gwiy a1 goifa
giag f um arxa g1 va% fag ¥
F1E GTTA FTWE

wEiA gare e o g w1 9w
gl fRar @ g@arEr ® o wR wfus
at T @ dg9 & gAT F41 famE
# 39 TaAr AN FL@T § W W A
ST R § I N WAt #xar § fR R
@ wfamwm ¥ w9 miRar ¥
fra s Fm gt § Fag @R
fatsir aY oY &ar @ 1 g g fran
a ar @t gara g ar T @ qifede
o wffd & I9%T AT $T a8 Y
WY FoE AER A FTRA AT AR
Hifg arelt aTHIT FATAAY | @ GIFR
gX A1 &0 853 § | 79 IRT 9@AX N
FE a0 A 1 WIT T FGHT
g=r i @fadn

MR. SPEAKER : I will now put the
motion to vote of the House,

SHR1 P. K. DEO (mlahandi}: Sir,
the Rejya Sabha members should withdiaw
from the House,
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MR. SPEAKER : Those members of
the Rajya Sabha who are Ministers will not
vote. How can they vote ?

SHRIMATI TARKESHWARI SINHA :
Why are they sitting here 7 They should
withdraw,

MR. SPEAKER : If they vote, action
can be taken against them.

SHRI RANGA : There is no justitica-
tion for their presence here.

MR SPEAKER : Now the question is :
““That this House express ils want of
confidence in  the Council of
Ministers.”

The Lok Sabha divided :

Division No, 1] [ 19.32 hrs.

AYES

Agadi, Shri S. A,

Amat, ShriD.

Amin, Shri R. K.
Anirudhan, Shri K.
Avedya Nath, Shri
Ayarwal, Shri Ram Singh
Bajaj, Shri Kamalnayan
Basu, Shri Jyotirmoy
Berwa, Shri Onkar Lal
Bhadoria, Shri Arjun Singh
Bhagaban Das, Shri

Brij Bhushan Lal, Shri
Chakrapapi, Shri C. K.
Chauhan, Shri Bharat Singh
Dar, Shri Abdul Ghani
Dass, Shri C.

Deb, Shri D. N,

Deo, Shri K. P. Singh
Deo. Shri P. K.

Deo, Shri R. R. Singh
Desai, Shri Morarji
Dhrangadhra, Shri Sriraj Meghrajji
Dipa, Shri A,

Esthose, Shri P. P.
Fernandes, Shri George
Ghosh, Shri Bimalkanti
Ghosh, Shri Ganesh
Gopalan, Shri A, K.
Gopalan, Shri P.
Gopalan, Shrimati Suseela
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Gowd, Shri Gadilingana
Gowder, Shri Nanja
Goyal, Shri Shri Chand
Gupta, Shri Kanwar Lal
Hari Krishna, Shri
Himatsingka, Shri

Jai Siogh, Shri

Jena, Shri D. D.

Jha, Shri Shiva Chandra
Joshi, Shri Tagannath Rao
Joshi, Shri 8. M.
Kachwai, Shri Hukam Chand
Kamaraj, Shri K.

Karni Singh, Dr.
Kedaria, Shri C. M.
Khan, Shri Ghayoor Ali
Khan, Shri H. Ajmal
Kothari, Shri §. §.
Koushik, Shri K. M.
Kripalani, Shri J. B,
Kripaiani, Shrimati Suchsia
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Majhi, Shri Mahendra
Masani, Shri M. R,
Masuriya Din, Shri
Mecena, Shri Meetha Lal
Mehta, Sri Asoka

Mehta Shri P. M.
Menon, Shri Viswanatha
Mirza, Shri Bakar Ali
Misra, Shri Jancshwar
Modak, Shii B. K.
Mody, Shri Piloo
Mohamed Imam, Shri J.
Mohammad Ismail, Shri
Mohinder Kaur, Shrima i
Molahu Prasad, Shri
Mrityunjay Pr.sad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S.
Naghnoor, Shri M. N.
Naik, Shri G. C,

Naik, Shri R. V.
Nambiar, Shri

Nayanar, Shri EK.
Nayar, Shrimati Shakuntla
Nayar, Dr, Sushila

Nihal Siogh, Shri

Onkar Singh, Shri
Pandey, Shri K. N,
Parmar, Shri bhaljibhai
Patel, Shri Baburao
Patel, Shri J. H.

Patel, Shri Manubhai
Patel, Shri N. N,
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Poonacha, Shri C. M.
Rajasekharan, Shri

Reju, Shri D. B,

Raju Dr. D. S,

Ram Dhani Das, Shri
Ram Subhag Singh, Dr.
Ramamurti, Shri Shri P,
Ramani, Shri K.

Rampur, Shri Mihad:vapmn
Ranga, Shri

Ranjeet Siogh, Shri

Rao, Shrl V. Narasimh,
Reddy, Shri R. D

Reddy, Shri N. Sanjiva
Sanji Rupji. Shri
Santosham, Dr. M.
Sarma, Shri T. A,

Satya Narain Singh, Shri
Sen, Shri P. G.
Sethuraman, Shri N,
Shah, Shrimaii Jayaben
Shah, Shri T. P,

Shah, Shri Virendrakumar
Shalwale, Shri Ram Gopal
Sharda Nand, Shri
Sharma, S hri Narayan Swaroo
Sharma, Shri Ram Avtar
Sharma, Shri Yajna Datt
Sheo Narain, Shri

Sheth, Shri T. M.
Shivappa, Shri N.

Singh, Shri . M.

Singh Shri J. B.

Solanki, Shri § M.
Somani, Shri N. K.
Sondhi, Shii M. L.
Supakar, Shri Sradhakar
Suraj Bhan, Shri
Tapuriah, Shri §. K.
Thakur, Shri Gunanand
Tyagi, Shri Om Prakush
Umanath, Shri

Vajpayce, Shri Atal Bihari
Veerappa, Shri Ramachandra
Venkaiasubbaiah, Shii P.
Vidyarthi, Shri Ram Swarup
Xavier, Shri S.

Yashpal Singh, Shrl

NOES

Achal Singh, Shri
Adichan, Shri P. C.

Aga, Shri Ahmed
Ahirwar, Shri Nathu Ram
Abmad, Dr. 1,
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Ahmed, Shri F. A,
Ankineedu, Shri

Aothony, Shri Frank

Asghar Husain, Shri

Atam Das, Shri

Awadesh Chandra Singh, Shri
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Badrudduja, Shri

Bajpai, Shri Vidya Dhar
Bakshi, Shri Ghulam Mohammad
Banerjee, Shri § M.

Barrow, Shri

Barua, Shri Bedabrata
Rarupal, Shri P. L.

Dasu, Dr. Maitrcyce
Baswant, Shri

Be<ra, Shri S. C.

Bhagat. Shri B. R.

Bhakt Darshan, Shri
Bhandare, Shri R, D,

Bhanu Prakash Singh, Shri
Bhattach yy., Stri C. K.
Birla, Shri k. K

Birua, Shri Kolai

Biswas, Shri J, M.

Bohra, Shii Onkarlal
Brahmananodji, Shri Swami
Burmah, Shri Kirit Bikiam Deb
Chanda, Shri Anil K,
Chanda, Shrimati Jyoisna
Chandra Shekhar Singh, Shri
Chandrakar, Shri Chandoola)
Chandrika Prasad, Shri
Chatterji, Shri Krishna Kumar
Chaturvedi, Sari R. L,
Chaudhary, Shri Mitiraj Singh
Chavan, Shri D. R,

Chavan, Shri Y. B.
Chittybabu, Shri C.
Choudhary, Shri Valmiki
Choudhury, Stri J. K,

Dalbir Singh, Shri

Damani, Shri S, R.

Dange, Shri 5. A.
Daschowdhury, Shri B. K.
Deoghare, Shri N, R,
Deshmukh, Shri B. D.
Deshmukh, Shri K. G.
Deshmukh, Shri Shivajirao S,
Dhuleshwar Meena, Shri
Dinesh Singh, Shri

Dixit, Shri G C.

Dwivedi, Shri Napeshwar
Gajraj Singh Rao, Shri
Gapdhi, Shrimati Indira
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QGanesh, Shri K. R.
Ganga Devi, Shrimati
Garcha, Shri Devender Singh
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri P. K.
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
Gupta, Shri Indrajit
Gupta, Shri Lakhan Lal
Gurcharan Singh, Shri
Hajarnawis, Shri
Halder, Shri K.
Hanumanihaiva Shri K.
Heerji Bbai, Shri

Hem Raj, Shri

Hero. Sh:i N, E.

Igbal Singh, Shri
Jadhav, *hr Tulshidas
Jadhav, Shii V. N,
Jagjiwan Rum, Shri
Jamir, Shri §. C.

Jamna Lal, Shri
Janardhapan, Shri C.
Jta, Shri Bhogendra
Kahandole, Shri Z. M.
Kalita, Shri Dh'reswar
Kamble, Shri

Kam'a Kumari, Kumari
Kandappan, Shri S.
Karan Singh, Dr.

Kas ure, Shri A, S.
Kavade, Shri B. R.
Kedar MNath Singh, Shri
Kesri, Shri Sitaram
Khadilkar, Shri R. K,
Khan, Shri Latafi Ali
Khanp, Shri M. A,
Kinder Lal, Shri
Kisku, Shri A. K.
Kotoki, Shri Liladhar
Krishna, Shri M R.
Krishnappa, Shri M. V.
Kuchclar, Shri G.
Kureel, Shri B. N,
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Laskar, Shri N. R.
Laxmi Bai, Shrimati
Lutfal Haque, Shri
Madhukar, Shri K. M.
Mahadeva Prasad, Dr,
Mahajan, Shri Vikram Chand
Mahajan, Shri Yadav Shivram
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Maharaj Singh, Shri
Mahida, Shri Narendra Siogh
Mzhishi, Dr. Sarojini
Malhotra, Shri Inder J.
Mandal, Shri Yamuna Prasad
Mane, Shri Shankarrao.
Manoharan, Shri
Marandi. Shri

Master, Shri Bhola Nath
Mayavan, Shri
Meghachandra, Shri M.,
Melkote, Dr,

Menon, Shri Krishna
Minimata Agam Dass Guru, Shrimati
Mishra, Shri Bibhuti :
Mishra, Shri G. 8,
Mohammad Yusuf, Shri
Mohsin, Shri

Mukerjee Shri H. N.
Mulla, Shri A. N.

Murthy, Shri B. S.
Nahata, Shri Amrit

Nair, Shri Vasudevan
Nanda, Shri

Oraon, Shli Kartik
Pahadia, Shri Jaginnath
Palchoudhuri Shrimati lla
Pandey, Shri Sarjoo
Panigrahi, Shri Chintamani
Pant, Shri K. C,

Paokai Haokip, Shri
Parmar, Shri D.R .
Paratap Singh, Shri
Parthasarathy, Shri P,
Patil, Shri Aoantrao

Patil, Shri Deorao

Patil Shri N. R.

Patil, Shri S. B.

Patil Shri 8. D.

Paiil, Shri T. A.

Pradhani, Shri K.
Qureshi, Shri Mohd. Shafi
Radhabai, Shrimati B,
Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajaram, Shri

Rajni Devi, Shrimati
Ram, Shri T.

Ram Charan, Shri

Ram Dban, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Ramshekhar Prasad Singh, Shri
Rapa, Shri M. B.

Randhir Singh, Shri
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Rao, Shri Jaganath

Rao, Dr. K. L,

Rao, Shri Muthyal

Rao, Shri J. Ramapathi
Rao, Shri Thirumala

Rao, Dr. V. K. R. V.,
Raut, Shri Bhola

Reddi, Shri G. S.

Reddy, Shri Eswara
Robatgi, Shrimati Sushila
Roy, Shri Bishwanath
Roy, Sbrimati Uma

Sadhu Ram, Shri

Saigal, Shri A, S.

Sait, Shri Ebrahim Sulaiman
Secleem, Shri M. Yunus
Samanta, Shri 8. C,
Sambhali, Shri Ishaq
Sanghi, Shri N. K.
Sankata Prasad, Dr.

Sant Bux Siogh, Shri
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen Shri Dwaipayan
Sequeira, Shri Erasmo De
Sethi, Shri P. C,

Sezhiyan, Shri

Shambhu Nath, Shri
Sharma, Shri Madhoram
Sharma, Shri Naval Kishore
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
Shasiri, Shri Raghuvir Singh
Shastri, Shri Ramavatar
Shastri, Shri Ramanand
Shastri, Shri Sheopujan
Sher Singh, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shukla, Shri 8. N,

Shukla, Shri Vidya Charan
Siddayya, Shri
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Mudrika
Sinha, Shri R. K,

Sinha, Shri Satya Narayan
Sivasankaran, Shri

Sntak, Shri Nar Deo

JULY 29, 1970

Sonar, Dr. A. G.
Sonavane, Shri
Sreedbaran, Shri A,
Sudarsanam, Shri M.
Sunder Lal, Shri
Surendra Pal Singh, Shri
Swaran Singh, Shri
Thakur, Shai P. R,
Tiwary, Shri D, N.
Tiwary, Shri K. N.
Tripathi, Shri K. D,
Tula Ram, Shri

Uikey, Shri M. G.
Venkatswamy, Shri G.
Verma, Shri Balgovind
Verma, Shri Prem Chad
Viswanatham, Shri Tenneti
Vyas, Shri Ramesh Chandra
Yadab, Shri N. P.
Yadav, Shri Chandra Jeet
Yadav, Shri Jageshwar

Re, Dr, Dharma Teja St.
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MR. SPEAKER : The result* of the

division is : Ayes—134 ; Noes—241.
‘Noes” have it ; the ‘Noes’ have it.

The motion was negatived,

19 30 hrs,

The

STATEMENT RE : DR. DHARMA TEJA

THE MINISTER OF PARLIAMEN.

TARY AFFAIRS,

AND SHIPPING &

TRANSPORT (SHRI RAGHU RAMAIAH);
Sir, this afiernoon Dr, Ram Subbag Singh

alleged that certain
Dharma Teja were destroyed.

papers relating to

DR. RAM SUBHAG SINGH (Buxar) :

They have all been desiroyed,

SHRI RAGHU RAMAIAH : 1 would
like to deny this allegation. There is abso-

lutely no truth in it.

The papers are in

proper custody and there is no tiuth what-

soever in this allegation,

*The I'ollo\;;_nl -Member-!. also recorded their votes :

AYES : Sarvasbri Ram Sewak Yaduv, Beni
Tarkeshwari Sinha ;

Shankar Sharma

NOES : Sarvashri Mubammad Sheriff and Ramachandra J. Amin,

and Shrimati



381 Re. Dr. Dharma TeJa  SRAVANA 7, 1893 (SAKA)  Re, Dr, Aharma Teja 362
(51.)

(st)
DR. RAM SUBHAG SINGH : I challe- 19.33 hrs.
pge it. They have all been destroyed ........

(Incerruption). The Lok Sabha then adjourned till Eleven
the Ci
MR. PEAKER : The House stands ‘g:ﬂmf ;‘fw’;’; g:f:)‘” July 30, 1970/
adjourned till 11 A, M. tomorrow. . i .

1.B.D. Press, Delhi



